FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)

Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MAHAGUN (INDIA) PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor Mahagun (India) Private Limited
2. Date of incorporation of corporate debtor 26.09.1995
3. Authority under which corporate debtor is | ROC Delhi
incorporated / registered
4. Corporate Identity No. / Limited Liability | U74899DL1995PTC072752
Identification No. of corporate debtor
5. Address of the registered office and principal office | Registered Office: C-227, Vivek Vihar, Phase 1, East Delhi,
(if any) of corporate debtor Delhi-110095.
Principal Office:
Mahagun Metro Mall, VC-3, Sector 3, Vaishali, Ghaziabad, Uttar
Pradesh, 201010
6. Insolvency commencement date in respect of | 05.08.2025 (Order copy Received on 06.08.2025)
corporate debtor
7. Estimated date of closure of insolvency resolution | 01.02.2026
process
8. Name and registration number of the insolvency | Name: Manoj Kumar Babulal Agarwal
professional acting as interim resolution | Registration No: IBBI/IPA001/IP-P00980/2017-2018/11613
professional
9. Address and e-mail of the interim resolution | Address: Office No. 4, First Floor, Hotel Citi Pride, Behind
professional, as registered with the Board Ambedkar Statue, Pimpri, Pune, Maharashtra-411018
E-mail- manojagarwal20@gmail.com
10. Address and e-mail to be used for correspondence | Address: Finvin Turnaround Restructuring Private Limited
with the interim resolution professional Situated At. 605, 6% Floor, Sunteck Crest, Mukund Nagar Road,
Andheri (E), Mumbai, MH-400059.
E-mail- cirp.mahagun@gmail.com
11. Last date for submission of claims 19.08.2025
12. Classes of creditors, if any, under clause (b) of sub- | Class of Creditors — Allotees under Real Estate Project
section (6A) of section 21, ascertained by the
interim resolution professional
13. Names of Insolvency Professionals identified to act | Name: Vekas Kumar Garg
as Authorised Representative of creditors in a class | Reg No.: IBBI/IPA-002/IP-N00738/2018-2019/12291
(Three names for each class)
Name: Mohit Goyal
Reg No.: IBBI/IPA-001/IP-P-02395/2021-2022/13636
Name: Mohit Chawla
Reg No.: IBBI/IPA-001/IP-P00524/2017-2018/10949
14. (a) Relevant Forms and
(b) Details of authorized representatives a. Web link: https://ibbi.gov.in/en/home/downloads
are available at: b. Link:
https://drive.google.com/drive/folders/19s6zFukh1WSgP41Q2Ii
wUv]3zvywOMPv?usp=sharing

Notice is hereby given that the National Company Law Tribunal New Delhi Bench has ordered the commencement of a corporate
insolvency resolution process of the Mahagun (India) Private Limited in IB — 112(ND)/2025 on 05.08.2025 (Order Copy Received
on 06.08.2025).

The creditors of Mahagun (India) Private Limited, are hereby called upon to submit their claims with proof on or before 19.08.2025
to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative
from among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class Allotees
under Real Estate Project in Form CA.



Submission of false or misleading proofs of claim shall attract penalties.

Manoj Kumar Babulal Agarwal

Interim Resolution Professional

Reg No. IBBI/IPA001/IP-P00980/2017-2018/11613

Authorisation for assignment(AFA): AA1/11613/02/311225/107996

Validity for Authorisation of Assignment: 31.12.2025

Address Registered with IBBI: Office No. 4, First Floor, Hotel Citi Pride, Behind Ambedkar Statue, Pimpri, Pune,
Maharashtra-411018

Correspondence Address: Finvin Turnaround and Restructuring Private Limited situated
at 605, 6th Floor, Sunteck Crest, Mukund Nagar Road,

Andheri (E), Mumbai, MH - 400059.

Reg Email Id: manojagarwal20@gmail.com

Process Specific Email Id for correspondence: cirp.mahagun@gmail.com

Date: 07.08.2025, Place: Pune
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© uPL UPL Limited

Regd. Office: 3-11, G.LD.C., Vapl, Vaisad-356155, Gujarat,
Ted: 491 280-2432716 | Emai uplinvesiors@upkid.com | Websgite: www.upl-id.com

NOTICE WITH RESPECT TO SPECIAL WINDOW FOR RE-LODGE OF
TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to Sécurities and Exchange Board of India ("SEBI™) Circular No.
SEBIHOMIRSDMIRSD-PoliF/CIR/2025/4T dated July 2, 2025, investors of the
Company are hereby mformed that a Special Window for re-lodgement of transfer
requests of physical shares has been opaned for a penod of six {6) months, 1.8, frem
Juby T, 2025461 January 6, 2026,

Pursuant 1o the said Circular, investors who had submitted transfar raquests for physical
shares priosto April 1, 20491 the date from which fransfer of securities in physical form
was discontinued) and whose request were rejected or returned due 1o deficiencies In
documents processior otherwise, are now provided an opportundy to re-lodge transfar
requesis.

Investors are hereby also informed that pursuant 1o the said Circular, the Securities
re-todged for fransfer including those reguest that are pending with the Company/HTA,
as on date shall only be ssued in demat form after following due process for transfer-
cum-demsat.

Elgible mwostors may re-lodge their sarer requests with the Registrar and Share
Transfer Agent [RTA) of the Company afong with reguisita documents and rectifving
deficiency, if any, during the aforementioned Special Window penod and may send the
documents B he RTA 2l . MUFG Intime India Private Limited, Unit; UPL Limied
C-101, Embassy 247, LB.5. Marng, Vikheoli (West), Murbai - 4000832, Maharashtra,
India, Tel, Mo, +91 3108114949, E-mail- mi helpdeski@in,mpms mufg.com

In case-of amy queries or any danficationfassistant in this regard, the concerned
imvestors are requested to contact RTA of the Company e, MUFG Intime India Private
Limited, The Company's website www.upldid.com, has been updated with the detads
regarding the opening of this Special window -and further upoates i any, shall be
uploaded iherecn

For UPL Limited

Sdi-

Sandeep Deshmukh

Place: Mumbal Company Secratary & Compliance Officar
Date: August 08, 2025 (ACS 10946)

LERTHAI FINANCE LIMITED

CIN: L65100KA1979PLC061580
Regd Office: Office No. 312/313, Third Floor, Barton Centre, Mahatma Gandhi Road,
Bangalore- 560001. Phone: 080- 4277 7800
E-mail id- company@lerthaifinance.com, Website http://www.lerthaifinance.com/
NOTICE OF THE 46™ ANNUAL GENERAL MEETING AND REMOTE
E-VOTING INSTRUCTIONS

NOTICE is hereby given that:

1. The 46th Annual General Meeting (“AGM”) of the members of Lerthai Finance Limited
will be held on Tuesday, 9" September, 2025 at 11:30 a.m. IST through Video Conferencing
/ Other Audio Visual Means (“VC”). In Compliance with the general circulars issued by
the Ministry of Corporate Affairs (MCA) and Securities and Exchange Board of India
(“SEBI”) companies are allowed to hold AGM through VC without the physical presence
of the Members at a common venue.

2. The Register of members and Share transfer books of the Company will remain closed
from September 3, 2025 to September 9, 2025 (both days inclusive) for the purpose of
46" AGM.

3. Incompliance with the circulars, the Electronic copy of Notice of AGM and Annual report
for Financial Year 2024-25 has been sent by e-mail on August 6, 2025 to those members
who have registered their e-mail ID’s with the Company/Depository Participant(s).
These documents are also available on the website of the Company at
www.lerthaifinance.com, website of BSE at www.bseindia.com and website of MUFG
Intime India Pvt. Ltd.: https://instavote.linkintime.co.in. A letter providing the weblink
for accessing the notice and annual report for FY 2024-25 was dispatched on 6" August
2025 to those shareholders who have not registered their email address with the
Company/Depository Participant(s).

4. Shareholders holding shares either in physical mode or dematerialized form, as on the
cut-off date i.e. September 2, 2025, may cast their vote electronically on the businesses
as set forth in the AGM Notice through electronic voting system of MUFG Intime India
Pvt. Ltd. (“remote e-voting”).

5. The remote e-voting period commences on September 6, 2025 at 9:00 am and ends on
September 8, 2025 at 5:00 pm. During this period the members of the Company holding
shares in the physical or electronic formas on cut off date i.e. September 2, 2025 may
cast their votes electronically.

6. Any person who acquires shares of the Gompany and become member of the Company
after dispatch of the notice and holding shares as on cut off date i.e. September 2, 2025.
You can accord your assent/dissent by accessing the website https://
instavote.linkintime.co.in and logging-in by using your existing user ID and password.

7. Incase of any queries or issues relating to e-voting or attending the AGM please refer
the FAQs and Instavote e-voting manual available at https://instavote.linkintime.co.in
or write an e-mail to to instameet@linkintime.co.in or call on 022-49186175.

Date: 08-08-2025 For Lerthai Finance Limited

Place: Bangalore Sd/-

Sneha Khandelwal
Company Secretary and Compliance Officer

AEGIS LOGISTICS LIMITED

‘ Regd.Office: 502, Skylan, G.1.D.C., Char Rasta, \Vapi - 396 185, Dist, Valsad, Gujarat,

Corp. Office; 1202, Tower B, Paninsula Business Park, G. K. Marg, Lower Parel (W), Mumbai - 400013,
AEGIS Tel.: +01 22 6686 3666 » Fax: +01 22 6666 3777
E-mail: aeqis@aegisinda,.com « Website: www.aegisindia.com « CIN; LE30O0G1856PLCO01032

EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR
THE QUARTER ENDED JUNE 30, 2025

(¥ in Lakh escept pa. share data)

| PARTICULARS | QUARTER ENDED YEAR
&r, [ - — ENDED
No. | | 30.06.2025 | 31.03.2025 | 30.06.2024 | 31.03.2025 |
L - _ | Unaudited | Audited | Unaudited | Audited
1 avennt-Wamapemion; | f71e41| 170504| 160134 | 6.76.370 |
2 | Met Profit for the perod! year | 2.? a0 | ElE- 102 | | 20,768 0g,ga82
| (before Tax, Exceptional and/or Extracrdinary items ! | _
3 | Net Profit for the period! year r before tax | 23780 38,102 i 20,764 0a. 882
_| after Exceptional andior Extraordinary items) . | ;
4 | Met Profit for the pericd! year sfter tax | 17,536 31,781 | 15,806 8,741
__|{afer Excaptional andior Extracedingry itams) SE———— | ——— e e
& | Total Comprehensive Income for the penod! year 17,523 | 3,776 | 15,761 TEEES |
[Comprsing Profit for the period! yvear (aftar tax) and ‘ |
..... LAhar GOMETADSD. Ircome tatek Ind)] VRV | [S——— N
E— | Equity Share Capital - ] 3,510 3,510 | 3,510 | 3 5'.IIII
T | Other E|:|u;15.I a5 am-.vn in |:|'|E" Audﬂe—d Eahann:e E-rrEEd _ [ 4 EEI- E—]"?
d I:arnlngs- Per Share (of £1/- each) | |
. {far continuing and discontinued operabons) . .
. B':’gm-: in i ; 3 '-’-‘-'l B804 | el ?5 1820
| Diuted (in 2) ;_ ara|  mez|  ams| s

The key data relating to unaudited standalone financial results of .t'-".a-gls. L-:-gis:ir,s Limited for the quarter ended
Jura 30, 20256 g as undar

(% In Lakh)
PARTICULARS QUARTER ENDED 1 YEAR
Sr. ENDED
Mo. | 30.06.2025  31.03.2025 | 30.06.2024 | 31.03.2025
| | Unaudited  Audited | Unaudited | Audited
1| Revenue rom operations BaBE1| 1425 73213 297578
2 | Net Profit/ (Loss) for the period! year befare tax | 9355 26844 22034 | 67776 |
{after Exceplional andior Extracedinary ilems)
3 | Net Profit (Loss) for the period! year afler tax | BO181 22884 16,541 | 52,800
la&er Exceptional andfor Extran::-rl:llr'..ar].' |rern5:|
a | Total Comprehensive Income for the period! year | 6808  22835| 16526 | 52,325 |

Hnle The above 15 an extract of the detalled format of 1|r'.-anf;|s|f re-=:un=; fIIE--:'I -.wth tma Stock E:-;rhﬁngpq unu:l&r F-i:e:rulaﬂ::,n
33 of the SEB| (Listing Ohligations and Disclosure Requiraments) Regulations, 2015, The full format of financizl resulis are
available on the Stock Exchange and company wabsias. (weww beaindia.com. wany.nssindia.com or wew.asgisindia.com}.
The same can be atcessed by scanning the QR code provided below,

For and on behalf of the Board
Aegis Logistics Limited

Place | Mumbai Raj K Chandaria

Date - August T, 2025 Chairman & Managing Director

B.C. POWER CONTROLS LIMITED

CIN: L3I1300DL200BPLC 173414
Regd. Office: TA39, WEA Channa Market, Karol Bagh, New Delhi-110005
Website: www.bcpowercontrols.com, E-mail; info@@bonlongroup.com, Tel: 011-47532792-85 Fax: 011-47532798

Extract of Standalone Un-audited Financial Results for the

Quarter and Period Ended June 30, 2025 (¥ in Lakhs except per share data)

PTL Enterprises_lelted

Regd. Office: 3rd Floor, Areekal Mansion, Near Manorama Juncton iampllly Nagar, Kochi- BB2036, Kerala, India

sl ptienterpnse.com

EXTRACT OF UHhUDITED FIHﬁNE’IAL RESULTS
FOR THE QUARTER ENDED JUNE 30, 2025

T LAKHS
5L, PARTICULARS QUARTER ENDED YEAR ENDED
No. 30.06.2025 | 30.06.2024 | 31.03.2025

(UNAUDITED) (AUDITED)

1 | Total income from operations 1,608.31 1,608.31 643411
2 | et profit for the period (before fax & excaplional items) 130165 1.274.40 0, 763.58
3 | Net profit for the period before tax (after excaplional items) 1,301.65 1,274.40 0, 783.58
4 | Met profit for the penod afier tax {afier excepbonal dems) 22208 52305 3.620.51
5 | Total comprehensive income for the perod [comprising profit for the perlod

{after fax)-and other comprehensive income {after tax)] 202325 7.585.58 3.067.81
& | Paid-up equity share capital (equity shares of T 1 each) 132377 132377 132377
7 | Resenves excluding revaluation reserves bl 22249
& | Earnings per share (of 1 each) (nof annualised)

Basic (T} 0.70 .40 2.74

Diluted {7} 0.70 @40 274

The above is an extract of the detailed format of quarter ended June 30, 2025 financial results filed with the
stock exchanges under Regulation 33 of the SEBI (Listing Obligations & Disclosure Reguirements)
Regulations, 2015. The full format of the quarter ended June 30, 2025 financial results are available on the
stock exchange websiles (National Stock Exchange of India Limited (www.nseindia.com) & BSE Limited
(www.bseindia.com)and on the Company's website (www.ptlenterprise.com/announcement.htmi#). The
same can also be accessed by scanning the QR code provided below.

For and on behalf of the Board of Directors of

PTL ENTERPRISES LTD.

Sd/-

Place : New Delhi ONKAR KANWAR
Date : August 7, 2025 CHAIRMAN

Indusind Bank

Indusind Bank Limited

CIN: LES191PN1994PLCOTE333
Registered Office: 2401, Gen. Thimmayya Road (Cantonment), Pune - 411 001,
Tel.: (020) 6901 2000
Secretarial & Investor Services Cell: Building no 7, Ground Floor, Solitaire, Corporate Park,
167, Guru Hargovindji Marg, Andheri (East), Mumbai - 400 093. Tel.: (022) 6641 2487 § 2358
E-mail: investor@indusind.com, Website: www.indusind.com

FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insalvenay and Bankruphcy Bognd of ndia
finsolvency Resolution Process for Corporate Persons) Regidations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

MAHAGUN (INDIA) PRIVATE LIMITED

Quarter Quarter Quarter Year
| Particulars ended ended ended Endad
No _30.06.2025 | 31.03.2025 | 30.06.2024 | 31.03.2025

{Un-Audited)| (Audited) |(Un-Audited)| (Audited)

1 | Total Income from Operations 160088 | 1985.01| 203749 9.619.68
2 | Met Pn:ur"t.'[Luss] for the period -

(before Tax, Exceplional andfor Extraordinary fems) 14.65 145.03) BO.IG | 105068
3 | Net Profit{Loss) for the period before tax '

(after Excaplional andior Extraordinary items) 1465 {45.05] G016 105.66
4 | Mal ProfitfLoss) for the period after fax - -

(after Ex—:ephunal andfor Extraordinary flems) 109 (33.71) 45.02 78,04
5 | Total Comprehensive Income for the period [Eumpnslrrg Profit{Loss) '

for the period (afer Iaxj and Cdher Comprehensive Income (aﬂeﬁ' tau] 10,81 133,71} 4502 T9.0d
B | Equity Shars Capital 130600 | 138600 1.306.00 | 1,3086.00
T | Resarves iexcluding Revalualion Reserve) a3 shown in the

Aiidised Ealan::e Sheat of the ;:-rpwms 5,-:=z|rr 4144 86
B 'Ea'rnm-:}s Per Share {of T 02 aach) I D (| | R

(for continuing and discontinued operafions)

(a) Basic (in ¥ ) 0.02 {0.05) 0.06 0

(k) Dibutad [in T ) 0.02 10.05] 006 011

RELEVANT PARTICULARS
L | Narre of comrorate: debioe | Mahagun {india) Private Limited
25 D-:'rte l:t’lr-:clrpu?l:ln-:-‘ orporte -:lul::c{ 26.00,1905

3 [Muithority under which corporate debior | ROGC Delhi
| & moorporated /| mfisened
A\ | Corporata idantky ho. / Linited Uabilty | U7480001085FTC0ETE2

h:l-'r'l"fl sAlkon Mo of Somporaie -:'-el'{nl

| Adcess of the masered officeand. | Registered Office: G027, Vivek vinar, Phasa 1,
| priricipal oifice (f amyl of compomts East Dahl, Defi110008.
| charbor Principal Office: Mabagun Metm Mal, VC-3, Sachor
| 3, Yaehal, Ghadsbad, Lkdar Pradesh, 200010
6 :Ii:y'w.w:,-mh'ni:m:i'u_i;.u'tlh_: in | '05,08.2025
Iespact of comorsse delhor {Cedar oopy Receied on 0GR 0S|
| 7 | Estimasled dale of ckisure of insohency | DLOZ 2006

{ s Ltion process
& |Maire and regatration numberof the | Mame: Mang) Kume Babus Agareal
| insobvency professional acding s intoim | Reglstration MNo:
| resolueion professonal BRI IPRO0EE0 00 T30 A 1961 3
6 | Acchresss: sl 4 el of The irmerim | Address: Cffice Mo, 4, First Foor, Hotel Citl Pricks,
[resolirion professonal as registenad Behird Ambedkar Stabue, Pimpn, Pung,
{with The Boand Manarasnirad 11008
| Exmaill- manoingarveas 20Egman com
Adbdreses Flrwin Tumzmund Beatnacuring Private
L Situabed AL G605, Bth Floon, Surited

141, | Adctress and ermal o be Lsad for
oormespondenos with the jnlerm

 rasol Lrion peofessonal Crst, Mubund Megar Road, Andban (Ei, Mumbal,
A=A 0005
| Emall crpomahagurdgrmakoom
11 Lmrmtermw.w&nﬂ -:Ic-sams 121 ]H_JJ..!'-]

121 Eb.lsal:: of crditors, |f=1n'.- urer chisy | Chess of Credions - Aliotees under Real Estote

||} of sub=ection 54 of section 21, Project
:i.ﬂ.'l.!"'_i,:lru:-ll by B iy ressolution
| peofessional
13, Marres of Irsohency Prfessionals | 1) Mame: vekas Muimar Garg

{ identzfied o act a5 Mthorisad
Reamsertatve of crecions in & dass
[ Mhmee rars for mach class)

Reg Mo

BB PA-002 AR-MOOT 38,201 82019 2

21 Baame Mohil Goal

Reg Mo

IBBL P00/ P POEA0E, 2021202 2/ 136365

3 Wame: Mohit Chawia

Fieg ho:
[ [ BB IRA-001,1 PAO0E2E 200 7- 2008, 10595
1I1-.'|E|I Faksan Fams and 2. Welr nk: Fitps b oy eny horme doanioeds

|1t} Doefnits of smbovingst representalives | b, Link:
are-avelable at Pty dive. googie ooy drive,Solders, 1 Setix

P WSaPA 1 Catiwd b Enaen DMBY PLEDShiarng

Notes : The abova is an extract of the detailed format of format of quarteryear endaed standalone financial results filed with the
stock exchanges under regulation 33 of the SEBI (Listing Obligations and Disclosure Reguiremenis) Regulations 2015. The full
format of these financial results are available an the stock exchange websites, (URL- www bsemndia.com) and also on website of
the Company- www.bopowerconirols com

Faor and on behalf of the Board of Directors

For B.C. POWER CONTROLS LIMITED
SCAN for Complete

Sdi-

Financial Results CHANDER SHEKHAR JAIN

Place : Mew Delhi MAMAGING DIRECTOR
Date :07.08,2025 DIN -08639491

Extract of Consolidated Un-audited Financial Results

for the Quarter and Period Ended June 30, 2025 {T in Lakhs except per share data)

Cuarter Cuarter Quarter Year
1 Particulars ended ended ended Ended
Mo. 30.06.2025 | 31.03.2025 | 30.06.2024 | 31.03.2025
(Un-Audited)| (Audited) |{Un-Audited)| (Audited)
1 | Total Income from Operations. 1,600,558 196501 203749 B610.68
Z R Nal PrnﬁL'[Lnss'l r::r Eivey pear rmj ' i :
(before Tax, Excepdional andfor Extraordinary ilems} 1468 (45.20) BO.16| 10553
3 | Nel Prafit!|Loss) for the period befors tax
(after Exceplional andior Extraordinary fems) 14,68 45,20} G0.16 105.53
4 | Nel Profit!Loss) for the period after tax -
(aftar Excaplional andfor Extraordinary itams) 10,95 (33.47) 45.02 TB.8D
5 | Total Comprehensive Income for the period [Comprising Profit{Loss)
four the period (after Iaxj and I:'_'HhEr Camprehensive Inm:m.@ {after taxﬂ 10,55 33,87 4502 TB.E8
& | Equily Share Capital 139600 | 13%600| 139600 1396.00
7 | Reserves texcluding Revaluation Resarve) as shown in the '
Audited Balance Sheet of the previous year) 4144 70
8 | Eamings Per Shara (of T (2/-each) '
(for continuing and dizcontinued operations)
ia) Basc (in¥ ) 0,02 {0.05) 006 0:11
(b) Dituded (in ¥ ) 0.0 {0, 05) 0.06 o

Matios Is hereby glven that the Mattonal Company Law Trbwnal Maw Dalhi Bench has ordered
the commencement of & carporate insolvency resolution process of the Mablagun [India)
Private Limited in 18 - 112{M0L 2035 on 05,08 20245 (0rder Cogy Recalved an 06.08. 2028}
The craditors of Mahagun (India) Private Limited, am hesaby called upon to aubmit thelr
claims with preof on or before 19.08.2025 to the interim resolution professional at the
addrsas rentionad Sgainst entry Mo, 10,
The fesangial craditors shall sutsmit their 2laims with praol by elacironic rssns cndy. Al ather
creditors may submit the claims with proof in parsan, by post or by electronic means,
A financial creditor belonging to a class, as lsted against the entry Mo, 12, shall indscate its
choice of authorised sepresentative from among the theee msehenoy professionals listed
agelnst entry Nool3 1o act 235 authorlzed regrasentative of the ciass Alstees under Real
Estata Project inForm C&
Submission of lalse or misleading proofs of clabn shal attract penalties.
B/
Manod Kumar Babolal Agarwal Imterim Resalution Probessional
Reg Mo, IBE|IPAGG] AP-POCRS0/ 20T -2018/11613
Auithorisation for asslgnment{AFA) 481/ 13613,/02/ 311225/ 1079048
Validity for Authordsation of Assignment: 31122035
Address Reglstered with 1BBI: Office No. 4, First Floor, Hotal Citl Pride,
Behimnd Ambesikar State, Pimpd, Pene, Maharashisa-211018
Comespondence Address: Finvin Turnarpund and Restructuring Private Limited
wilated at B5, 560h Fioor, Sunteck Crest, Mukund Nagas Raad, andlern [E)L
Mumbal, MH - 400059
Reg Emall 1d: mano|agaraal 208 arnail.conm
Process Specific Emall id for correspondence: cirp. mahagurgmail.com
Diakes: O7.08.2025, Place: Pune

Notes ; The above is an extract of the delailed format of format of quarter/year ended consolidated financial results filed with
the stock exchanges under requilation 33 of the SEBI (Listing Obligations and Disclosure Kaquirements) Regulafions 2015, The
full format of these financial results are available on the stock exchange websites. (URL- www bseindia.com) and also on website
of the Company- www bepowercontrols.com

For and on behalf of the Board of Directors

SCAN for Complete For B.C. POWER CONTROLS LIMITED

AN fo Sdl-

Financial Results CHANDER SHEKHAR JAIN
Place: New Delhi MANAGING DIRECTOR
Dafe -0O7.08.2025 DM 08635491

“"IMPORTANT"™

WWhilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its nevwspapers or Publications.
We therefore recommend that readers make
NnNecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

NOTICE OF THE 31°" ANNUAL GENERAL MEETING
TO THE MEMBERS

MOTICE is hereby given that the 31" (Thirty-First) Annual General Meeting ('AGM') of the
Members of Indusind Bank Limited (the 'Bank') will be held on Friday, August 29, 2025 at
2:00 p.m., at Hotel Sheraton Grand, Raja Bahadur Mill Road, Pune - 411 001,
Maharashtra.

The Bank has, on August 07, 2025, sent the Notice of the AGM and Integrated Annual Report
along with e-voting instructions through electronic mode, to those Members whose e-mail 1Ds
were registered with the Bank/MUFG Intime India Private Limited’ (Formerly ‘Link Intime India
Private Limited') (' RTA ) of the Bank/Depository Participantis) as on Friday, July 25, 2025.

The Motice of the AGM, indicating inter alia, the process and manner of e-\Voting and the
Integrated Annual Report for the Financial Year 2024-2025 are also available on the Bank's
website at www.indusind.com and on the website of the Stock Exchanges, i.e., ESE Limited at
www.bseindia.com and National Stock Exchange of India Limited at www.nseindia.com and
on the Mational Securities Depositories Limited's (NSDL ) website at www.evoting.nsdl.com.

In compliance with Section 108 of the Companies Act, 2013 read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 (as amended) and Regulation 44
of the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015 ('SEBI Listing Regulations’) (as amended), and the
Circulars issued by the Ministry of Corporate Affairs, the Bank will be providing its Members
with the facility to exercise their right to vote by electronic means (e-Voting) through Remote
e-\foting Platform of National Securities Depository Limited (NSDL), for the business to be
transacted at the AGM. In addition to this, the facility for voling through Eleclronic Voting
System shall also be made available at the AGM, to enable the Members to cast their votes
electronically, who have not casted their vote prior to the AGM by remote e-voting.

A letter providing web-link and QR Code for accessing the Integrated Annual Report for
financial year 2024-25 and the Notice of the ensuing AGM, is being sent by post to those
Members who have not registered their e-mail address with their respective Depository
Participant{DP)/'MUFG Intime India Private Limited' (Formerly 'Link Intime India Private
Limited') RTA'yof the Bank.

The remote e-voting shall be available during the following period:

EVEN 134874

Friday, August 22, 2025

Cut-off date for determining eligibility to vote

Tuesday, August 26,

Commencement of remote e-voting period 2025 at 9:00 a.m.

Thursday, August 28,

End of remote e-voting period 2025 at 5:00 p.m.

= The Members will not be able to cast their vole electronically beyond the date and time
mentioned above and the Remote e-Voting shall be disabled forvoting by NSDL thereafter,

= Members who have not cast their voles through Remote e-Voting may cast their votes
through Electronic Voting System available at the AGM, to enable the Members to cast their
votes electronically.

= Members who have already cast their vote through Remote e-Voting may participate in the
AGM but shall not be entitled to cast their vote again

« \oling Rights of the Members shall be in proportion to their share in the Paid-up Equity
share Capital of the Bank as on the cut-off datei.e., Friday, August 22, 2025 for the purpose
of casting the vote through Remote e-voting.

* Only those persons whose names are recorded in the Register of Members or in the
Reqgister of Beneficial Owners maintained by the Depositories as on the cut-off date, i.e.,
Friday, August 22, 2025 shall be entitled to avail the facility of e-Voting.

= Any person who acquires shares and becomes a Member of the Bank after dispatch of the
Motice and holds shares of the Bank as on the cut-off date. i.e., Friday, August 22, 2025,
may obtain the Login ID and Password for e-Voting by sending an e-mail request to NSDL
at evoting@nsdl.com mentioning his / her Folio No. / DP |D and Client |ID. Members who
are already registered with NSDL for Remote e-Voling can use their existing User ID and
Password for casting their votes.,

Members, who are holding shares in physical form or who have not registered their email
address are requested to refer to the notice of the Annual General Meeting for the process to
be followed for casting their vote through remote e-voting.

in case of any queries, you may refer the Frequently Asked Questions (FAQs) for Members
and e-voting user manual for Members available at the download section of
www.evoting.nsdl.com or call on : 022 - 4886 7000 or send a request to Ms. Pallavi Mahatre —
Senior Manager at gvoting@nsdl, com.

The Results of the e-\oting shall be declared and submitted to the Stock Exchanges, within
two working days of the conclusion of the Annual General Meeting of the Bank pursuant to
Regulation 44 of the Secunties and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 (SEBI Listing Regulations’ ).

)

For Indusind Bank Limited
Sd/-

Anand Kumar Das
Company Secretary
(FE950)

Place: Mumbai
Date: August 07, 2025
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GIN: L24215601888PLCO251 52 ! 2, e Ard Floor, Areskal M ) '_:'" J an, P Iy Nagar, Kochi- 682036, Kerala, Indiz
SO, 505 7t R Regd.Office: 502, Skylon, G.I.D.C.. Char Rasta, Vapi - 396 195, Dist Valsad, Gujarat g STnes: ol Flogr: Abal ien '”El‘H o BETIEL LIDCARAN, Fafampsty gsr Tng: Wi
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E-mall; aegis@aagisindia.com - Website: www. aegisindia.com « GIN: LE30S0GHA56PLCH1032 Tel;
NOTICE WITH RESPECT TO SPECIAL WINDOW FOR RE-LODGE OF '

TRANSFER REQUESTS OF PHYSICAL SHARES EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR EXTRACT OF UNAUDITED FINANCIAL RESULTS
THE QUARTER ENDED JUNE 30, 2025
Pursuanl 1o Securities. and Exchange Board of India (*SEBI®} Circular No. : FOR THE QUAHTER ENDED JUNE 3“' 2025 Ll
SEBIHC/MIBESDIMIRSD-PolVPICIR2025AT daled July 2, 2025, inwaslars of the lt in Lakn gxcepl per share dala) &l PARTICULARS PeRARIER ARUSY RN
Company are heraby informed that a Special Window for re-odgement af Iransfer e A gt e No. 30,06.2025 | 30.06.2024 | 31.03.2025
: PARTI 24 R H' a S e B e

raquesls of physical shares has been opaned for a penad of six (6) months, Le., fram ARTICULARS  QUARTER ENDED | EH;IEDERD (UNAUDITED) (AUDITED)

i &r.
JIH! ?I 2025 tl“J-H'IIJHr]' 6, Enzﬁ - . - Mo, 30.06.2025 | 31.03. 2325 3.] uE mzd i 24 .03.20%5 i 1 T'}"HI income ‘-rﬁn uFE‘rﬂ:i‘GﬂE 1.ED‘E‘$1 1 ﬁuﬂ-3-1 E‘.‘iﬂ"
F:Jrsuard_inilhe ;;Itll ?'?ﬁﬁf‘ T:Esdl.:ﬁ rwhn 11# a_u-‘rT-ﬂI?dTﬁferﬂtEqu&sI;:ﬂ nh*if;slual | Unaudited | Audited | Unaudited | Audited | 2 | Net profit for the pesiod (before tax & exceptional ilams) 130165 | 127440 5,783.58
sharas orior loApnl 1, 2014 | the dale from which fransler of sacuribes in physical form | 1 : g : S et ‘ ph
was discontnued) and whose request were rejeciad or refurmad due to deficiencies in |1 | Revenus from operations 1.71.681 l 1.70, ‘J':” | 160 134 6,765,379 3. | Wet profit far ihe penad befare fax (afier sxceplional iiems) 130165 127440 9,785,36
documants procession athensise, are now provided an apporiundy fo redadge ransfer < ' et Profit for the periodi year 22,790 38,102 20766 | i 96,852 4 | Net profit for the pedod afar tax (after excapliorial lbers) 823 D8 523105 362051
raquesls, . | (before Tax, Exceplional andior Exiraordinary dems) ! . ngive i ' i i i '

! 3 | | Met Profi for the period! year bafore {ax 22780 3k 102 20,768 | B a8z : Lﬁﬁﬂirfﬁﬁh\;fﬂf?:ﬁsﬁ f:;?_:ﬁgﬂginﬁ PR Yoo el 502195 = ¢8558 3 06781
Inveslars ara hereby also infarmed thal pursuant & the said Circular, the Securities . |;s|!1er Excaptional and/or Extraordinary items) | : p LA 3 s Fotn LEE
re-lodged for transfer including those request that ame pending with the Campany/RT4, T | | Net Prafit for the period! year aflar tax 1 17,536 | 1 781 | 15,606 | TR, 741 6. | Pakd-up equity share capital {equity shares of ¥ 1 each) 132377 13377 132377
as on dale shall only be issued n demal form alter fallowing due pracess for ransfer- | (after Exceptional andior Extraordinary ilems) | Fleserves excluding revalualion resenes B4 222 40
curdamat, 5 | Tatal Comprehensive Incorne tor the penod! year 17,523 31,776 15.761 | 78,665 Earnangs per share (of 71 each) (not annualized)

Eligibte mvestors may re-lodge their earlier requests with the Registrar and Share | [Comprissng Profit for the perod! year (after tax) and Basic () 070 0.40 7 74
Transfer Agent (RTA) of tha Company along wih requisite documents and rectifying | Other Comgrehensive Income (after tax)] i . ! : Diluted () 070 .40 274
daeficiency, if any, durng tha afcramentioned Special Window perad and may send the L Equn'rg.r Shara Capital 3.510 | 3510 3,510 | 3,510 | : 5 d
¥ ¥ ! . ! . . .
documents to the RTA &t | MUFG Intime India Private Limited, Unit: UPL Limited 7 | Other Equity as shown in the Audited Batance Sheet ! | | asastz| The above is an exfract of the detailed format of quarter ended June 30, 2025 financial results filed with the
EE;:T?’:?EE;T b ;1 ?nggm;f:“:;:”f:; é:ﬁ":;: _ﬁgﬂ;'wm“m““"“' 2 | E:E'"""F: Per Ehﬂdmdi_'ﬂf i : Eﬂz'ﬂ _ ' | | stock exchanges under Regulation 33 of the SEBI (Listing Obligations & Disclosure Requirements)
jj ke iy Enich vt - s . o sl Regulations, 2015. The full format of the quarter ended June 30, 2025 financial results are available on the
f i lrrifical {ani rd. 1h nad Baslc (in %) 3,74 | B.0Z .3?'E| 16540 | ed g
in case of any queries or any clarfication/assistant in this regard, the concems __|Beslelin®) el Ll I ok | k) AR : ; o o A
in'.re5.1|:|r5 are riqueﬁted ] .!-_Dr.15|:[ HTA.:,-] t_h_E ':-':ﬂ'l.l'.ﬂn:'l'l B, MI.J FE‘.' ||-|h|-|-.E ||-|._-|Ia FII'i'.IHlE D||I,.I|,ﬂd |:||'| !:I 3 ?4 i EDE 3 'IFE | 1Bm : Elﬂ'ﬂk Exd?-anlgE' WEI}S”:EE fNEItIE'HEt S‘tﬂlj{ IEIEE'IEHQE‘ ﬂ! |I'IE|I-E L"TlEtEd IEWW.HSEII'!-‘[!IE.[I}I’I"I] & EEE lelt&d
Limited. The Company's website www.upl-itd.com, has been updated with the details ! e w (www.bseindia.com) and on the Company's website (www.ptlenterprise.com/announcement.html#). The
: ket ! The key data relating to unaudited standelone financial results of Aegis Logistcs Limited for the quarter ended : >
reg||ard|ng the opening of this Special window and further updates if any, shall be Juna 30, 2075 iz a5 under - sAMme can also be accessed hy SCANNING the QR code mﬂm.ﬂad balow.
s : n— For and on behalf of the Board of Directors of
Sl Il I b PTL ENTERPRISES LTD
Sdl- PARTICULARS QUARTER ENDED YEAR :
Sandeap Deshmukh ar ENDED Sdi-
Place: Mumbal E-::mpany EBH:-I'E'[-E.I'!' & ﬂl:ll"l‘lplllﬁr!ll:ﬂ- fficar Mo 5. 3[._1_]5_2!:!2"5 | 3_1 ﬂs:mzﬁ. sgﬂqiﬂ.?:‘_ [ 31 l]lz!:!E__E E ‘FIH-EE . HE'H Delhi Dum HMWAR
Date: August 08, 2025 (ACS 10346) . | Unaudited | Audited | Unaudited | Audited | Date :August 7, 2025 CHAIRMAN
| T Rt o OparAtiond’ | mmgst|  s4ss| 7323|2677
2 | Met Profit |;L|:|55} for the pann:n:l. ',.'Bar batore tax | 0355 | 26,844 22,034 | | 67,776
| {after Exceptional andiar Extraordinary items) | | _ | l d ’ d |24 k
LERTHAI FINANCE LIMITED 3 | el Proflf (Loss) for the period! year after tax | 5.918 | 22 564 16.541 | 52,900 n us n an
CIN: L65100KA1979PLC061580 | (aner Exceptional andior Extraordinary ibems) | "=
Regd Office: Office No. 312/313, Third Floor, Barton Centre, Mahatma Gandhi Road, 4 T-:-Lal Cn'nprahansr'.-'e In.-.urr-a for the ::-en-:r::l.-' }.ra-ar | Gag9 | 22535 16, 5213 52,825 | Indusl nd Ba“k lelt Ed

Bangalore- 560001. Phone: 080- 4277 7800
E-mail id- company@lerthaifinance.com, Website http://www.lerthaifinance.comy
NOTICE OF THE 46™ ANNUAL GENERAL MEETING AND REMOTE
E-VOTING INSTRUCTIONS

NOTICE is hereby given that:

1. The 46th Annual General Meeting ("AGM”) of the members of Lerthai Finance Limited
will be held on Tuesday, 9*" September, 2025 at 11:30 a.m. IST through Video Conferencing
/ Other Audio Visual Means (“VC”). In Compliance with the general circulars issued by
the Ministry of Corporate Affairs (MCA) and Securities and Exchange Board of India
(“SEBI”) companies are allowed to hold AGM through VC without the physical presence
of the Members at a common venue.

2. The Register of members and Share transfer books of the Company will remain closed
from September 3, 2025 to September 9, 2025 (both days inclusive) for the purpose of
46" AGM.

3. Incompliance with the circulars, the Electronic copy of Notice of AGM and Annual report
for Financial Year 2024-25 has been sent by e-mail on August 6, 2025 to those members
who have registered their e-mail ID’s with the Company/Depository Participant(s).
These documents are also available on the website of the Company at
www.lerthaifinance.com, website of BSE at www.bseindia.com and website of MUFG
Intime India Pvt. Ltd.: https://instavote.linkintime.co.in. A letter providing the weblink
for accessing the notice and annual report for FY 2024-25 was dispatched on 6% August
2025 to those shareholders who have not registered their email address with the
Company/Depository Participant(s).

Huta- Tha above is an exiract of the detailed format of financial rasul'ls filed '.l.rlh the Sl:-x.h Enchangas un-:he:r Regulation CIN: LES191PM1884PLCOTE333

33 of the SEBI {Listing Obligations and Disclosers Reguirements) Reguiations, 2015, The full format of financial resubls ara Registered Office: 2401, Gen. Thimmayya Road (Cantonment), Pune - 411 001;
avallable cnthe Stock Exchange and company websites. (www.beeindia com, wsw nsedndie.com or waw.aegisindis com. Tel.: {020} 6301 9000

The: serms, car be. Brcamssd Gy apanming: the GR:code proidad belos, Secretarial & Investor Services Cell: Building no 7, Ground Floor, Solitaire, Corporate Park,
167, Guru Hargovindji Marg, Andher (East). Mumbai - 400 093, Tel.: (022) 6641 2487 / 2359
E-mail: investor@indusind.com, Website: www.indusind.com

NOTICE OF THE 31°" ANNUAL GENERAL MEETING
TO THE MEMBERS

NOTICE is hereby given that the 31 (Thirty-First) Annual General Meeting ((AGM') of the
Members of Indusind Bank Limited (the 'Bank’) will be held on Friday, August 29, 2025 at
2:00 p.m., at Hotel Sheraton Grand, Raja Bahadur Mill Road, Pune - 411 001,
Maharashtra.

The Bank has, on August 07, 2025, sent the Notice of the AGM and Integrated Annual Report
along with e-voting instructions through electronic mode, 1o those Members whose e-maill IDs
were registered with the Bank/"MUFG Intime India Private Limited’ (Formerly 'Link Intime India
Private Limited') {'RTA") of the Bank/Depository Participant(s) as on Friday, July 25, 2025.

Foar and an behall of the Baard
&pgis Logistics Limited

Flace © Mumbai
Date - August 7, 2025

Raj K Chandaria
Chairman & Managing Director

B.C. POWER CONTROLS LIMITED

ClIM: L313000L2008PLC T4 14
anna Market, Kargl Bagh, New Dalhi-110005

Regd. Difica: TAIS, WEA C
Website: www.bcpowercontrols.com, E-mail; info@bonlongroup.com, Tel, 011-4T532792-95 Fax: 01747532793

Extract of Standalone Un-audited Financial Results for the

Quarter and Period Ended June 30, 2025 {7 in Lakhs except per share data)

4. Shareholders holding shares either in physical mode or dematerialized form, as onthe | | & u“:“:’ u’“:':;’ zﬂ”‘: E::E:d The Notice of the AGM, indicating inter alia, the process and manner of e-Voting and the
cut-off date i.e. September 2, 2025, may cast their vote electronically on the businesses H;' Particulars a0 0 o5 | Stnactie:| st rane: |vtas s Integrated Annual Report for the Financial Year 2024-2025 are also available on the Bank’s
as set forth in the AGM Notice through electronic voting system of MUFG Intime India ! Un-Audited)| [Audited) rl.ln-.i.ujdrlnd] [Audited) website at www.indusind.com and on the website of the Stock Exchanges, i.e., BSE Limited at
Pvt. Ltd. ( remote é-voting ) _ Total Income from Operations 160088 | 1.06501| 203749 | 561968 www.bseindia.com and National Stock Exchange of India Limited at www.nseindia.com and

5. The remote e-voting period commences on September 6, 2025 at 9:00 am and ends on ) ! 3 the Nati IS ties D Ha Limited's (NSDL beite at ti di.
September 8, 2025 at 5:00 pm. During this period the members of the Company holding 2 | Net ProftfiLoss) for the parod on the National Securities Depositories Limited's { ) website at www.evoting.nsdl.com.
shatret?]ipthetphyslicatl orgleﬁtronic formas on cut off date i.e. September 2, 2025 may {before Tax, Exceptional andlor Extraordinary itams) 14,65 {45,058} BliG| 10568 In compliance with Section 108 of the Companias Acl, 2013 read with Rule 20 of the
cast their votes electronically. : T e : : = ; .

6. Any person who acquires shares of the Cormpany and become mernber of the Company 3 [ Net P‘rul'i.u;LtfssJ far mle period befare s Companies (I"u'_!;n agement and Administration) Hulgs, 2[}_14_ (as amf;lndgdjl and Ragl._l!atmn 44
after dispatch of the notice and holding shares as on cut off date i.e. September 2, 2025. (after Exceptional andfor Extraordinary iems| 14,85 (45.05) 8016 10568 of lhnla Securities and Exchange Board nf Ipdm {L1stlng Obligations and Disclosure
You can accord your assent/dissent by accessing the website https://| | 4 | Met ProftiiLoss) for the parod afler tax Requirements) Regulations, 2015 ("SEBI Listing Regulations') (as amended), and the
instavote.linkintime.co.in and logging-in by using your existing user ID and password. (after Exgeptional andior Extraordinary items) 10.94 (33.71) 45,02 76,04 Circulars issued by the Ministry of Corporate Affairs, the Bank will be providing its Members

P Gase ofany queries or ssues roating 0 &-othg O aHENING the AGI pISaSS IS} 175 | Total Comprehensive Income for the pariod [Comprising ProfitLoss) with the facllity to exercise their right lo vote by electronic means {e-Voting) through Remote

-voting manual available at https.//instavot. inkintirme.co.in e-Voting Platform of National Securities Depository Limited (NSDL), for the business to be
or write an e-mail to to instameet@linkintime.co.in or call on 022-49186175. for the perind (after tax) and Other Comprehensive Incoms [aftar fax)] 108 133,71) 45102 78,04 g 4 bt iy : : : .
Date: 08-08-2025 For Lerthai Finance Limited | | & | Equity Share Capial 139600 | 139600| 1396.00] 139600 transacted at the AGM. In addition te this, the facility for voting through Electronic Voting
Place: Bangalore Sd/- 7 | Resarves fexcluding Revaluation Faserve) 2 shawn i tha System shall also be made available at the AGM, to enable the Members to cast their votes
Sneha Khandelwal : ; i electronically, who have not casted their vote prior to the AGM by remate e-voting.
Company Secretary and Compliance Officer Audited Balance Sheet of the previous year) 44.86 S : _
8 | Eamings Per Share [of T 02/ each) A letter providing web-link and QR Code for accessing the Integrated Annual Report for
(for conbinuing and discontnued operations) financial year 2024-25 and tpe Motice ql‘ the en::suing AGM,IJE beil?g sent I]'_u.:' post to H"Imse
i Members who have not registered their e-mail address with their respective Depository
{a} Basiz {in T 002 (0.05) 006 011 o : ; ] ! G T g : : .

= Participant{DPY'MUFG Intime India Private Limited' (Formerly 'Link Intime India Private

FORM A (5} Diluted (in ) 0.02 (0.05) 0.06 0.41 Limited') (RTA') of the Bank

PUBLIC ANNOUNCEMENT Notes : The above is anextract of the detailed format of format of quarter’year ended standalone financial results fited with the ;

{linoler Ragufation & af the Insaivency and Eankruptcy Board of india
[Insoivency Reselution Process for Coarporpde Persons| fegulations, 2016)

sinck exchanges under regulation 33 of the SEBI (Listing Obfigations and Disclosure Requiraments) Reguiations 2015. The full The remote e-voting shall be available during the following period:

FOR THE ATTENTION OF THE CREDITORS OF format of these financial results are available on the stock exchange websites. (URL- www.bseindia.com} and also on website of
MAHAGUN (INDIA) PRIVATE LIMITED the Company- wiw. begowercontrals.com EVEN 134874
RELEVANT PARTICULARS ' .

1., [Naime of corporat detior Masagun (Icia) Privastes Limited | Eor and on behalf of the Board of Directors Cut-off date for determining eligibility to vote Friday, August 22, 2025
2 Do o naopaston of crbordle el 28 L ’ BN ool For B.C. POWER CONTROLS LIITED T

isincorpordied / ragitorsd Sd Commencement of remote e-voting period e (e e R
A, | Comporaes identiy o, 7 Gmied Liabilty | UTB000L1S06F 0075752 Financial Results CHANDER SHEKHAR JAIN ap 2025 at 9:00 a.m.

_W"’E‘#Wﬂ-mmﬂmﬁ&m | e Place : New Delhi MANAGING DIRECTOR
5. | Ackiress of 1he regsiensd offics and Rigistersd Dffices C227, Vivek Vihar, Phase 1, s

principal offic {if any) of coporate Earst Deini, Delnl- 110005 st ion sidaisiciid End of remote e-voting period ‘;E:Ers;:aﬁy?ﬂnuug:-uﬂ 28,

T awclout O el ek HOwirc s, (. /gocr Extract of Consolidated Un-audited Financial Results AT

3 Nambul, '!'“I'H.."HIHI 11'.I'~.|r Pﬂﬂ"ﬂ‘l E'l.':l'lﬂ'IEl

for the Quarter and Period Ended June 30, 2025

& :mﬁmm " iﬁﬁ:w P — s [;:n':khs “::::::”h“r:::m » The Members will not be able to cast their vote electronically beyond the date and time
7. Estimated m dosure of nsovency | 0LOZXCE | 51, s ended onded anded Ended mentioned above and the Remote e-Voting shall be disabled for voting by NSDL thereafter.
& Name =nd regearation number of the | Name: Wand] Furmes Bl Agarwl | [Ne Tu“ﬂﬂf;ﬁ?{f;, amdzf mé:ﬁig?d] %ﬂiﬁ:ﬁf = Members who have not cast their votes through Remote e-Voling may cast their votes

:ﬁ,:: mﬂﬁw,ma bl mrmm 20172018/ L1613 | 1 | Total Income from Operations 1690.88 | 1,965.01| 2.03743| 561968 through Electronic Voting System available at the AGM, to enable the Members to cast their
o, | Address and a-mesl of the infeim | Addrese: Offce Mo, 4, Frst Floor, How Ot Pioa, || | 2 | Net ProftiLoss) for the period voles electronically.

mr:nﬁﬂmm 75 PP ﬁﬂmﬁﬁhﬁﬁr Fimpn, Pune, ‘ ; ﬁﬁ;ﬁL;ﬁE??:::::;i:;ﬁjmw ibams) 14.68 (45.20) 60161 10553 » Members who have already cast their vote through Remote e-Voting may participate in the
i v el G B i . mfﬁ?ﬁmm o i Excanliona andite Extracodinary B e 145.20) Givel s AGM but shall not be entitled to cast their vote again.

e DL e Emﬁ“ﬂpﬁﬁﬁm%ﬁmm & | Net ProfitiLoss) for the parod after tax ' * Voling Rights of the Members shall be in proportion to their share in the Paid-up Equity

WIH-A00058, (altar Exceptional andlor Extracrdinary ems] 10.95 (35.87) 4502 TRES Share Capital of the Bank as on the cut-off date i e., Friday, August 22, 2025 for the purpose

T I o T T BE Tolal Comprahensive Income for the pariod [Comprising Profi{Loss) | - of casting the vote through Remote e-voting.
15 kel s, | g ticeser caces | for the period (afier tax) and Odher Comprehensive Income (after fax)] 10,95 (3367 45.02 TBES

s of Cradios - Mnlses . et Briein - : - = : - » Only those persons whose names are recorded in the Register of Members or in the

{hl E.fﬂ_-lnlﬁjj]ﬂ'l 1G |:r soction 21, Proyect B | Equity Share Capial 1,396.00 1,365.00 138600 | 1,308.00 Regist fB ficial O daingd by the D itari th L-off date. i

’*”’”““_‘"a'*“""“““"” resaiution 7 | Reserves (excluding Revaluation Resarva) as shawn i the i el e bl ek Heolbae e Blbodonsl vebsieigotabli Lot latd Bl et
Hjmmmmmmﬂm . | 5 e e Vi | | Audited Balance Shestof the previaus year) 414470 Friday, August 22, 2025 shall be entitled to avail the facility of e-Voting.

i ck d T Rt i e 8 | Eamings Par Share (of T 02- each) + Any person who acquires shares and becomes a Member of the Bank after dispatch of the

Fnpresenitive of crecliors in o dass
Thres ruares for each olass)

I e R R R IR {for continuing and discontinued operations) Notice and holds shares of the Bank as on the cut-off date, i.e., Friday, August 22, 2025,

#) e Wiahit Goyal

Reg Mo A AP Ko in T 0.02 (0.05) 0.0% 0.1 may obtain the Login |D and Password for e-Voting by sending an e-mail request to NSDL
e (&) Diluted {in ¥ ) 0.02 (0.05) Go6| on at evoling@nsdl.com mentioning his / her Folio No. / DP 1D and Client ID. Members who

Motes : The above is an extract of the detailed format of format of quarter/year ended consolidated fimancial results filed with
the stock exchanges under regulation 33 of the SEBI {Listing Obligations and Disclosure Requirements) Regulations 2015, The
full format of these financial results are available on the stock exchange websies, (URL- www bseindia com) and also on website
of the Company-www bepowerconinols.com

Fag Mo
| BE PO APPOOE2Y 2T 20810948
&, Wizh link: 1Epay b poy iny/ennome, dovniads |
o Link!
https /drive Boogiescoemy‘driee, foldans, 1 sty
Fukh WSR2 ke 3 OB Py PLezpesharing

are already registered with NSDL for Remote e-Voting can use their existing User 1D and

£ 3 ey Password for casting their voles.
(D] Detaiks of authonzed repesenieiees T ’ [ I I 1
TR Members, who are holding shares in physical form or who have nol registered their email

address are requested to refer to the notice of the Annual General Meeting for the process to

Notice is herely given that (ne Natanal Compary Law Tribunal New Deinl Bench has ordered For and on behalf of the Board of Directors be followed for casting their vote through remote e-voling.

the commencemant al-& C::rp::a’ﬂl.ﬂ_il‘l&lb-l'-ul'q‘ resodution process :-I_'.I'r& Makiagun (Indka) For B.C. POWER CONTROLS LIMITED

i‘;“ﬁfﬂ:_‘l:::'i‘fﬁﬁh;;i'_-l"‘lﬁﬁfaf:; :_’_'L_:t:iﬁﬁf;ﬂ”’:::ﬁﬁ“gj:*;':;ﬂ'ﬁ;ﬁ'ﬁﬁ:ﬁiﬁ SCAN for Complete &d. In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Members
clsims with proaf on o befors %qg'ufﬁmzb i the Interim reschition professional at the Financial Results CHANDER SHEKHAR JAIN and e-voting user manual for Members available at the download section of
A0Erass meilaned againsleniry P ' 5

The fnancial crediions shall submit their claims with prof by electranic mears anly, All ather Place : New Delhi MANAGING DIRECTOR www.evoting.nsdl.com or call on : 022 - 4886 7000 orsend a FE!‘E|IJE$-t to Ms. Pallavi Mahatre -
creditars may sutms the olasmes with proaf in person, by past or by elecironic means, Date :07.08.2025 DN 08639491 Senior Manager at evoting@nsdl.com.

A financial ereditor belonging 10 a class. as ksted against the entry No. 12, shall indicats its

chioke i e et v e smng e Vv rsionls o “IMPORTANT" The Results of the e-Voting shall be declared and submitted to the Stock Exchanges, within

Estabe Projactin Farm Ch.

Sibarianlon aftata ar ciidiadiag prdit il clalrs abial kit pariaiiing two working days of the conclusion of the Annual General Meeting of the Bank pursuant to

Sd,/-
Mana] Kunad Babslal Agarsal nterbm Resolitbon Professional

Reg No. IBESIPA0GD A PFOCRED 201 T-2018/ 116135

Authorisation for assignment{AFAKE 881 11813/ 08 311 2257107 906
Valklity for Authorisation of Assigmmant: 31,12, 2025

Address Registersd with IBBI: Office Mo, 4, First Floer, Hotal G Pade,

Behirut Ambedkar Statae, Fimpn, Pure, Maharashtra-411018
Correspondance Address; Firvin Turmnarund and Restruciuring Private Limited
situated at GO5, Gith Flpar, Sunteck Crest, Muknd Magar Road, andhen {E),
Mizmibai, MH - 00055

Rog Emal ld: manojagarsal2E@Email.com

Prooess Specific Emall id for correspondence: oo mabagim&gmail.com
Date: 07082025, Place: Pune

WWhilst care is taken prior to acceptance of advertising
copy, it is not possible to verifty its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

Regulation 44 of the Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 ("SEBI Listing Regulations').

)

For Indusind Bank Limited
Sd/-

Anand Kumar Das
Company Secretary
(FE950)

Place: Mumbai
Date: August 07, 2025

THE BUSINESS DAILY

S FINANCIAL EXPRESS

Aead o Lead

FOR DAILY BUSINESS -

$

o) INIHAN
= EXPRESS
GRoL

epaper.financialexpress.com

o e

Ahmedabad

o e




FRIDAY, AUGUST 8, 2025

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

& uPL UFL Limited

Regd. Office: 3-11, G.LD.C., Vapl, Vaksad- 356155, Gujarat,
Tel.: 81 260-2432716 | Emal: uplinvesiors@upHsd.com | Website: www.uplid.com

NOTICE WITH RESPECT TO SPECIAL WINDOW FOR RE-LODGE OF
TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to Sacurities and Exchange Board of India ("SEBI™) Circular No.
SEBIHOMIRSOD/MIRSD-PoliP/CIR/2025/97 dated July 2, 2025, investors of the
Company are hereby mformed that 2 Special Window for re-lodgement of transfer
requasts of physical shares has been opaned for a penod of six (6) months, |.e., from
July T, 2025461 January 6, 2026,

Pursuant o the said Circular, Invastors wha had submitled transfar raquests for physical
shares prior to April 1, 2013 ( the date from which transfer of securiies in physical form
was discontinued) and whose request were rejected or returned due fo deficiencies in
documents processior otharwise, are now provided an opportunity to re-lodge transfar
requesis.

Investors arg hereby alzo informed that pursuant o the said Circular, the Securities
re-todged for fransfer including those reguest that are pendang with the Company/ETA,
as on date shall only be ssued in demat form after following due process for transfer-
cum-demsat.

Eligible mvestors may re-lodge thesr sarfier requests with the Registrar and Share
Transfer Agent (RTA) of the Company along with requissite documents and rectifying
deficiency, if any, during the aforementioned Special Window period and may send the
dgocuments to the RTA 2l : MUFG Intime India Private Limited, Unit; UPL Limited
G101, Embaszsy 247, LB.5, Marg, Vikheoli (West), Murrbai = 400023, Maharashira,
India, Tel, Mo, +21 3108114849, E-mail: mi helpdeski@in, mpms mufg.com

In case of any queries or any canfication/assistant in this regard, the concerned
mvestors are requested to contact RTA of the Company i.e. MUFG Intime India Private
Limited. The Company's websita waww.upltd.com, has been updated with the detais
regarding the cpening of thes Special window and further updstes i any, shall be
uploaded tharson,

For UPL Limited

Sdi-

Sandeep Deshmukh

Place: Mumbal Company Secratary & Compliance Officar
Date: August 08, 2025 (ACS 10946)

LERTHAI FINANCE LIMITED

CIN: L65100KA1979PLC061580
Regd Office: Office No. 312/313, Third Floor, Barton Centre, Mahatma Gandhi Road,
Bangalore- 560001. Phone: 080- 4277 7800
E-mail id- company@lerthaifinance.com, Website http://www.lerthaifinance.com/
NOTICE OF THE 46™ ANNUAL GENERAL MEETING AND REMOTE
E-VOTING INSTRUCTIONS

NOTICE is hereby given that:

1. The 46th Annual General Meeting ("“AGM”) of the members of Lerthai Finance Limited
will be held on Tuesday, 9" September, 2025 at 11:30 a.m. IST through Video Conferencing
/ Other Audio Visual Means (“VC”). In Compliance with the general circulars issued by
the Ministry of Corporate Affairs (MCA) and Securities and Exchange Board of India
(“SEBI”) companies are allowed to hold AGM through VC without the physical presence
of the Members at a common venue.

2. The Register of members and Share transfer books of the Company will remain closed
from September 3, 2025 to September 9, 2025 (both days inclusive) for the purpose of
46" AGM.

3. Incompliance with the circulars, the Electronic copy of Notice of AGM and Annual report
for Financial Year 2024-25 has been sent by e-mail on August 6, 2025 to those members
who have registered their e-mail ID’s with the Company/Depository Participant(s).
These documents are also available on the website of the Company at
www.lerthaifinance.com, website of BSE at www.bseindia.com and website of MUFG
Intime India Pvt. Ltd.: https://instavote.linkintime.co.in. A letter providing the weblink
for accessing the notice and annual report for FY 2024-25 was dispatched on 6" August
2025 to those shareholders who have not registered their email address with the
Company/Depository Participant(s).

4. Shareholders holding shares either in physical mode or dematerialized form, as on the
cut-off date i.e. September 2, 2025, may cast their vote electronically on the businesses
as set forth in the AGM Notice through electronic voting system of MUFG Intime India
Pvt. Ltd. (“remote e-voting”).

5. The remote e-voting period commences on September 6, 2025 at 9:00 am and ends on
September 8, 2025 at 5:00 pm. During this period the members of the Company holding
shares in the physical or electronic formas on cut off date i.e. September 2, 2025 may
cast their votes electronically.

6. Any person who acquires shares of the Gompany and become member of the Company
after dispatch of the notice and holding shares as on cut off date i.e. September 2, 2025.
You can accord your assent/dissent by accessing the website https://
instavote.linkintime.co.in and logging-in by using your existing user ID and password.

7. Incase of any queries or issues relating to e-voting or attending the AGM please refer
the FAQs and Instavote e-voting manual available at https://instavote.linkintime.co.in
or write an e-mail to to instameet@linkintime.co.in or call on 022-49186175.

Date: 08-08-2025 For Lerthai Finance Limited

Place: Bangalore Sd/-

Sneha Khandelwal
Company Secretary and Compliance Officer

\

AEGIS

Jura 30, 2025 g as under

The same can be atcessed by scanning the QR code provided below,

Place | Mumbai

Date - August T, 2025

THE QUARTER ENDED JUNE 30, 2025

AEGIS LOGISTICS LIMITED

Regd.Office: 502, Skylan, G.I.D.C., Char Rasta, Vapi - 396 185, Dist, Valsad, Gujarat,

Corp. Office: 1202, Tower B, Paninsula Business Park, G. K. Marg, Lower Parel (W), Mumbai - 400013,
Tel.: +81 22 6666 3666 » Fax: +81 22 6666 3777

E-mail: aeqis@asgisindia.com « Website: www.aegisindia.com « CIN; LE30A0GE56PLCO01032

EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR

(¥ in Lakh escept peu share data)

PARTICULARS QUARTER ENDED YEAR
&r. [ : ENDED
Mo, f'lﬂ 0E. 2025 31.03,2025 . Jﬂ.ﬂﬁ.ﬂﬂﬁﬂf 31 ﬂ.'*r I“EIES
ol | Unaudited | Audited | Unaudited | Audited
| Revenue from aperations 171941 170504 | 160,134 | 676370
2 | Met Profit for the perod’ year 2.? ra0 EIE- 102 | ED TEB 0g,ga82
| {before Tax, Exceplional andior Extraordinary iteme) . | .
3 | Met Prafit for the pericd! year befors tax 22780 38,102 | 20,764 0a. 882
| (after Exceptional andior Extracrdinary items) | . .
4 | Met Profit for the periocd! year after tax 17,536 31,781 15,806 78,741
_| {aRer Excaptional andior Extraordinary ems) S | S| E———— | "
& | Total Comprehensme Income for the penod! year 17,523 3,778 | 15.761 T8 655
[Comprsing Profit for the perod! yvear (aftar tax) and
__| Dther Comprahensiva Income {after {ax)] ol R ——— .
6 __E-:|J|r_-.f S"'nare Ca,':-ltal - 3,510 | 3,510 | 3,510 | 3 5 IZI
7 | Other E|:|u;15.I A5 qun in |:|'|E" ﬁ.uu:lne-d Eﬂlanre ‘:rrPE1 4 5'4 5.-3"?
8 Larmng& Per Share (of 31/- sach)
. {far continuing and discontinued operabons) _ . . .
| Ba’gﬁu‘- in =} . 3.74 | .02 | 309 | 15,90
| Beuted (%) : il 602 | R | Lk

The key data relating to unaudited standalone financial resufts of Asgis Logistics Limited for the gquarter ended

(% I Lakh)
PARTICULARS QUARTER ENDED YEAR
8r. ENDED
No. 30.06.2025  31.03.2025 | 30.06.2024 | 31.03.2025
 Unaudited Audited Unaudited Audited
1| Revenue rom operations BIGE1 | 01425  73213| 207678
E- [ et F"rn‘lr (Loss) for the F‘:-e'rltj:-c‘il year '&Fl!rlre: Tax ‘:] ifﬁ" .r'l':l Eld-d- I .-'E' If_hq- -Ii.?-_?fﬁ.
la‘ter Exrepﬂmal Ef‘rlj ar Extrau:-ﬂ:llr'.ar'.l ||E-rnli,|
3 “N.-F'I Prnutf (Losa) Enr :hp p-Pnn-:‘J- WEET aHH fax 6918 1 73 BEd ] 16, 541 | g2 800
[after Excepticnal arr::ln'-::ur Extran::-ru:llr'-ar].' |Iem5:|
::I. “T-::ntal Enmprehear.;-.re Inmmﬂ fn:-r 1h.=_- ﬁennrj. ',-Har |:| El“a'_-l .é'.! 5$H . 16 '-rE‘h | ‘1.3' H.E":

Hule The above 15 an extract of the detalled format of 1Ir‘.'=.||'||::IF|-: r1=--=m|1=; I'IIE"-!'i with tma Stock F:rhaﬁgpq e Hprulﬂﬂm
33 of the SEB| (Listing Ohligations and Disclosure Requiraments) Regulations, 2015, The full format of financizl resulis are
available on the Stock Exchange and company wabsitas. (weww beaindia com. wany.nssindia. com or waw.asgisindia.com}.

For and on behalf of the Board
Aegis Logistics Limited

Raj K Chandaria
Chairman & Managing Director

B.C. POWER CONTROLS LIMITED

CIN: L31300DL200BPLC179414
Regd. Office: TA29, WEA Channa Market, Karol Bagh, New Delhi-110005

Websste: waww, bopowearcontrals.c

Extract of Standalone Un-audited Financial Results for the

Quarter and Period Ended June 30, 2025

om, E-mail; info@bonlongroup.com, Tel: 011-47532792-95 Fax: 011-475

32788

(¥ in Lakhs except per share data)

PTL Enterprtses lelted

Regd. Office: 3rd Floor, Areskal Mansion, Nea ‘.'4 orama Junction, Panampilly Nagar, Kochi- B . Kerala, India

Website: www.p

EXTRACT OF UHhUDITED FIHﬁHEIAL RESULTS
FOR THE QUARTER ENDED JUNE 30, 2025

T LAKHS |
5L PARTICULARS QUARTER ENDED YEAR ENDED
MNo. 30.06.2025 | 30.06.2024 | 31.03.2025
(UNAUDITED) (AUDITED)
1 | Total income from operations 180831 160831 643411
2 | et profit for the period (before fax & excaplional items) 130165 1,274.40 0, 763.58
3 | Net profit for the period before tax (after excaplional items) 1,301.65 1,274.40 6, 783.58
4 | Met profit for the penod afier tax {afier excepbonal dems) 22208 52305 3.620.51
5 | Total comprehenshie income far the perod [comprising profit for the parod
iafter fax) and ofher comprehensive income {after fax)] 202325 7,585,568 3.067.81
& | Paid-up equity share capital (equity shares of T 1 each) 132377 1323737 132377
7 | Resenves excluding revaluation reserves bl 22249
& | Earnings per share (of 1 each) (nof annualised)
Basic (T} 0.0 .40 2.74
Diluted ¥ 0.70 | 240 274

The above is an extract of the detailed format of quarter ended June 30, 2025 financial results filed with the
stock exchanges under Regulation 33 of the SEBI (Listing Obligations & Disclosure Reguirements)
Regulations, 2015. The full format of the quarter ended June 30, 2025 financial results are available on the
stock exchange websites (National Stock Exchange of India Limited (www.nseindia.com) & BSE Limited
(www.bseindia.com)and on the Company's website (www.ptlenterprise.com/announcement.htmi#). The
same can also be accessed by scanning the QR code provided below.

For and on behalf of the Board of Directors of

PTL ENTERPRISES LTD.

Sd/-

Place : New Delhi ONKAR KANWAR
Date : August 7, 2025 CHAIRMAN

Indusind Bank

Indusind Bank Limited

CIN: LE5S191PN1994PLCOTE333
Registered Office: 2401, Gen. Thimmayya Road (Cantonment), Pune - 411 001,
Tal.: {020) 69071 2000
Secretarial & Investor Services Cell: Building no 7, Ground Floor, Solitaire, Corporate Park,
167, Guru Hargovindji Marg, Andheri (East), Mumbai - 400 093. Tel.: (022) 6641 2487 [ 2358
E-mail: investor@indusind.com, Website: www.indusind.com

FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insalvency and Bankrupioy Boasd of India
finsolvency Resolution Process for Corporate Persons) Regidations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

MAHAGUN (INDIA) PRIVATE LIMITED

Quarter Quarter Quarter Year
al. Particalass ended anited ended Endad
MNo. 30.06.2025 | 31.05.2025 | 30.06.2024 | 31.03.2025

(Un- .ﬂmdmit 1Audllnd1 IfL!n-.ﬁ.u:II'Iudj (ﬁ.ud-’wd]

1 | Total Income from Operations 1,600,848 196501 203740 ( 961068
2 | Net Profiti{Loss) for the period

(before Tax, Exceplional andfor Extraordinary fems) 14,65 45,03 I [ .
3 | Net Profit!Loss) for the peniod befors tax

(after Excaplional andior Extraordinary tems) 14.65 (45.05] 6016 105.66
4 | Mal ProfitlfLoss) for the period after tax -

(after Exceplional andior Exfraordinary items) 1091 (33.71) 45.02 78,04
5 | Total l:-:':ll'ﬂpr.“:EI'IEj'n'E Income for the period [Comprising Profiti{Loss) '

for the period (afer tax) and Other Comprehensiva Income (after tax)) 10,81 13371} 4502 7904

Enuity Share Capital ' 130600 |  1,306.00] 1.396.00 | 1,396.00
T | Resarves iexciuding Revalualion Reserve) a3 shown in the

Audited Balance Sheal of the ;:-f-!-'n.ul:a.lﬁ 5,-:=:arr 4144 86
B Earnmgs Per Share {of T 02/ aach) '

(for continuing and discontinued operafions)

(3] Bassc [in % | 0.02 {0.05) .06 0.1

(k) Dibutad [in T ) 0.02 {0.05] 006 011

Motes : The above is an extract ofthe detailed format of format of quartervear ended standalone financial results filed with the
stock exchanges under regulation 33 of the SEBI (Listing Obligations and Disclosure Reguiremenis) Regulations 2015. The full
format of these financial results are available an the stock exchange websites, (URL- www bsemndia.com) and also on website of

RELEVANT PARTICULARS

| Mahagun {india) Privarte Limnited
26 08, 1.'}*3!3-
RO Dalhi

| Marre of Componate: detior

'.D-:II:-:' o |r-:|:|r|:u:ﬁﬂ'.|n of corporate -:lulx-;:

= '.I"ll.IH"ICI"l"h' wnder whech corparate datror
| B meorporied ¢ mpestened

A\ | Corporata idantiy ho. / Linited Labilty
:L:i-'n"fl sAlion Mo o Sonporake deldor

7. | Address of the rgistened office and

| principal oifice (F anyl of corponate

Fud| ke

| DAoL I00ERToOTETRD

| Registered Office; C-227, Vivek vihar, Phase 1,
East Dedhl, Defi- 110095,

| chrbor Principal Office: Mahagun Metm Mal, VC-3, Soctoe
3, Yashail, Ghadabad, Lidar Pradesh, 201010
é_ |I':_i Gy -;,::_in'lr-::m:r:i'l:j':I -I_.t_lll_: im ':.'_'iﬁ,{l.i_i,}fﬂ.'.':fﬁ
respect of comporese detttor {Cedkar copy Received on OEGES0ES)
7 | Estimwied date of chswe of insohency | OLOZ 2006

{ s Ltion process

& |Maire and regatration number of the
|insohvenday professional acting as ntorim
| rasolLtion professonsl

Q. :-'-'.n:_h_hl,.-_:-: s sl of the inssim
[resolirion professonal as regstenasd
{wilth {he Boand

| Marme: Mang) KUme Babus Agareal
Registration Moc
BB APPSR A0 T A 161 3

[ Adddresss OFGoe Mo, 2, First Floon, Hotel Citi Pricks,
Behind Ambedkar Stabee, Frnpn, Puna,
Mearasnlra<1] 100 =

| Evmaill- manoingaresl 20Egme com
Adbdreses Flrwin Tumzmund Beatrnacuring Private
Limiteed Situsted AL G005, Gth Floon, Surieds
Crst, Mubund Megar Foad, Andban (Ei. Mumbal,

101, | Adcress and emal o be usad for
oormespondenios with the jnlerm
 resolurian peofessonal

A0S
| | Emall cipomahagurdgrmakoom
II.ILmnn&h*rwmnm:nﬂuamm _121 ]H_M.i.'ﬁ
12, | Classes of cexditors, if ary under clvss Chrss of Credions - Alotes under Rieal Estie
||} of sub=acthon (G of section 21, Project

_iﬂ.‘]_!"!j_‘:ln!'ﬂ by B ey ressoluion

| professional .
13| Marres of Irsohency Pridessionals 1) Mames vekas Pumar Garng
| idemified o act as Aihonsed Reg Mo

IHELAPAO0 2 AP MO0 38, 200 820490 20
21 B Mohit Goal
Reg Mo
[BEL PO PP OGE0E 20207 2/ 136365
3} Wame: Mohit Chawia
Fieg ho:
| IBBLIRA-D011PFO0E24,/2017-2018/ 10845
2. Wel nk: Fitps b poadindeny horme A doanioads
I Lk
Pt dive googe oomy'driveydoldersy 1 Ss6z
P WSaPA 1 Ctied b LEnaon DMBY FLEDSaringg

Reamsertative of crecdions in & dass
[ Mhre reaars for mch class)

14, |{a} Relevant Fomms and
[ 1} Dot oof amAbroving ripresenlales
ane avatable at

the Company- www.bopowerconirols com

SCAN for Complete

For and on behalf of the Board of Diractors
For B.C. POWER CONTROLS LIMITED

Sdl-

Financial Results CHANDER SHEKHAR JAIN
Place : Mew Delhi MANAGING DIRECTOR
Date - 07082025 DIN -0BE39491

Extract of Consolidated Un-audited Financial Results
for the Quarter and Period Ended June 30, 2025

(T in Lakhs except per share data)

Cuarter Cuarter Quarter Yiar
1 Particulars ended ended ended Ended
Mo. 30.06.2025 | 31.03.2025 | 30.06.2024 | 31.03.2025
(Un-Audited)| [Audited) |{Un-Audited)| (Audited)
1 | Tolal Income from Operations 1,600,488 196501 203749 561068
2 | Net ProfitLoss) for the period
(before Tax, Excepdional andfor Extraordinary ilems} 1468 (45.20) BO.16| 10553
3 | Nel Prafit!{Loss) for the period befors tax
(after Excaplional andior Extraordinary fems) 14.68 4520} G0.16 105.53
4 [ Nel Profit!|Loss] for the period after tax
(after Excaplional andfor Extraordinary nems) 10,95 {33.47) 45.02 TB.5D
5 | Total Comprehensive Income for the period [Comprising Profit{Loss)
fr the period (after tax) and Other Comprahensive Income (after ta)] 10,95 33,87 4502 TB.E8
& | Equity Share Capital ' 1,386.00 1,3%6.00) 1,396.00 | 1,396.00
7 | Resarves (excluding Revaluation Reserve) as shown in the
Audited Balance Sheet of the previous year) 414470
4 | Eamings Per Shara (of T 02/- each) "
(for continuing and dizcontinued operationz)
(a) Basic (in ¥ ) 0.02 {0.05) 006 0:11
(b) Dituded (in ¥ ) 0.0 {0,05) 0.06 01

Matios Is hereby glven that the National Company Law Tribwnal Maw Dalhi Bench has ordered
the commencement of & carporate irsolvency resolution process of the Malagun (India)
Privata Limited in 18 - 112{M0L 2085 on 05,08 20245 (0rder Cogy Recaived an 06.08. 2028
The craditors of :'.-1F||'IF.|,E.J'I lindia} Private Limited, ana |'-":."-EI‘.".':|I callesd Lpon b sukanit thel
claims with preof on or before 19008.2025 to the interim resolution professional at the
addreas rvsntenad ﬁ,E,F.lir'IE.-': .‘.‘!"'1":.'N|.'l. 14

The feangial craditors shall sutsmit their 2laims with praol by elacironic rssns cndy. Al ather
oreditcrs may subrt tha cialms 'l'.'llhl.'ll'l:lﬂfll'l persan, by post.or by elect ronic means,

A fimandcial cradar -'}Ell:ll'lﬁll'lg‘l.l:l a class, as listed E_E,EF'IS‘I. P gniry Mo, 12, shall indscate its
choice of autharised fepresentathve frem among the theee msehenoy professionals listed
HEBINSD eniry Wo.id 1o act &5 authorised epresentative of the ciass Akotees under Real
Estata Projact inForm CA

Submission of lalss or mial-e.u-dlhgprnnra of claim shall attract |.I-E-I'LE|liE'.'I.

Sd,-

Manoj Kumar Babulal Agarwal Interim Resolution Pralessional

Reg No, IBEAPACETP-POCRE0, 01T 2018/ 11613

Auithorisation for asalgnment{AFA): A8/ 13613,02/ 311225/ 1079048
Validity for Authorisation of Assignment: 31122035

Address Registered with 1BBI: Office Mo, 4, First Floor, Hotal Citl Pride,
Behind Ambesdkar Statde, Pimps, Pene, Maharashisa-211018
Comaspondence Address; Finvin Turnangund and Rastructuring Private Limited
wilated at &5, 5600 Floor, Sunteck Crest, Mukund Nagas Raad, Andbern (E)L
Mumbai, ¥H - 400055,

Reg Email 1d: manojaganeal 2 Omgmail.oam

Process Specific Emall |d for correspondence: cinp. mahagun@gmail, com
Diate: O7.08.2025, Place: Punes

Notes : The above is an extract of the datailed format of format of quarier/year ended conselidated financial results filed with
the stock exchanges under requilation 33 of the SEBI (Listing Cbligations and Disclosure Raquirements) Regulafions 2015, The
full format of thesa financial results are availabla on the stock exchange websites. (UKL- www bseindia.com) and also on website
of the Company- www bepowercontrols.com

For and on behalf of the Board of Directors

SCAN for Complete For B.C. POWER CONTROLS LIMITED

AN fo Sd-

rinancial Resiks CHANDER SHEKHAR JAIN
Place : Mew Delhi MAMAGING DIRECTOR
Date - 07.08.2025 DIN 08629491

“"IMPORTANT"™

WWhilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newvwspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

NOTICE OF THE 31°" ANNUAL GENERAL MEETING
TO THE MEMBERS

NOTICE is hereby given that the 317 (Thirty-First) Annual General Meeting ('AGM') of the
Members of Indusind Bank Limited (the 'Bank') will be held on Friday, August 29, 2025 at
2:00 p.m., at Hotel Sheraton Grand, Raja Bahadur Mill Road, Pune - 411 001,
Maharashtra.

The Bank has, on August 07, 2025, sent the Notice of the AGM and Integrated Annual Report
along with e-voting instructions through electronic mode, to those Members whose e-mail 1Ds
were registered with the BankMUFG Intime India Private Limited' (Fermerly ‘Link Intime India
Private Limited') (' RTA ) of the Bank/Depository Participantis) as on Friday, July 25, 2025.

The Motice of the AGM, indicating inter alia, the process and manner of e-\Voting and the
Integrated Annual Report for the Financial Year 2024-2025 are also available on the Bank's
website at www.indusind.com and on the website of the Stock Exchanges, i.e., BSE Limited at
www._bseindia.com and National Stock Exchange of India Limited at www, nseindia.com and
on the Mational Securities Depositories Limited's (NSDL ) website at www.evoting.nsdl.com.

In compliance with Section 108 of the Companies Act, 2013 read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 (as amended) and Regulation 44
of the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015 ("SEBI| Listing Regulations’) (as amended), and the
Circulars issued by the Ministry of Corporate Affairs, the Bank will be providing its Members
with the facility to exercise their right to vote by electronic means (e-Voting) through Remote
e-\foting Platform of National Securities Depository Limited (NSDL), for the business to be
transacted at the AGM. In addition to this, the facility for voling through Eleclronic Voting
Systemn shall also be made available at the AGM, to enable the Members to cast their votes
electronically, who have not casted their vote prior to the AGM by remote e-voting.

A letter providing web-link and QR Code for accessing the Integrated Annual Report for
financial year 2024-25 and the Notice of the ensuing AGM, is being sent by post to those
Members who have not registered their e-mail address with their respective Depository
Participant{DP)/'MUFG Intime India Private Limited' (Formerly 'Link Intime India Private
Limited') { RTA'yof the Bank.

The remote e-voting shall be available during the following period:

EVEN 134874

Friday, August 22, 2025

Cut-off date for determining eligibility to vote

Tuesday, August 26,

Commencement of remote e-voting period 2025 at 9:00 a.m.

Thursday, August 28,

End of remote e-voting period 2025 at 5:00 p.m.

= The Members will not be able to cast their vole electronically beyond the date and time
mentioned above and the Remote e-Voting shall be disabled forvoting by NSDL thereafter,

= Members who have not cast their voles through Remote e-Voting may cast their votes
through Electronic Voling System available at the AGM, to enable the Members to cast their
votes electronically.

= Members who have already cast their vote through Remote e-Voting may participate in the
AGM but shall not be entitled to cast their vote again

= Voting Rights of the Members shall be in proportion to their share in the Paid-up Equity
share Capital of the Bank as on the cut-off datei.e., Friday, August 22, 2025 for the purpose
of casting the vote through Remote e-voting.

= Only those persons whose names are recorded in the Register of Members or in the
Register of Beneficial Owners maintained by the Depositories as on the cut-off date, i.e.,
Friday, August 22, 2025 shall be entitled to avail the facility of e-Voting.

= Any person who acquires shares and becomes a Member of the Bank after dispatch of the
Motice and holds shares of the Bank as on the cut-off date. i.e., Friday, August 22, 2025,
may obtain the Login 1D and Password for e-Voling by sending an e-mail request ta NSDL
at evoting@nsdl.com mentioning his / her Folio No. / DP |D and Client ID. Members who
are already registered with NSDL for Remote e-Voling can use their existing User ID and
Password for casting their votes.

Members, who are holding shares in physical form or who have not registered their email
address are requested to refer to the notice of the Annual General Meeting for the process to
be followed for casting their vote through remote e-voting.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Members
and e-voting user manual for Members available at the download section of
www.evoting.nsdl.com or call on : 022 - 4886 7000 or send a request to Ms. Pallavi Mahatre —
Senior Manager at evoting@nsdl com.

The Results of the e-\oting shall be declared and submitted to the Stock Exchanges, within
two working days of the conclusion of the Annual General Meeting of the Bank pursuant to
Regulation 44 of the Secunties and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 (SEBI Listing Regulations’ ).

)

For Indusind Bank Limited
Sd/-

Anand Kumar Das
Company Secretary
(FE950)

Place: Mumbai
Date: August 07, 2025
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& UPL UPL Limited

Regd. Office: 3-11, G1LO.C., Vapi, Velsad-396195, Gujaras,
Tel +31 260-2432716 | Emad: uplinvestorsiiluphid.com | Website: www.upHid.com

NOTICE WITH RESPECT TO SPECIAL WINDOW FOR RE-LODGE OF
TRANSFER REQUESTS OF PHYSICAL SHARES

Fursuant to Securities and Exchange Board of India ("SEBI") Circular No.
SEBIIHOMIRSDIMIRSD-PoliP/CIRI2025/T dated July 2, 2025, investors of the
Company are hareby informed that a Special Window for re-lodgement of transfar
requests of physical shares has been opened for a persod of six (6) months, i, from
July 7, 2025 till January 6, 2026

Pursuant to the said Gircular, investors wha had submitted transfer requests for physical
shares prior fo Aprl 1, 2018 ( the date from which fransfer of securities in physical form
was discontinued) and whose raquest wera rejected or returned due to deficiencies in
documents procassior otherwise, are now provided an opportundty to re-lodge transfer
raquests,

Investors are hereby also informed that pursuant to the said Cargular, the Seourities
re-lodged for transfer including those regquest that are pending with the Company/RTA,
a3 on date shail ondy be issued in demat form after following due process for ranzier-
cum-demat

Eligible inwvestors may re-lodge their earier requests with the Regisirar and Share
Transfer Agent (RTA) of the Company along with requisite documents and rectifying
deficiency, if any, during the aforemantioned Special Window period and may sand the
documents  fo the RTA  at - MUFG Intime India Private Limited, Unit: UPL Limited
C-101, Embassy 247, L.B.S. Marg, Vikhroli (West), Mumbal - 400083, Maharashtra,
India, Tel, Mo.: +81 8108114845, E-mail: r helpdeskiin, mpms.mufy.com

In case of any queries or any canfication/assistant i this regard, the concerned
imvastors are requasted to contact RTA of tha Company ia. MUFG Intima India Privata
Limited. The Company’s website www.upl-lid.com, has been updated with the detads
regarding the opening of this Special window and furher updates If any, shall be
uploaded thereon.

For UPL Limited

Sdi-

Sandeep Deshmukh

Place: Mumbai Company Secretary & Compliance Officer
Date: August 08, 2025 |ACS 10946)

LERTHAI FINANCE LIMITED

CIN: L65100KA1979PLC061580
Regd Office: Office No. 312/313, Third Floor, Barton Centre, Mahatma Gandhi Road,
Bangalore- 560001. Phone: 080- 4277 7800
E-mail id- company@lerthaifinance.com, Website http://www.lerthaifinance.com/
NOTICE OF THE 46™ ANNUAL GENERAL MEETING AND REMOTE
E-VOTING INSTRUCTIONS

NOTICE is hereby given that:

1. The 46th Annual General Meeting (“AGM”) of the members of Lerthai Finance Limited
will be held on Tuesday, 9" September, 2025 at 11:30 a.m. IST through Video Conferencing
/ Other Audio Visual Means (“VC”). In Compliance with the general circulars issued by
the Ministry of Corporate Affairs (MCA) and Securities and Exchange Board of India
(“SEBI”) companies are allowed to hold AGM through VC without the physical presence
of the Members at a common venue.

2. The Register of members and Share transfer books of the Company will remain closed
from September 3, 2025 to September 9, 2025 (both days inclusive) for the purpose of
46" AGM.

3. Incompliance with the circulars, the Electronic copy of Notice of AGM and Annual report
for Financial Year 2024-25 has been sent by e-mail on August 6, 2025 to those members
who have registered their e-mail ID’s with the Company/Depository Participant(s).
These documents are also available on the website of the Company at
www.lerthaifinance.com, website of BSE at www.bseindia.com and website of MUFG
Intime India Pvt. Ltd.: https://instavote.linkintime.co.in. A letter providing the weblink
for accessing the notice and annual report for FY 2024-25 was dispatched on 6" August
2025 to those shareholders who have not registered their email address with the
Company/Depository Participant(s).

4, Shareholders holding shares either in physical mode or dematerialized form, as on the
cut-off date i.e. September 2, 2025, may cast their vote electronically on the businesses
as set forth in the AGM Notice through electronic voting system of MUFG Intime India
Pvt. Ltd. (“remote e-voting”).

5. The remote e-voting period commences on September 6, 2025 at 9:00 am and ends on
September 8, 2025 at 5:00 pm. During this period the members of the Company holding
shares in the physical or electronic formas on cut off date i.e. September 2, 2025 may
cast their votes electronically.

6. Any person who acquires shares of the Company and become member of the Company
after dispatch of the notice and holding shares as on cut off date i.e. September 2, 2025.
You can accord your assent/dissent by accessing the website https://
instavote.linkintime.co.in and logging-in by using your existing user ID and password.

7. Incase of any queries or issues relating to e-voting or attending the AGM please refer
the FAQs and Instavote e-voting manual available at https://instavote.linkintime.co.in
or write an e-mail to to instameet@linkintime.co.in or call on 022-49186175.

Date: 08-08-2025 For Lerthai Finance Limited

Place: Bangalore Sd/-

Sneha Khandelwal
Company Secretary and Compliance Officer

AEGIS LOGISTICS LIMITED

‘ Regd.Office: 502, Skylon, G.1.D.C., Char Rasta, Vapi - 306 195, Dist. Valsad, Gujarat.
Corp. Office: 1202, Tower B, Peninsula Busingss Park, G, K. Marg, Lower Parel (W), Mumbai - 400013,
AEGIS Tel.; +87 22 GG 3686 « Fax: +31 22 6666 3777
E-mail: aegisi@asgsindia.com - Website; www.aegisindia.com « CIN: LE3DR0GM956PLCONT032

EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR
THE QUARTER ENDED JUNE 30, 2025

itin Lahh E:xl:Elp-t |:u:|r shafa I:Iala'l

PARTICULARS QUARTER ENDED YEAR
Ar. R ENDED
MNo. | zm l.'rE_IEIIE 31 [FE_IDEE 3& ﬂﬁ EDEA 31 EEI 11:15
| Unaud]lad Audlted Llnaudiled _ Au-l:llled
| Revenue lrom operations 1,71,841 | 1 T-'u.f:nlﬂ . 1,60, 134 | ﬂ_?ﬁ 379
2 | MNet Profit for the p-ErII'.:-d-" B 22,130 38,102 | 30,768 ol 8E2
=i I,h&Tt:-TE o, LJ:I..E;Z:-1I¢I'I=J| andiar Exl:rﬂt}rdlr"-i:r:.' M) . R I — -
3. | Net Profit for the paricd! year before tas [ 22,740 | 38,102 20,768 og.ga2
L e L b i) VPR Lim—— o] ——
4 | Mot Prafit for the paried’ year afler 8 17,530 31,781 15,804 a7
| [after Er:uphﬂ-nul andior Extracrdinary ilems) B | _ {
5 | Total Eamprahars ve Income for the perod! year 17523 1778 15,761 78,665

[Gomprising Prodit Tor the penod! sear (alter b and
Other Comprehensive Income (after tax))

B | Equily Share Capital T 3,510 | 3,510

7___:__Dthe~r Equ:l:,' as shclwn in tha Audited Batance Shast 4 5?5?2
Earnings Per Share |:n:|f - each)
| dfor continuing and discontinued oparations) | | |
| Basic finT)_ | a7e|  mo2[  ars[  1ae0
| Diluted (in ¥) . 3.74 | 8.02 | 375 | 1,90

The kiay data relating 1o unaudited standalong financial resulls of Aegis Logistics Limited for the quarter ended
Jurse 30, 2025 g a5 under

[E in Lah.l'l]
PARTICULARS QUARTER ENDED YEAR
5r. ENDED
MNo. | 3ﬂ IJB HH 31 03. 2-[!25 3l:I l:IE- 2024 31 tl.'!- HH -
_ | Unaudited  Audited  Unaudited | Audited
1 | Revenue from operations EEI- E'rE1 | N -"'25 _ T'““ 213 2 EIT'r E?EI
2 l Met Profit’ (Loss) for the period’ year before fax 8,355 26,844 22,024 67,776
|after Exceplicnal andior Extraordinary ilems) | _ _ )
3 l Met Profit' (Loss) for the pariod’ year afier fax 6,918 22 5 16,541 52 B
| {after Exceptional andior Extraordinary flems) ! ! | |
4. | Total Comprehensive Incoms for the perod! year G890 22 535 16,524 HZ825

Mote: The abowe is an exract of the detailed format of financial results filad with the Stock Exchanges wunder Regulation
A3 of the SEBI (Listing Obligations and Disclosura Requirermants) Regulations, 2005, The full format of fmancial results are
available an the Stock Exchange and company wiebailes. [waww bsaindia.com, sy nseindis, com of wew asgisindia.com)
The zams can be acceased by scanning the QR code provided below

For and on behalf of the Board
Aegis Logistics Limited

Flace ; Mumba:

Raj K Chandaria

Date : August T, 2025 Chalrman & Managing Director

B.C.

POWER CONTROLS LIMITED

CIN: L3T3000L200BPLCT 3414
TAS39, WEA Channa Market, Karol Bagh, New Dealhi-110005
792-85  Fax: 01147532798

Regd. Office:
Wabsite: www.bcpowercontrols.com, E-mall: infoi@bonlongroup.com, Tel: 011-47532

Extract of Standalone Un-audited Financial Results for the
Quarter and Period Ended June 30, 2025

PTL Enterpnses Limited

Regd. Office: 3rd Floor rama Junctios pilly Magar, Kochi- 682036, Kerala, India

.Hl '1||'.-.||1III

EXTRACT OF UMAUITED FINANCIAL RESULTS
FOR THE QUARTER ENDED JUNE 30, 2025

* LAKHS
Eit PRRTICULARS QUARTER ENDED YEAR ENDED
. 30.06.2025 | 30.06.2024 | 31.03.2025
(UNAUDITED) (AUDITED)
1 | Total income from operations 1,608.31 160831 6,434 .11
2 | Met prodit for the period [before ax & exceplional ikems) 1,301.85 1,274.40 5. TE3.58
3 | Net profit for the period before fax (after exceptional items) 1,301 .65 1,274.40 5, 783,58
4 [ Net profit for the period after tax {after excepbonal Hems) G208 523.05 3.629.51
5 | Total comprehensive income for the pariod [comprising profit for the pariod
{after fax) and other comprehensive incame {aftter tax)| 302305 768558 3,067,251
& | Paid-up equity share capital iequily shares of ¥ 1 each) 132377 1.323.77 1,323.77
7 | Reserves excluding revaluation resarves 54,222 49
B | Earnings per share {of T1 each) (not annualissd)
Basic [T} 0,70 T 2,74
Diluted {%) 0.70 .40 274

The above s an extract of the detailed format of quarter ended June 30, 2025 financial results filed with the
stock exchanges under Regulation 33 of the SEBI (Listing Obligations & Disclosure Requirements)
Regulations, 2015, The full format of the quarter ended June 30, 2025 financial results are available on the
stock exchange websites (National Stock Exchange of India Limited (www.nseindia.com) & BSE Limited
(www.bseindia.com) and on the Company's website (www_ptlenterprise.com/announcement.html#). The
same can also be accessed by scanning the QR code provided below.

For and on behalf of the Board of Directors of

PTL ENTERPRISES LTD.

Sd/-

Place ;: New Dalhi ONKAR KANWAR
Date : August 7, 2025 CHAIRMAN

Indusind Bank

Indusind Bank Limited

CIN: LEST21PN1994PLCO7E333
Registered Office: 2401, Gen. Thimmayya Road (Cantonment), Pune - 411 001;
Tel.: {020) 6901 2000
Secretarial & Investor Services Cell: Building no 7, Ground Floor, Solitaire, Corporate Park,
167, Guru Hargovindji Marg, Andheri (East), Mumbai - 400 093. Tel.: (022) 6641 2487 / 2359
E-mail: investor@indusind.com, Website: www.indusind.com

T in Lakhs except per share data)

FORM A

PUELIC ANNOUNCEMENT

{Undar Rogulation & of the Insofvency and Bankmuptoy Board of India
fnsolvency Resolution Process for Corporade Persons) Regilations. 20146

FOR THE ATTENTION OF THE CREDITORS OF
MAHAGUN (INDIA) PRIVATE LIMITED

Quarter Cuarter Quarter Year
5l Farticulars ended ended ended Ended
No. 30.06.2025 | 31.03.2025 | 30.06.2024 | 31.03.2025
[Un-Audited)] [Audited) |(Un-Audited)| (Audited)
1 T-:-Tal Income from {}perab:-ns 169088 19650 203740 ( 961068
2 | Net ProfitijLoss) for the penod '
(before Tax, Exceplional andfor Extraordinary iems) 1465 4505 GO16| 10568
3 | Met Profitl|Loss) for the pariod befors tax
[afl&!r Ex-':.ephunal andior EHITHI'.I[EIII'IEI-'].' ems) 1465 {45.05) G016 | 10568
4 | Met Pn:lfm'[LI:l55| for the: peniod after tax
iaﬂer E:q-:aphnnal andior Extranrdmar‘y lamsh 1091 133.71) 45.02 79,04
& | Total Comprehensive Income for the period [Gr.:mprlslng Profit{Loss)
for the penod (afer tax) and Ciher Comprehensive Income (after (ax)] 10.91 133.71) 45102 ro.0d
6 | Equity Share Capilal ) _ 130600 | 1396.00| 130600 | 130600
Resarves (excluding Revaluation Reserve) as shown in the
Audited Balance Sheet of the previous year) 4144 BEp
B I'Eamir:gs'F'erEIiare [of T 02 EEEI‘IEI
(for continuing &nd discontinued operations)
(&) Bass (in T} 0,02 {0.05) (.06 0.1
(b) Dilwded {in ¥ ) 0.0 {0.05) 0.06 o

N ] _ RELEVANT PARTICULARS _
1 [Marme of comporate detrtor hhhm.rnqhhjhﬂmﬂrﬂnd
7 | Dale of InGomoratnn of corporale cebior | 26031955

3. | Autherty Lnder which corparate debror | ROG Dali
[ MGoRparit / (bpnre L T ——
4. [ Corporate Idertity No. / Limited Uabitty | U748950L1095PTO07 2752

| itargfication Mo of comnorete debbor
5. | Ao of e regetensd oflce A
| prircipal office (F any} of copomate

e R TR T
East Dehi Dali-110065:

[kt Prinecipeal Office: Wiabagun Metn Mal, VO3S Sectoe
| | 3, Vashali, Ghaziatkd, Litar Pradiesh, 200010

£ | Irsodvency comimencement date in 05082025
| s of orporaie: deion | {0tker Gopy Received on O6.08.2005)

- | Estimated date of closwre of insovency. | OLOZ 2006

Iﬁ-e’.h.l'l."l'l |:rna:~_e=:
& |Mama and regstraton number of tha | Mame: Manaj Kumar Babual Agareal
inaclvency prodesslonal acting as infedm | Reglstration Mo
resclution professorsl | IBBL/ P00, IPPOCGS0/ 20172018/ 11613
o | Addrees and emal of the interim Addresse (rfice Mo, 4, Frst Foor, Hoel Cili Pride,
| el Lion professonal, a8 reghsierad Behind Armbedkar Shalue, Pirpn, Puns,
| waith the Board Menamsshia11018
E-mail manciaganwal 20egmal oom
| Address: Firvin Tumamund Restrucurmg Private
Limiged Shuated At 60, Bt Floor, Sunteck
st Mubund Megar Road, Andban (EL Mumbai,
MH-OO05E,
Email crpumalagunignailoom
11_ Laxst datie for submission of caims | 19.082025
17 | Clagses of ereditors, I ary, under claise | Class of Credions - Mioees nder Real Estate
{ (b} of subsection [BA) of section 21, Projoct
| Escarianed by the infenim resolution
;|:|.'|'-‘r_.-_‘t\_‘-|_1= 1'
13| Names of Insohvency Professionals
| el 00 act & ALrsed
| Representative of creditons in a dass
| Three names for sach class)

L:lﬂujdr-:raa-mn e-mai 40 be usad for
| cormaspondence with Tha interim
resolution professonal

| 1) Mame: vekas Mumar Garg
R Mo
IBEL P00 - MO0 382018 201 S 1 20w
2) Mame Mohit Goval
Reg Mon:
IBELAPA-O0L AP-PO2308, 2021 -2022/13636
A e Mohit Chissts
Reg Mo
] | BEP-O0 T P-AICE 0T - 200 5, 10249
14. {|a1) Rakvant Fomms and a Wb frk; bitps bﬂﬂ.‘n’ll‘uirﬂm o oats
|} Defril of suthored representatnes | Do LNk
an ik ak s v Sn0gte comy driveylipkiors 186

Fubdn WegPA1 0L EBnasw O Fusp=charing

Motice is herohy given that the Matonal Compam Lae Tridaenad Maew Delhi Bench has ardered
the commeancement of & corporate insolvency resalution process of the Mahagun (indial
Privavte Limibest in 1B - 112802025 on 05,08, 2025 Qrder Copy Beceived on Q808 2025)
The craditors of Mahagun (Indiah Private Limited, arg¢ heraby called upon to submit their
claims with procd on ar before 19082025 19 The interim resolution. professional-al the
addrass mentonad agalnst entry Mo, 10

The financlal creditors shall sabmit thelr clalms with proof by elactron|c means only. &l ather
=TS ray Submit the claims with procd in person, by post or by eheal ronis micns,

4 fimangial credior belonging 1o a class, as sbed against the entry Mo, 12, shall mdscate s
ahoice of authorised sepresantative frem among the theee nsohency professaenals listed
against antry %013 1o act as authorisad representative of the class Allotees under Real
Estate Projact in Form Ch.

Submission of false or misleading proofs of claim shall atiract penaities.

54/
Manaj Kumar Babulal Agarwal Interim Resclution Professional

Reg Mo, FBE|APACDLAP-FODEE0 20172018/ 11513

Aythorization for assignment8FA); 481,/ 1161 302/ 311 225100054
validity for Authorisation of Assignment: 31122025

Address Registered with IBBI: Office Mo, £, First Floorn, Hotel Gt Pride,

Sehind Ambedkar Statue, Pimen, Pune, Maharashtra-d11015

Correspondence Address: Firvan Turn@nound ard Restrosiuning Private Limited
eituated at 05, &th Figor, Sunteck Crest, Mukund Nagas Road, Andberi (E),
Murmbai, BH - 000559,

Reg Emall Id: manojagarwal 208 gmail.com

Process Specific Email ld for correspondence: cirp.mahagur@grail.oom
Date; OF.08,.2025, Place: Pune

Notes : The above s an extract of the detailed format of format of quarter’year ended standalone financial resulls filed with the
stock exchanges under regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations 2015. The full
farmal of these financial rasults are available on the stock exchange websiles, (URL- www. bseindia.com) and alse on websile of
the Company- www. bopowercontrois.com

For and on behalf of the Board of Direchors
For B.C. POWER CONTROLS LIMITED

SCAN for Complete Sdl-

Fiﬂ!ﬂ':fal Results CHANDER SHEKHAR JAIN

Place : Mew Delhi MANAGING DIRECTOR
Date :OT.08.2025 DIN -0BE39491

Extract of Consolidated Un-audited Financial Results
for the Quarter and Period Ended June 30, 2025

{¥ in Lakhs except per share data)

Cuarter Quarter Quarter Year
1R Particulars anded ended ended Ended
Mo, 30.06.2025 | 31.03.2025 | 30.06.2024 |31.03.2035

(Un-Audited)| (Audited) |(Un-Audited)| (Audited)
Taotal Income from Operations 1,680.88 188501 203740 961058
2 | Met ProfitfLoss) for the period
ibefore Tax, Exc epional andior Eltranrl:llnalj».' items} 1468 {45.20) BOAG | 105.53
3 | Net Profit{Loss) for the peniod before tax
(after Exceplional andior Extraordinary items) 1465 14520 Bl.1a 105.53
4 | Mel Pr'uﬁ'h'[Lnss] fioe the peeniod after tax
[arter Ex-:ep.mnal andior Extraordinary fems) 10.85 33.87) 4502 TB.ED
5 | Total Emrlprehens.wa Incame for the period [-El::rnpm-.lng Profit{Loss) 1
for the period [afser {ax) and Odher Comprehensive Incomse (after tax] 10.95 n:ﬂ-ﬂ EI-‘] 4502 TB.E9
6 | Equity Share Capital 1,396.00 | 1385.00| 1396.00 | 1,396.00
7 | Reserves -'er::ludmg Revaluation Reserve) as shown in the
Audited Balance Sheet of the previous year) 41440
2 EEITIIr‘-:]S Per Share [cnf 2 02 gach)
(for continuing &nd discontinued operations)
(3] Basic (in ¥ ) 0.02 {0.05) 0.06 011
(k) Diluted (in 3 ) 0.02 {0.05) 0.06 0.1

Notes : The above is an extract of the detailed format of format of quarter/year ended consolidated financaal results filed with
the stock exchanges under requlation 33 of the SEBI (Listing Obligatons and Disclosure Requirements) Regulations 2015, The
full format of thess financial resulls are avallable on the stock exchange websites. (URL- www bseindiz. com) and also onwebsite
of the Company- www bopowercontrols.com

Far and on behalf of the Board of Directors
For B.C. POWER CONTROLS LIMITED

SCAN for Complete g di.

Flnatatal Resuks CHANDER SHEKHAR JAIN

Flace - Mew Delhi MANAGING DIRECTOR
Date :07.08.2025 DIN 08639491

“"IMPORTANT"™

[ VWhilst care is taken prior to acceptance of advertising

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newvwspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

NOTICE OF THE 31°" ANNUAL GENERAL MEETING
TO THE MEMBERS

NOTICE is hereby given that the 31" (Thirty-First) Annual General Meeting (‘AGM') of the
Members of Indusind Bank Limited (the ‘Bank’) will be held on Friday, August 29, 2025 at
2:00 p.m., at Hotel Sheraton Grand, Raja Bahadur Mill Road, Pune - 411 001,
Maharashtra.

The Bank has, on August 07, 2025, sent the Notice of the AGM and Integrated Annual Report
along with e-voting instructions through electronic mode, to those Members whose e-mail IDs
were registered with the Bank/MUFG Intime India Private Limited’ (Formerly "Link Intime India
Private Limited') ('RTA) of the Bank/Depository Participant(s) as on Friday, July 25, 2025.

The Notice of the AGM, indicating inter alia, the process and manner of e-Voling and the
Integrated Annual Report for the Financial Year 2024-2025 are also available on the Bank's
website at www.indusind.com and on the website of the Stock Exchanges, i.e., BSE Limited at
www.bseindia.com and Mational Stock Exchange of India Limited at www.nseindia.com and
an the National Securities Depositories Limited's (NSDL ) website at www.evoting.nsdl.com.

In compliance with Section 108 of the Companies Act, 2013 read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 {(as amended) and Regulation 44
of the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015 ("SEBI Listing Regulations’) (as amended), and the
Circulars issued by the Ministry of Corporate Affairs, the Bank will be providing its Members
with the facility to exercise their right to vote by electronic means (e-Voting) through Remote
e-\oting Platform of National Securities Depository Limited (NSDL), for the business to be
transacted at the AGM. |n addition to this, the facility for voting through Electronic Voting
System shall also be made available at the AGM, to enable the Members to cast their votes
glectronically, who have not casted their vote prior to the AGM by remote e-voling.

A letter providing web-link and QR Code for accessing the Integrated Annual Report for
financial year 2024-25 and the Notice of the ensuing AGM, is being sent by post to those
Members who have not registered their e-mail address with their respective Depository
Participant{DP)/MUFG Intime India Private Limited' (Formerly 'Link Intime India Private
Limited") {'RTA ) of the Bank,

The remote e-voting shall be available during the following period:

EVEN 134874

Cut-off date for determining eligibility to vote Friday, August 22, 2025

Tuesday, August 26,

Commencement of remote e-voting period 2025 at 9:00 a.m.

Thursday, August 28,

End of remote e-voting period 2025 at 5:00 p.m.

* The Members will not be able to cast their vote electronically beyond the date and time
mentionad above and the Remote e-Voling shall be disabled for voting by NSDL thereafter.

* Members who have not cast their votes through Remote e-Voting may cast their votes
through Electronic Voting System available at the AGM, to enable the Members to cast their
votes electronically.

* Members who have already cast their vote through Remote e-Voting may participate in the
AGM but shall not be entitled to cast their vole again.

+ \oting Rights of the Members shall be in proportion to their share in the Paid-up Equity
Share Capital of the Bank as on the cut-off date i.e., Friday, August 22, 2025 for the purpose
of casting the vote through Remote e-voling.

« Only those persons whose names are recorded in the Register of Members or in the
Register of Beneficial Owners maintained by the Depositories as on the cut-off date, i.e.,
Friday, August 22, 2025 shall be entitled to avail the facility of e-Voting.

= Any person who acquires shares and becomes a Member of the Bank after dispatch of the
Motice and holds shares of the Bank as on the cut-off date, i.e., Friday, August 22, 2025,
may obtain the Login |ID and Password for e-Voting by sending an e-mail request to NSDL
at evoting@nsdl.com mentioning his / her Folio No. / DP 1D and Client |D. Members who
are already registered with NSDL for Remote e-Voting can use their existing User ID and
FPassword for casting their votes.

Membears, who are holding shares in physical form or who have not registered their email
address are requested to refer to the notice of the Annual General Meeting for the process to
be followed for casting their vote through remote e-voling.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Members
and e-voting user manual for Members available at the download section of
www.evoting.nsdl.com or call on : 022 - 4886 7000 or send a request to Ms. Pallavi Mahatre —
Senior Manager al evotingi@nsdl.com.

The Results of the e-\Voting shall be declared and submitted to the Stock Exchanges, within
two working days of the conclusion of the Annual General Meeting of the Bank pursuant to
Regulation 44 of the Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 ('SEBI Listing Reguiations”).

)

For Indusind Bank Limited
Sd/-

Anand Kumar Das
Company Secretary
(FE950)

Place: Mumbai
Date: August 07, 2025
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& uPL UFL Limited

Regd. Office: 3-11, G.LD.C., Vapl, Vaksad- 356155, Gujarat,
Tel.: 81 260-2432716 | Emal: uplinvesiors@upHsd.com | Website: www.uplid.com

NOTICE WITH RESPECT TO SPECIAL WINDOW FOR RE-LODGE OF
TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to Sacurities and Exchange Board of India ("SEBI™) Circular No.
SEBIHOMIRSOD/MIRSD-PoliP/CIR/2025/97 dated July 2, 2025, investors of the
Company are hereby mformed that 2 Special Window for re-lodgement of transfer
requasts of physical shares has been opaned for a penod of six (6) months, |.e., from
July T, 2025461 January 6, 2026,

Pursuant o the said Circular, Invastors wha had submitled transfar raquests for physical
shares prior to April 1, 2013 ( the date from which transfer of securiies in physical form
was discontinued) and whose request were rejected or returned due fo deficiencies in
documents processior otharwise, are now provided an opportunity to re-lodge transfar
requesis.

Investors arg hereby alzo informed that pursuant o the said Circular, the Securities
re-todged for fransfer including those reguest that are pendang with the Company/ETA,
as on date shall only be ssued in demat form after following due process for transfer-
cum-demsat.

Eligible mvestors may re-lodge thesr sarfier requests with the Registrar and Share
Transfer Agent (RTA) of the Company along with requissite documents and rectifying
deficiency, if any, during the aforementioned Special Window period and may send the
dgocuments to the RTA 2l : MUFG Intime India Private Limited, Unit; UPL Limited
G101, Embaszsy 247, LB.5, Marg, Vikheoli (West), Murrbai = 400023, Maharashira,
India, Tel, Mo, +21 3108114849, E-mail: mi helpdeski@in, mpms mufg.com

In case of any queries or any canfication/assistant in this regard, the concerned
mvestors are requested to contact RTA of the Company i.e. MUFG Intime India Private
Limited. The Company's websita waww.upltd.com, has been updated with the detais
regarding the cpening of thes Special window and further updstes i any, shall be
uploaded tharson,

For UPL Limited

Sdi-

Sandeep Deshmukh

Place: Mumbal Company Secratary & Compliance Officar
Date: August 08, 2025 (ACS 10946)

LERTHAI FINANCE LIMITED

CIN: L65100KA1979PLC061580
Regd Office: Office No. 312/313, Third Floor, Barton Centre, Mahatma Gandhi Road,
Bangalore- 560001. Phone: 080- 4277 7800
E-mail id- company@lerthaifinance.com, Website http://www.lerthaifinance.com/
NOTICE OF THE 46™ ANNUAL GENERAL MEETING AND REMOTE
E-VOTING INSTRUCTIONS

NOTICE is hereby given that:

1. The 46th Annual General Meeting ("“AGM”) of the members of Lerthai Finance Limited
will be held on Tuesday, 9" September, 2025 at 11:30 a.m. IST through Video Conferencing
/ Other Audio Visual Means (“VC”). In Compliance with the general circulars issued by
the Ministry of Corporate Affairs (MCA) and Securities and Exchange Board of India
(“SEBI”) companies are allowed to hold AGM through VC without the physical presence
of the Members at a common venue.

2. The Register of members and Share transfer books of the Company will remain closed
from September 3, 2025 to September 9, 2025 (both days inclusive) for the purpose of
46" AGM.

3. Incompliance with the circulars, the Electronic copy of Notice of AGM and Annual report
for Financial Year 2024-25 has been sent by e-mail on August 6, 2025 to those members
who have registered their e-mail ID’s with the Company/Depository Participant(s).
These documents are also available on the website of the Company at
www.lerthaifinance.com, website of BSE at www.bseindia.com and website of MUFG
Intime India Pvt. Ltd.: https://instavote.linkintime.co.in. A letter providing the weblink
for accessing the notice and annual report for FY 2024-25 was dispatched on 6" August
2025 to those shareholders who have not registered their email address with the
Company/Depository Participant(s).

4. Shareholders holding shares either in physical mode or dematerialized form, as on the
cut-off date i.e. September 2, 2025, may cast their vote electronically on the businesses
as set forth in the AGM Notice through electronic voting system of MUFG Intime India
Pvt. Ltd. (“remote e-voting”).

5. The remote e-voting period commences on September 6, 2025 at 9:00 am and ends on
September 8, 2025 at 5:00 pm. During this period the members of the Company holding
shares in the physical or electronic formas on cut off date i.e. September 2, 2025 may
cast their votes electronically.

6. Any person who acquires shares of the Gompany and become member of the Company
after dispatch of the notice and holding shares as on cut off date i.e. September 2, 2025.
You can accord your assent/dissent by accessing the website https://
instavote.linkintime.co.in and logging-in by using your existing user ID and password.

7. Incase of any queries or issues relating to e-voting or attending the AGM please refer
the FAQs and Instavote e-voting manual available at https://instavote.linkintime.co.in
or write an e-mail to to instameet@linkintime.co.in or call on 022-49186175.

Date: 08-08-2025 For Lerthai Finance Limited

Place: Bangalore Sd/-

Sneha Khandelwal
Company Secretary and Compliance Officer

\

AEGIS

Jura 30, 2025 g as under

The same can be atcessed by scanning the QR code provided below,

Place | Mumbai

Date - August T, 2025

THE QUARTER ENDED JUNE 30, 2025

AEGIS LOGISTICS LIMITED

Regd.Office: 502, Skylan, G.I.D.C., Char Rasta, Vapi - 396 185, Dist, Valsad, Gujarat,

Corp. Office: 1202, Tower B, Paninsula Business Park, G. K. Marg, Lower Parel (W), Mumbai - 400013,
Tel.: +81 22 6666 3666 » Fax: +81 22 6666 3777

E-mail: aeqis@asgisindia.com « Website: www.aegisindia.com « CIN; LE30A0GE56PLCO01032

EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR

(¥ in Lakh escept peu share data)

PARTICULARS QUARTER ENDED YEAR
&r. [ : ENDED
Mo, f'lﬂ 0E. 2025 31.03,2025 . Jﬂ.ﬂﬁ.ﬂﬂﬁﬂf 31 ﬂ.'*r I“EIES
ol | Unaudited | Audited | Unaudited | Audited
| Revenue from aperations 171941 170504 | 160,134 | 676370
2 | Met Profit for the perod’ year 2.? ra0 EIE- 102 | ED TEB 0g,ga82
| {before Tax, Exceplional andior Extraordinary iteme) . | .
3 | Met Prafit for the pericd! year befors tax 22780 38,102 | 20,764 0a. 882
| (after Exceptional andior Extracrdinary items) | . .
4 | Met Profit for the periocd! year after tax 17,536 31,781 15,806 78,741
_| {aRer Excaptional andior Extraordinary ems) S | S| E———— | "
& | Total Comprehensme Income for the penod! year 17,523 3,778 | 15.761 T8 655
[Comprsing Profit for the perod! yvear (aftar tax) and
__| Dther Comprahensiva Income {after {ax)] ol R ——— .
6 __E-:|J|r_-.f S"'nare Ca,':-ltal - 3,510 | 3,510 | 3,510 | 3 5 IZI
7 | Other E|:|u;15.I A5 qun in |:|'|E" ﬁ.uu:lne-d Eﬂlanre ‘:rrPE1 4 5'4 5.-3"?
8 Larmng& Per Share (of 31/- sach)
. {far continuing and discontinued operabons) _ . . .
| Ba’gﬁu‘- in =} . 3.74 | .02 | 309 | 15,90
| Beuted (%) : il 602 | R | Lk

The key data relating to unaudited standalone financial resufts of Asgis Logistics Limited for the gquarter ended

(% I Lakh)
PARTICULARS QUARTER ENDED YEAR
8r. ENDED
No. 30.06.2025  31.03.2025 | 30.06.2024 | 31.03.2025
 Unaudited Audited Unaudited Audited
1| Revenue rom operations BIGE1 | 01425  73213| 207678
E- [ et F"rn‘lr (Loss) for the F‘:-e'rltj:-c‘il year '&Fl!rlre: Tax ‘:] ifﬁ" .r'l':l Eld-d- I .-'E' If_hq- -Ii.?-_?fﬁ.
la‘ter Exrepﬂmal Ef‘rlj ar Extrau:-ﬂ:llr'.ar'.l ||E-rnli,|
3 “N.-F'I Prnutf (Losa) Enr :hp p-Pnn-:‘J- WEET aHH fax 6918 1 73 BEd ] 16, 541 | g2 800
[after Excepticnal arr::ln'-::ur Extran::-ru:llr'-ar].' |Iem5:|
::I. “T-::ntal Enmprehear.;-.re Inmmﬂ fn:-r 1h.=_- ﬁennrj. ',-Har |:| El“a'_-l .é'.! 5$H . 16 '-rE‘h | ‘1.3' H.E":

Hule The above 15 an extract of the detalled format of 1Ir‘.'=.||'||::IF|-: r1=--=m|1=; I'IIE"-!'i with tma Stock F:rhaﬁgpq e Hprulﬂﬂm
33 of the SEB| (Listing Ohligations and Disclosure Requiraments) Regulations, 2015, The full format of financizl resulis are
available on the Stock Exchange and company wabsitas. (weww beaindia com. wany.nssindia. com or waw.asgisindia.com}.

For and on behalf of the Board
Aegis Logistics Limited

Raj K Chandaria
Chairman & Managing Director

B.C. POWER CONTROLS LIMITED

CIN: L31300DL200BPLC179414
Regd. Office: TA29, WEA Channa Market, Karol Bagh, New Delhi-110005

Websste: waww, bopowearcontrals.c

Extract of Standalone Un-audited Financial Results for the

Quarter and Period Ended June 30, 2025

om, E-mail; info@bonlongroup.com, Tel: 011-47532792-95 Fax: 011-475

32788

(¥ in Lakhs except per share data)

PTL Enterprtses lelted

Regd. Office: 3rd Floor, Areskal Mansion, Nea ‘.'4 orama Junction, Panampilly Nagar, Kochi- B . Kerala, India

Website: www.p

EXTRACT OF UHhUDITED FIHﬁHEIAL RESULTS
FOR THE QUARTER ENDED JUNE 30, 2025

T LAKHS |
5L PARTICULARS QUARTER ENDED YEAR ENDED
MNo. 30.06.2025 | 30.06.2024 | 31.03.2025
(UNAUDITED) (AUDITED)
1 | Total income from operations 180831 160831 643411
2 | et profit for the period (before fax & excaplional items) 130165 1,274.40 0, 763.58
3 | Net profit for the period before tax (after excaplional items) 1,301.65 1,274.40 6, 783.58
4 | Met profit for the penod afier tax {afier excepbonal dems) 22208 52305 3.620.51
5 | Total comprehenshie income far the perod [comprising profit for the parod
iafter fax) and ofher comprehensive income {after fax)] 202325 7,585,568 3.067.81
& | Paid-up equity share capital (equity shares of T 1 each) 132377 1323737 132377
7 | Resenves excluding revaluation reserves bl 22249
& | Earnings per share (of 1 each) (nof annualised)
Basic (T} 0.0 .40 2.74
Diluted ¥ 0.70 | 240 274

The above is an extract of the detailed format of quarter ended June 30, 2025 financial results filed with the
stock exchanges under Regulation 33 of the SEBI (Listing Obligations & Disclosure Reguirements)
Regulations, 2015. The full format of the quarter ended June 30, 2025 financial results are available on the
stock exchange websites (National Stock Exchange of India Limited (www.nseindia.com) & BSE Limited
(www.bseindia.com)and on the Company's website (www.ptlenterprise.com/announcement.htmi#). The
same can also be accessed by scanning the QR code provided below.

For and on behalf of the Board of Directors of

PTL ENTERPRISES LTD.

Sd/-

Place : New Delhi ONKAR KANWAR
Date : August 7, 2025 CHAIRMAN

Indusind Bank

Indusind Bank Limited

CIN: LE5S191PN1994PLCOTE333
Registered Office: 2401, Gen. Thimmayya Road (Cantonment), Pune - 411 001,
Tal.: {020) 69071 2000
Secretarial & Investor Services Cell: Building no 7, Ground Floor, Solitaire, Corporate Park,
167, Guru Hargovindji Marg, Andheri (East), Mumbai - 400 093. Tel.: (022) 6641 2487 [ 2358
E-mail: investor@indusind.com, Website: www.indusind.com

FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insalvency and Bankrupioy Boasd of India
finsolvency Resolution Process for Corporate Persons) Regidations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

MAHAGUN (INDIA) PRIVATE LIMITED

Quarter Quarter Quarter Year
al. Particalass ended anited ended Endad
MNo. 30.06.2025 | 31.05.2025 | 30.06.2024 | 31.03.2025

(Un- .ﬂmdmit 1Audllnd1 IfL!n-.ﬁ.u:II'Iudj (ﬁ.ud-’wd]

1 | Total Income from Operations 1,600,848 196501 203740 ( 961068
2 | Net Profiti{Loss) for the period

(before Tax, Exceplional andfor Extraordinary fems) 14,65 45,03 I [ .
3 | Net Profit!Loss) for the peniod befors tax

(after Excaplional andior Extraordinary tems) 14.65 (45.05] 6016 105.66
4 | Mal ProfitlfLoss) for the period after tax -

(after Exceplional andior Exfraordinary items) 1091 (33.71) 45.02 78,04
5 | Total l:-:':ll'ﬂpr.“:EI'IEj'n'E Income for the period [Comprising Profiti{Loss) '

for the period (afer tax) and Other Comprehensiva Income (after tax)) 10,81 13371} 4502 7904

Enuity Share Capital ' 130600 |  1,306.00] 1.396.00 | 1,396.00
T | Resarves iexciuding Revalualion Reserve) a3 shown in the

Audited Balance Sheal of the ;:-f-!-'n.ul:a.lﬁ 5,-:=:arr 4144 86
B Earnmgs Per Share {of T 02/ aach) '

(for continuing and discontinued operafions)

(3] Bassc [in % | 0.02 {0.05) .06 0.1

(k) Dibutad [in T ) 0.02 {0.05] 006 011

Motes : The above is an extract ofthe detailed format of format of quartervear ended standalone financial results filed with the
stock exchanges under regulation 33 of the SEBI (Listing Obligations and Disclosure Reguiremenis) Regulations 2015. The full
format of these financial results are available an the stock exchange websites, (URL- www bsemndia.com) and also on website of

RELEVANT PARTICULARS

| Mahagun {india) Privarte Limnited
26 08, 1.'}*3!3-
RO Dalhi

| Marre of Componate: detior

'.D-:II:-:' o |r-:|:|r|:u:ﬁﬂ'.|n of corporate -:lulx-;:

= '.I"ll.IH"ICI"l"h' wnder whech corparate datror
| B meorporied ¢ mpestened

A\ | Corporata idantiy ho. / Linited Labilty
:L:i-'n"fl sAlion Mo o Sonporake deldor

7. | Address of the rgistened office and

| principal oifice (F anyl of corponate

Fud| ke

| DAoL I00ERToOTETRD

| Registered Office; C-227, Vivek vihar, Phase 1,
East Dedhl, Defi- 110095,

| chrbor Principal Office: Mahagun Metm Mal, VC-3, Soctoe
3, Yashail, Ghadabad, Lidar Pradesh, 201010
é_ |I':_i Gy -;,::_in'lr-::m:r:i'l:j':I -I_.t_lll_: im ':.'_'iﬁ,{l.i_i,}fﬂ.'.':fﬁ
respect of comporese detttor {Cedkar copy Received on OEGES0ES)
7 | Estimwied date of chswe of insohency | OLOZ 2006

{ s Ltion process

& |Maire and regatration number of the
|insohvenday professional acting as ntorim
| rasolLtion professonsl

Q. :-'-'.n:_h_hl,.-_:-: s sl of the inssim
[resolirion professonal as regstenasd
{wilth {he Boand

| Marme: Mang) KUme Babus Agareal
Registration Moc
BB APPSR A0 T A 161 3

[ Adddresss OFGoe Mo, 2, First Floon, Hotel Citi Pricks,
Behind Ambedkar Stabee, Frnpn, Puna,
Mearasnlra<1] 100 =

| Evmaill- manoingaresl 20Egme com
Adbdreses Flrwin Tumzmund Beatrnacuring Private
Limiteed Situsted AL G005, Gth Floon, Surieds
Crst, Mubund Megar Foad, Andban (Ei. Mumbal,

101, | Adcress and emal o be usad for
oormespondenios with the jnlerm
 resolurian peofessonal

A0S
| | Emall cipomahagurdgrmakoom
II.ILmnn&h*rwmnm:nﬂuamm _121 ]H_M.i.'ﬁ
12, | Classes of cexditors, if ary under clvss Chrss of Credions - Alotes under Rieal Estie
||} of sub=acthon (G of section 21, Project

_iﬂ.‘]_!"!j_‘:ln!'ﬂ by B ey ressoluion

| professional .
13| Marres of Irsohency Pridessionals 1) Mames vekas Pumar Garng
| idemified o act as Aihonsed Reg Mo

IHELAPAO0 2 AP MO0 38, 200 820490 20
21 B Mohit Goal
Reg Mo
[BEL PO PP OGE0E 20207 2/ 136365
3} Wame: Mohit Chawia
Fieg ho:
| IBBLIRA-D011PFO0E24,/2017-2018/ 10845
2. Wel nk: Fitps b poadindeny horme A doanioads
I Lk
Pt dive googe oomy'driveydoldersy 1 Ss6z
P WSaPA 1 Ctied b LEnaon DMBY FLEDSaringg

Reamsertative of crecdions in & dass
[ Mhre reaars for mch class)

14, |{a} Relevant Fomms and
[ 1} Dot oof amAbroving ripresenlales
ane avatable at

the Company- www.bopowerconirols com

SCAN for Complete

For and on behalf of the Board of Diractors
For B.C. POWER CONTROLS LIMITED

Sdl-

Financial Results CHANDER SHEKHAR JAIN
Place : Mew Delhi MANAGING DIRECTOR
Date - 07082025 DIN -0BE39491

Extract of Consolidated Un-audited Financial Results
for the Quarter and Period Ended June 30, 2025

(T in Lakhs except per share data)

Cuarter Cuarter Quarter Yiar
1 Particulars ended ended ended Ended
Mo. 30.06.2025 | 31.03.2025 | 30.06.2024 | 31.03.2025
(Un-Audited)| [Audited) |{Un-Audited)| (Audited)
1 | Tolal Income from Operations 1,600,488 196501 203749 561068
2 | Net ProfitLoss) for the period
(before Tax, Excepdional andfor Extraordinary ilems} 1468 (45.20) BO.16| 10553
3 | Nel Prafit!{Loss) for the period befors tax
(after Excaplional andior Extraordinary fems) 14.68 4520} G0.16 105.53
4 [ Nel Profit!|Loss] for the period after tax
(after Excaplional andfor Extraordinary nems) 10,95 {33.47) 45.02 TB.5D
5 | Total Comprehensive Income for the period [Comprising Profit{Loss)
fr the period (after tax) and Other Comprahensive Income (after ta)] 10,95 33,87 4502 TB.E8
& | Equity Share Capital ' 1,386.00 1,3%6.00) 1,396.00 | 1,396.00
7 | Resarves (excluding Revaluation Reserve) as shown in the
Audited Balance Sheet of the previous year) 414470
4 | Eamings Per Shara (of T 02/- each) "
(for continuing and dizcontinued operationz)
(a) Basic (in ¥ ) 0.02 {0.05) 006 0:11
(b) Dituded (in ¥ ) 0.0 {0,05) 0.06 01

Matios Is hereby glven that the National Company Law Tribwnal Maw Dalhi Bench has ordered
the commencement of & carporate irsolvency resolution process of the Malagun (India)
Privata Limited in 18 - 112{M0L 2085 on 05,08 20245 (0rder Cogy Recaived an 06.08. 2028
The craditors of :'.-1F||'IF.|,E.J'I lindia} Private Limited, ana |'-":."-EI‘.".':|I callesd Lpon b sukanit thel
claims with preof on or before 19008.2025 to the interim resolution professional at the
addreas rvsntenad ﬁ,E,F.lir'IE.-': .‘.‘!"'1":.'N|.'l. 14

The feangial craditors shall sutsmit their 2laims with praol by elacironic rssns cndy. Al ather
oreditcrs may subrt tha cialms 'l'.'llhl.'ll'l:lﬂfll'l persan, by post.or by elect ronic means,

A fimandcial cradar -'}Ell:ll'lﬁll'lg‘l.l:l a class, as listed E_E,EF'IS‘I. P gniry Mo, 12, shall indscate its
choice of autharised fepresentathve frem among the theee msehenoy professionals listed
HEBINSD eniry Wo.id 1o act &5 authorised epresentative of the ciass Akotees under Real
Estata Projact inForm CA

Submission of lalss or mial-e.u-dlhgprnnra of claim shall attract |.I-E-I'LE|liE'.'I.

Sd,-

Manoj Kumar Babulal Agarwal Interim Resolution Pralessional

Reg No, IBEAPACETP-POCRE0, 01T 2018/ 11613

Auithorisation for asalgnment{AFA): A8/ 13613,02/ 311225/ 1079048
Validity for Authorisation of Assignment: 31122035

Address Registered with 1BBI: Office Mo, 4, First Floor, Hotal Citl Pride,
Behind Ambesdkar Statde, Pimps, Pene, Maharashisa-211018
Comaspondence Address; Finvin Turnangund and Rastructuring Private Limited
wilated at &5, 5600 Floor, Sunteck Crest, Mukund Nagas Raad, Andbern (E)L
Mumbai, ¥H - 400055,

Reg Email 1d: manojaganeal 2 Omgmail.oam

Process Specific Emall |d for correspondence: cinp. mahagun@gmail, com
Diate: O7.08.2025, Place: Punes

Notes : The above is an extract of the datailed format of format of quarier/year ended conselidated financial results filed with
the stock exchanges under requilation 33 of the SEBI (Listing Cbligations and Disclosure Raquirements) Regulafions 2015, The
full format of thesa financial results are availabla on the stock exchange websites. (UKL- www bseindia.com) and also on website
of the Company- www bepowercontrols.com

For and on behalf of the Board of Directors

SCAN for Complete For B.C. POWER CONTROLS LIMITED

AN fo Sd-

rinancial Resiks CHANDER SHEKHAR JAIN
Place : Mew Delhi MAMAGING DIRECTOR
Date - 07.08.2025 DIN 08629491

“"IMPORTANT"™

WWhilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newvwspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

NOTICE OF THE 31°" ANNUAL GENERAL MEETING
TO THE MEMBERS

NOTICE is hereby given that the 317 (Thirty-First) Annual General Meeting ('AGM') of the
Members of Indusind Bank Limited (the 'Bank') will be held on Friday, August 29, 2025 at
2:00 p.m., at Hotel Sheraton Grand, Raja Bahadur Mill Road, Pune - 411 001,
Maharashtra.

The Bank has, on August 07, 2025, sent the Notice of the AGM and Integrated Annual Report
along with e-voting instructions through electronic mode, to those Members whose e-mail 1Ds
were registered with the BankMUFG Intime India Private Limited' (Fermerly ‘Link Intime India
Private Limited') (' RTA ) of the Bank/Depository Participantis) as on Friday, July 25, 2025.

The Motice of the AGM, indicating inter alia, the process and manner of e-\Voting and the
Integrated Annual Report for the Financial Year 2024-2025 are also available on the Bank's
website at www.indusind.com and on the website of the Stock Exchanges, i.e., BSE Limited at
www._bseindia.com and National Stock Exchange of India Limited at www, nseindia.com and
on the Mational Securities Depositories Limited's (NSDL ) website at www.evoting.nsdl.com.

In compliance with Section 108 of the Companies Act, 2013 read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 (as amended) and Regulation 44
of the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015 ("SEBI| Listing Regulations’) (as amended), and the
Circulars issued by the Ministry of Corporate Affairs, the Bank will be providing its Members
with the facility to exercise their right to vote by electronic means (e-Voting) through Remote
e-\foting Platform of National Securities Depository Limited (NSDL), for the business to be
transacted at the AGM. In addition to this, the facility for voling through Eleclronic Voting
Systemn shall also be made available at the AGM, to enable the Members to cast their votes
electronically, who have not casted their vote prior to the AGM by remote e-voting.

A letter providing web-link and QR Code for accessing the Integrated Annual Report for
financial year 2024-25 and the Notice of the ensuing AGM, is being sent by post to those
Members who have not registered their e-mail address with their respective Depository
Participant{DP)/'MUFG Intime India Private Limited' (Formerly 'Link Intime India Private
Limited') { RTA'yof the Bank.

The remote e-voting shall be available during the following period:

EVEN 134874

Friday, August 22, 2025

Cut-off date for determining eligibility to vote

Tuesday, August 26,

Commencement of remote e-voting period 2025 at 9:00 a.m.

Thursday, August 28,

End of remote e-voting period 2025 at 5:00 p.m.

= The Members will not be able to cast their vole electronically beyond the date and time
mentioned above and the Remote e-Voting shall be disabled forvoting by NSDL thereafter,

= Members who have not cast their voles through Remote e-Voting may cast their votes
through Electronic Voling System available at the AGM, to enable the Members to cast their
votes electronically.

= Members who have already cast their vote through Remote e-Voting may participate in the
AGM but shall not be entitled to cast their vote again

= Voting Rights of the Members shall be in proportion to their share in the Paid-up Equity
share Capital of the Bank as on the cut-off datei.e., Friday, August 22, 2025 for the purpose
of casting the vote through Remote e-voting.

= Only those persons whose names are recorded in the Register of Members or in the
Register of Beneficial Owners maintained by the Depositories as on the cut-off date, i.e.,
Friday, August 22, 2025 shall be entitled to avail the facility of e-Voting.

= Any person who acquires shares and becomes a Member of the Bank after dispatch of the
Motice and holds shares of the Bank as on the cut-off date. i.e., Friday, August 22, 2025,
may obtain the Login 1D and Password for e-Voling by sending an e-mail request ta NSDL
at evoting@nsdl.com mentioning his / her Folio No. / DP |D and Client ID. Members who
are already registered with NSDL for Remote e-Voling can use their existing User ID and
Password for casting their votes.

Members, who are holding shares in physical form or who have not registered their email
address are requested to refer to the notice of the Annual General Meeting for the process to
be followed for casting their vote through remote e-voting.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Members
and e-voting user manual for Members available at the download section of
www.evoting.nsdl.com or call on : 022 - 4886 7000 or send a request to Ms. Pallavi Mahatre —
Senior Manager at evoting@nsdl com.

The Results of the e-\oting shall be declared and submitted to the Stock Exchanges, within
two working days of the conclusion of the Annual General Meeting of the Bank pursuant to
Regulation 44 of the Secunties and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 (SEBI Listing Regulations’ ).

)

For Indusind Bank Limited
Sd/-

Anand Kumar Das
Company Secretary
(FE950)

Place: Mumbai
Date: August 07, 2025
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© uPL UF'L Limited

Regd. Office: 3-11, G.LD.C., Vapl, Vasad- 356155, Gujarat,
Tl +81260-2432716 | Emal: uplinvesiors@upHid.com | Website: www.uplid.com

NOTICE WITH RESPECT TO SPECIAL WINDOW FOR RE-LODGE OF
TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to Sacurities and Exchange Board of India ("SEBI") Circular Mo,
SEBIHOMIRSO/MIRSD-PoliP/CIR/2025/97 dated July 2, 2025, investors of the
Company are hereby mformed that 2 Special Window for re-lodgement of transfer
requasts of physical shares has been opaned for a penod of six (6) months, 1.8, from
July T, 20254 Januwary 6, 2026,

Pursuant o the said Circular, Investors who had submitled transfer raquests for physical
shares prior o April 1, 2013 ( the date from which transfer of securiies in physical form
was discontinued) and whose request were rejected or returned due fo deficiencies in
documents processior otharwise, are now provided an opportunity to re-lodge transfar
requesis.

Investors arg hereby alzo informed that pursuant 1o the said Circular, the Securities
re-todged for fransfer including those reguest that are pendang with the Company/HETA,
as on date shall only be msued in demat form after following due process for transfer-
cum-demsat.

Eligible mvestors may re-lodge thesr earfier requests with the Registrar and Share
Transfer Agent [RTA) of the Company afong with reguisite documents and rectifving
deficiency, if any, during the sforementioned Special Window period and may send the
documents to the RTA sl : MUFG Intime India Private Limited, Unit: UPL Limited
G101, Embaszsy 247, LB.5, Marg, Vikheoli (West), Murrbai = 400083, Maharashira,
India, Tel, Mo.: +91 8108114949, E-mail- mi helpdeski@in mpms.mufg.com

In case of any queries or any clanfication/assistant in this regard, the concerned
imvestors are requested to contact RTA of the Company e, MUFG Intime India Private
Limited. The Company’s wabsite www.upl-lid.com, has been updated with the detads
regarding the cpening of thes Special window and further updstes i any, shall be
uploaded thereon,

For UPL Limited

Sdi-

Sandeep Deshmukh

Place: Mumbal Company Secratary & Compliance Officer
Date: August 08, 2025 (ACS 10946)

LERTHAI FINANCE LIMITED

CIN: L65100KA1979PLC061580
Regd Office: Office No. 312/313, Third Floor, Barton Centre, Mahatma Gandhi Road,
Bangalore- 560001. Phone: 080- 4277 7800
E-mail id- company@lerthaifinance.com, Website http://www.lerthaifinance.com/
NOTICE OF THE 46™ ANNUAL GENERAL MEETING AND REMOTE
E-VOTING INSTRUCTIONS

NOTICE is hereby given that:

1. The 46th Annual General Meeting (“AGM”) of the members of Lerthai Finance Limited
will be held on Tuesday, 9" September, 2025 at 11:30 a.m. IST through Video Conferencing
/ Other Audio Visual Means (“VC”). In Compliance with the general circulars issued by
the Ministry of Corporate Affairs (MCA) and Securities and Exchange Board of India
(“SEBI”) companies are allowed to hold AGM through VC without the physical presence
of the Members at a common venue.

2. The Register of members and Share transfer books of the Company will remain closed
from September 3, 2025 to September 9, 2025 (both days inclusive) for the purpose of
46" AGM.

3. Incompliance with the circulars, the Electronic copy of Notice of AGM and Annual report
for Financial Year 2024-25 has been sent by e-mail on August 6, 2025 to those members
who have registered their e-mail ID’s with the Company/Depository Participant(s).
These documents are also available on the website of the Company at
www.lerthaifinance.com, website of BSE at www.bseindia.com and website of MUFG
Intime India Pvt. Ltd.: https://instavote.linkintime.co.in. A letter providing the weblink
for accessing the notice and annual report for FY 2024-25 was dispatched on 6" August
2025 to those shareholders who have not registered their email address with the
Company/Depository Participant(s).

4. Shareholders holding shares either in physical mode or dematerialized form, as on the
cut-off date i.e. September 2, 2025, may cast their vote electronically on the businesses
as set forth in the AGM Notice through electronic voting system of MUFG Intime India
Pvt. Ltd. (“remote e-voting”).

5. The remote e-voting period commences on September 6, 2025 at 9:00 am and ends on
September 8, 2025 at 5:00 pm. During this period the members of the Company holding
shares in the physical or electronic formas on cut off date i.e. September 2, 2025 may
cast their votes electronically.

6. Any person who acquires shares of the Gompany and become member of the Company
after dispatch of the notice and holding shares as on cut off date i.e. September 2, 2025.
You can accord your assent/dissent by accessing the website https://
instavote.linkintime.co.in and logging-in by using your existing user ID and password.

7. Incase of any queries or issues relating to e-voting or attending the AGM please refer
the FAQs and Instavote e-voting manual available at https://instavote.linkintime.co.in
or write an e-mail to to instameet@linkintime.co.in or call on 022-49186175.

Date: 08-08-2025 For Lerthai Finance Limited

Place: Bangalore Sd/-

Sneha Khandelwal
Company Secretary and Compliance Officer

AEGIS LOGISTICS LIMITED

Regd.Office: 502, Skylon, G.1.D.C., Char Rasta, \Vapi - 396 185, Dist. Valsad, Gujarat,

\

Corp. Office: 1202, Tower 8, Peninsula Business Park, G. K. Marg, Lower Parel (W), Mumbai- 400013,
AEGIS Tel.: +01 22 6656 3666 + Fax: +01 22 6666 3777
E-mail: aeqis@aegsinda,.com » Website: www.aagisindia.com « CIN; LE30A0GE56PLCO01032

EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR
THE QUARTER ENDED JUNE 30, 2025

(¥ in Lakh except par share data)

PARTICULARS QUARTER ENDED YEAR
sr. L 5 = | ENDED
MNo. . 30.06.2025 | 31.03.2025 | 30.06.2024 | 31.03.2025
P | ARt | OOONER . [Unstdibed: | A
1 ivevenmt am apamion; LivAAE| -1.00008| 1800 | Bi%A7T8
2 | Met Profit for the perod’ year 22,7080 38,102 | 20,768 03 882
_| {bsioes Tax; Excaptional andtar Exirsordinary itams) L. it .
3 | Met Profit for the pericd! year befors tax 22,780 38,102 | 20,7648 09,882
| (after Exceptional sndior Extracrdinary items) . . . ;
4 | Met Profit for the periocd! year after tax 17,536 31,781 15,806 78,741
__| {aftar Excaplional andior Exbraordinary tems) e [iL——— ——
5 | Total Comprehensme Income for the penod! year 17,523 3776 | 15.761 T8 655
[Comprsing Profit for the perod! yvear (aftar tax) and
. [Dihar Gomgraharaive Income-{afier 1)) — . | —— e
B ey he s St il | s L]
7 | Other Equity as shown in the Audited Balance Sheet 4,598,572 |
& | Earnings Par Share (of 31/~ each)
. (far continuing and discontinued operabons) . . .
| Basic {in <) . 3.74 | B804 | 309 | 1820
[Numdin £). i olidl 802 | SRR | L

The key data relating to unaudited standalone financial results of Asgis Logistics Limited for the guarter ended
Jura 30, 20256 g as undar

(% I Lakh)
PARTICULARS QUARTER ENDED YEAR
8r. ENDED
No. | 30.06.2025  31.03.2025  30.06.2024 | 31.03.2025
Unaudited Auditod Unaudited I Audited
1 | Revenue from operations | B3BB1| 1425  73213| 207678
2 | Net Praflt/ (Loss) for the period! year before fax 8,355 26844 | 22034 67,776
{after Exceplional andior Extracedinary ilems)
3 | Net Profit (Loss) for the period! year afler tax | BOWE| 22864 15,541 | 52,800
{after Exceptional andior Extracrdinany ibzms)
4 | Tatal Comprehensive Income for the period! year 6890 22835 16526 62 825

Mate: The above is an exiract of the detalled farmat of financlat resuls filed with the Stock Exchanges wnder Regulatlon
33 of the SEB| (Lsting Ohligations and Disclosure Requiraments) Regulations, 2015, The full format of financial resulis are
available on the Stock Exchange and company websies. (wwww beaindia com. wany.nssindia. com or wew.asgisindia .com}.
The sama can be atcessed by scanning the QR code provided below,

For and on bahalf of the Board
Aegis Logistics Limited

Place | Mumbai
Date . August T, 2025

Raj K Chandaria
Chairman & Managing Director

B.C. POWER CONTROLS LIMITED

CIN: LITI00DL200BPLC1T9414
Regd. Office: TA39, WEA Channa Market, Karol Bagh, New Delhi-110005
Website, www bopowercontrals.com, E-mail; inh:luj:I!bﬂnI-Jngn:lup.l:nm. Tel: 091-475327/92-95 Fax: 011-4753Z7498

Extract of Standalone Un-audited Financial Results for the

Quarter and Period Ended June 30, 2025 (¥ in Lakhs except per share data)

PTL Enterprises Limited

Regd. Office: 3rd Floor, Areekal | danorama Junction, Panampilly Nagar, Kochi- BB2036, Kerala, India

n, Email; iny
- 4012046, 4012047

EXTRACT OF UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER ENDED JUNE 30, 2025

sifiptlenterprise.com

T LAKHS
5L PARTICULARS QUARTER ENDED YEAR ENDED
Mo, 30.06.2025 | 30.06.2024 | 31.03.2025

(UNAUDITED) (AUDITED)

1 | Total income from operations 1,608.31 1,608.31 643411
Z | Mat profit for the period (before fax & excaplional items) 130165 1,274.40 0. TE3.5B
3 | Net profit for the period before tax (after excaptional items) 130165 1,274.40 0, 783.58
4 | Meat profit for the penod afer tax {afier excepbonal dems) 22208 52305 3.620.51
5 | Total comprehensive income for the perod [comprising profit for the periad

iafter fax) and ofher comprehensive income {after fax)] 02325 7.685.58 3.067.81
& | Paid-up equity share capital (equety shares of T 1 each) 132377 132377 132377
7 | Resenves excluding revaluation reserves b 22249
& | Earnings per share {of 1 each) (nof annualised)

Basic (T} 070 .40 2.74

Diluted ¥ 0.70 .40 274

The above is an extract of the detailed format of quarter ended June 30, 2025 financial results filed with the
stock exchanges under Regulation 33 of the SEBI (Listing Obligations & Disclosure Reguirements)
Regulations, 2015. The full format of the quarter ended June 30, 2025 financial results are available on the
stock exchange websites (National Stock Exchange of India Limited (www.nseindia.com) & BSE Limited
(www.bseindia.com) and on the Company's website (www.ptlenterprise.com/announcement.htmi#). The
same can also be accessed by scanning the QR code provided below.

For and on behalf of the Board of Directors of

PTL ENTERPRISES LTD.

Sd/-

Place : New Delhi ONKAR KANWAR
Date : August 7, 2025 CHAIRMAN

Indusind Bank

Indusind Bank Limited

CIN: LES191PN1994PLCOTE333
Registered Office: 2401, Gen. Thimmayya Road (Cantonment), Pune - 411 001,
Tel.: (020) 6301 2000
Secretarial & Investor Services Cell: Building no 7, Ground Floor, Solitaire, Corporate Park,
167, Guru Hargovindji Marg, Andheri (East), Mumbai - 400 093. Tel.: (022) 6641 2487 [ 2358
E-mail: investor@indusind.com, Website: www.indusind.com

FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insalvency and Bankrupdey Board of India
finsplvency Resolution Process for Corporate Persons) Regidations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

MAHAGUN (INDIA) PRIVATE LIMITED

Quarter Quarter Quarter Year
5l Particulars ended ended ended Endad
No. 30.06.2025 | 31.03.2025 | 30.06.2024 | 31.03.2025
(Un-Audited)| (Audited) |(Un-Audited)| (Audited)
1 | Total Income from Operations 1,600,48 196601 2.037.40( 961968
2 | Net Profiti{Loss) for the period
(before Tax, Exceplional andfor Extraordinary fems) 14.65 45,03 BO.IG| 10568
3 | Net Profit|Loss) for the period befors tax
(after Exceplional andior Extraordinary items) 14.65 {45.05] G0.16 105.66
4 | Met ProfitfLoss) for the period dfter fax -
(after Exceptional and/or Exfraordinary dems) 1091 (33.71) 45.02 79,04
5 | Total l:-:'.'rmpf&-"‘:EnEi'i'E Income for the period [Comprising Profiti{Loss)
fior the period (after tax) and Other Comprehensive Income (after tax] 1081 3371} #5.02 T804
B | Equity Share Capitsl 130600 | 138600 1.306.00 | 1,308.00
T | Resarves exciuding Revaluafion Reserve) a3 shown in the
Audited Balance Sheet of the prévious year) 4144 86
B | Eamings Per Share (of 7 02%-each) -
(for continuing and discontinued operafions)
(a) Basic (in ¥ ) 0.02 {005 .06 011
(k) Dibuded [in T ) 0.02 {0.05] 0.0 011

RELEVANT PARTICULARS

2. | Dt of incomporation of corporate dabior | 26.00.1905

i3 'r.I"ll.Iﬂ"ICI‘Tl'[.' under which corporate debior | ROC Dehi
| B moorporiied ¢ mpEstened

A\, | Corporats idaniy ho. / Linited Labilty
: lderiifcation Mo, of Somoreie deldar

£, | Address of the regisened office and
{ prircipal oifice (F anyl of corponate

L | Mare of corponaie et

| DPE0onLI00EPToOrETRD

| Registered Office: C-227, Vivek vihar, Phase 1,
East Dedhl, Defi-1 10095,

| chartor Principal Office: Mabagun Meto Mal, VC-3, Sochor
3, Yashall, Ghassbad, Lkier Predesh, 200010
6 | Irsmhamicy commenoament i in | 05.08.2025
respact of comorste deltor {Cedar oopy Receted on DGR 0S|
7 | Estirrusted date of chure of insohvency | OLDZ 3006

| FrEsOlLRon process
& | Marre and regatration rumberaf the
| insoheny professicnal aetingas mimm

| Marme: Mang) Kume Babus Agareal
Reglstration Moc

I resolution professaonal BB AR PHROCSE0, 300 T30 A/ 1961 3

g El!l:,ll_h,ﬂ'i s asmal of The irlessim [ Adddresss CFGoe Mo, &, Firs) Floon, Hotel Citi Pricks,
[resolirion professional. as registerad Behind Ambedkar Statue, Firmpn, Fune,
1with The Boand MEnarashra-d1 100 =

| Evmail- manoingarvsal 20Edman com
Adrese: Firyin Tumzmund Restnacuring Private
L Situarbod AL 05, Bth Floon, Surioc

143, | Adckress and emal o e usad for
Loorrespondencs with the inferm

 rasol Lrion peofessong| Crest, Mulund Megar Foad, Andban (Ei, Mumbal,
MH-A0050
S | | Exmall- crprahagurgrnai.com
11, Last date for subimission of caims 19082025

12.-I3b.r55|:_:- n:f-:.ﬂ.:'.lill:rs.-ifai'n:.r urker chiss | Chess of Credions - Aliotees under Real Estte
||} of sub=acton (58 of section 21, Project
_aﬂ,:l_:"'_i,uru'-l,l by B iy essoluion

| profiessional
13, | Marres of Ireahvesncy Prdessoraks [ 1y Mames vekas Bumar Gang
| idemisfied o act a5 Auihonsed Reg Mo
Aessresertatnee of creciions in 2 cass BB P02 AR-MOOY 38,201 820197 290
[Three rames for cach chass) 24 B Mohil Goval
Reg Mo

IBEL RO IP P OG5S 200 203 2/ 138365
3} Wame: Mohit Chawia
Feg
| BB IRA-00L PAO0E2, /200 7- 2018, 10895
A Wel bnk: fitps b peadinden hormeaoranioads
b, Link:
Pty drive googie ooy drive, Solders 1 Ssbx
Fubdv WSROt e L Ena OBy Pusprsharng

14, {5} Relevant Fonms and
(b} Ctails of anhorieect representatives
ane avalaiie at

Notes: The abova is an extract of the detailed format of format of quartenyear endaed standalone financial results filed with the
stock exchanges under regulation 33 of the SEBI (Listing Obligations and Disclosure Reguiremenis) Regulations 2015. The full
format of these financial results are available on the stock exchange websites. (URL- www bsemndia.com) and also on website of
the Company- www.bopowercontrols .com

For and on behalf of the Board of Directors

For B.C. POWER CONTROLS LIMITED
SCAN for Complete

Sd/-

Financial Results CHANDER SHEKHAR JAIN
Place : Mew Delhi MAMAGING DIRECTOR
Date ;07082025 DIN -0BE39491

Extract of Consolidated Un-audited Financial Results

for the Quarter and Period Ended June 30, 2025 {¥ in Lakhs except per share data)

Quarter Cuarter Quarter Yiar
1 Particulars ended ended ended Ended
Mo. 30.06.2025 | 31.03.2025 | 30.06.2024 | 31.03.2025
(Un-Audited)| (Audited) |{Un-Audited)| (Audited)
1 | Tofal Income from Operations 1,600,408 196501 203749 Be10.68
2 | Net Profi/(Loss) for the period '
(before Tax, Excepdional andfor Extraordinary ilems} 1468 (45.20) BO.16| 10553
3 | Nel Prafit!| Loss) for the peniod befors tax
(after Exceplional andior Extraordinary fems) 14,68 4520} G0.16 105.53
4 | Nel Profit!Loss) for the period after tax
(aftar Excaplional andfor Extraordinary itams) 10,95 133.47) 45.02 TB.8D
5 | Total Comprehensive Income for the period [Comprising Profit{Loss)
fear the period (after tax) and Other Comprahensive Income (after ta)] 10,55 (33,87 4502 TB.E8
& | Equity Share Capital ' ' 139600 | 13%00| 139600 1396.00
7 | Reserves texcluding Revaluation Reserve) as shown in the - '
Audited Balance Sheet of the previous year) 4144 70
4 | Eamings Per Shara (of T 02/- each) "
(for continuing and dizcontinued operationz)
(a) Basic (in¥ ) 0,02 {0.05) 006 0:11
(b Diluted (in ¥ ) 0.0 {0, 05) 0.06 0.1

Matlcs Is hereby g@lven that the Mational Company Law Trbwnal Maw Dalhi Bench has ordered
the commencement of & carporate insolvency resolution process of the Malagun [India)
Private Lirnited In 1B - 112{M01L 2035 on 05,08, 20245 (Order Cogy Received on 06.08. 20281
The craditors of Mahagus [Indla) Private Limited, ane hereby called upon to subamit their
claims with preof on or before 189008.2025 to the interim resolution professional at the
addraas rentionad againat entry Mo, 10,
The frangial craditors shall sutsmit their 2laims with prool by elacironic rssns cndy. Al ather
Greditars may submit the clalms with proof in parson, by post or by electronic means.
A fimanclal creditar belonging to a class, as Hsted agalinst the entry Mo, 12, shall mdscats its
choice of authorised sepresentative from among the theee msehenoy professionals listed
agelnst entry hool3 o act a5 authorlzed representative of the ciass Abstees under Real
Estata Project inForm CA
Submission of false or mislesding proofs of clakm shall attract penalties.
B/
Manod Kumar Babolal Agarwal Imterim Resalution Probessional
Reg Mo, IBEAPAOG]IP-POCRE0, 01T 2018116813
Axither|sation for -mlmmanqn.rm: A 11613502 311225 107908
Validity for Authorisation of Assignment: 31,12, 2025
Address Registered with 1BBI: Office No. 4, First Floor. Hotal Citl Pride,
Behimngd Ambesdkar Statde, Pimed, Pone, Maharashisa-211018
Comaspondence Address: Finvin Turnangund and Restructuring Private Limited
wilated at &5, 5th Floor, Sunteck Crest, Mukumd Nagas Raad, Andlern (E)
Mumbai, #H - 400055
Reg Emall 1d: manojaganaal 208l com
Process Specific Emall |d for correspondencea: cinp. mahagun@gmail, com
Date: 07.08.2025, Place: Pung

Notes ;: The above is an extract of the delailed format of format of quarter/year ended consolidated financial results filed with
the stock exchanges under requilation 33 of the SEBI (Listing Cbligations and Disclosure Raquirements) Regulafions 2015, The
full iormat of thesa financial results are availabla on the stock exchange websites. (UKL- www bseindia.com) and also on website
of the Company- www bcpowercontrols.com

Faor and on bahalf of the Board of Directors

SCAN for Complete For B.C. POWER CONTROLS LIMITED

AN fo Sl-

Financial Results CHANDER SHEKHAR JAIN
Placa - Mew Dethi MAMAGING DIRECTOR
Date - 07.08.2025 DIN -08629491

“"IMPORTANT"™

WWhilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its nevwspapers or Publications.
We therefore recommend that readers make
NnNecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

NOTICE OF THE 31°" ANNUAL GENERAL MEETING
TO THE MEMBERS

NOTICE is hereby given that the 317 (Thirty-First) Annual General Meeting ('AGM') of the
Members of Indusind Bank Limited (the 'Bank') will be held on Friday, August 29, 2025 at
2:00 p.m., at Hotel Sheraton Grand, Raja Bahadur Mill Road, Pune - 411 001,
Maharashtra.

The Bank has, on August 07, 2025, sent the Notice of the AGM and Integrated Annual Report
along with e-voting instructions through electronic mode, to those Members whose e-mail 1Ds
were registered with the Bank/MUFG Intime India Private Limited’ (Fermerly ‘Link Intime India
Private Limited') (' RTA') of the Bank/Depository Participantis) as on Friday, July 25, 2025.

The Motice of the AGM, indicating inter alia, the process and manner of e-\Voting and the
Integrated Annual Report for the Financial Year 2024-2025 are also available on the Bank's
website at www.indusind.com and on the website of the Stock Exchanges, i.e., BSE Limited at
www.bseindia.com and National Stock Exchange of India Limited at www.nseindia.com and
on the Mational Securities Depositories Limited's (NSDL ) website at www.evoting.nsdl.com.

In compliance with Section 108 of the Companies Act, 2013 read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 (as amended) and Regulation 44
of the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015 ("SEBI| Listing Regulations’) (as amended), and the
Circulars issued by the Ministry of Corporate Affairs, the Bank will be providing its Members
with the facility to exercise their right to vote by electronic means (e-Voting) through Remote
e-\foting Platform of National Securities Depository Limited (NSDL), for the business to be
transacted at the AGM. In addition to this, the facility for voling through Eleclronic Voling
System shall also be made available at the AGM, to enable the Members to cast their votes
electronically, who have not casted their vote prior to the AGM by remote e-voting.

A letter providing web-link and QR Code for accessing the Integrated Annual Report for
financial year 2024-25 and the Notice of the ensuing AGM, is being sent by post to those
Members who have not registered their e-mail address with their respective Depository
Participant{DP)'MUFG Intime India Private Limited’ (Formerly ‘Link Intime India Private
Limited') { RTA'} of the Bank.

The remote e-voting shall be available during the following period:

EVEN 134874

Friday, August 22, 2025

Cut-off date for determining eligibility to vote

Tuesday, August 26,

Commencement of remote e-voting period 2025 at 9:00 a.m.

Thursday, August 28,

End of remote e-voting period 2025 at 5:00 p.m.

= The Members will not be able to cast their vole electronically beyond the date and time
mentioned above and the Remote e-Voting shall be disabled for voting by NSDL thereafter,

= Members who have not cast their voles through Remote e-Voting may cast their votes
through Electronic Voting System available at the AGM, to enable the Members lo cast their
votes electronically.

= Members who have already cast their vole through Remote e-Voling may participate in the
AGM but shall not be entitled to cast their vote again

« \oling Rights of the Members shall be in proportion to their share in the Paid-up Equity
share Capital of the Bank as on the cut-off date i.e., Friday, August 22, 2025 for the purpose
of casting the vote through Remote e-voting.

= Only those persons whose names are recorded in the Register of Members or in the
Reqgister of Beneficial Owners maintained by the Depositories as on the cut-off date, i.e.,
Friday, August 22, 2025 shall be entitled to avail the facility of e-\oting.

= Any person who acquires shares and becomes a Member of the Bank after dispatch of the
Motice and holds shares of the Bank as on the cut-off date. i.e., Friday, August 22, 2025,
may abtain the Login ID and Password for e-Voting by sending an e-mail request to NSDL
at evoting@nsdl.com mentioning his / her Folio No. / DP |D and Client |ID. Members who
are already registered with NSDL for Remote e-Voting can use their existing User ID and
Password for casting their votes.

Members, who are holding shares in physical form or who have not registered their email
address are requested to refer to the notice of the Annual General Meeting for the process to
be followed for casting their vote through remote e-voting.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Members
and e-voting user manual for Members available at the download section of
www.evoting.nsdl.com or call on : 022 - 4886 7000 or send a request to Ms. Pallavi Mahatre —
Senior Manager at evoting@nsdl, com.

The Results of the e-\oting shall be declared and submitted to the Stock Exchanges, within
two working days of the conclusion of the Annual General Meeting of the Bank pursuant to
Regulation 44 of the Secunties and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 (SEBI Listing Regulations’ ).

)

For Indusind Bank Limited
Sd/-

Anand Kumar Das
Company Secretary
(F6950)

Place: Mumbai
Date: August 07, 2025

THE BUSINESS DAILY

S FINANCIAL EXPRESS

Read to Lead

N

||‘"I"I‘.' INEAN
;5 EXPRESS
ﬂ (RO

epaper.financia express-.—cnn'. ® o

New Delhi




FRIDAY, AUGUST 8, 2025

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

& uPL UFL Limited

Regd. Office: 3-11, G.LD.C., Vapl, Vaksad- 356155, Gujarat,
Tel.: 81 260-2432716 | Emal: uplinvesiors@upHsd.com | Website: www.uplid.com

NOTICE WITH RESPECT TO SPECIAL WINDOW FOR RE-LODGE OF
TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to Sacurities and Exchange Board of India ("SEBI™) Circular No.
SEBIHOMIRSOD/MIRSD-PoliP/CIR/2025/97 dated July 2, 2025, investors of the
Company are hereby mformed that 2 Special Window for re-lodgement of transfer
requasts of physical shares has been opaned for a penod of six (6) months, |.e., from
July T, 2025461 January 6, 2026,

Pursuant o the said Circular, Invastors wha had submitled transfar raquests for physical
shares prior to April 1, 2013 ( the date from which transfer of securiies in physical form
was discontinued) and whose request were rejected or returned due fo deficiencies in
documents processior otharwise, are now provided an opportunity to re-lodge transfar
requesis.

Investors arg hereby alzo informed that pursuant o the said Circular, the Securities
re-todged for fransfer including those reguest that are pendang with the Company/ETA,
as on date shall only be ssued in demat form after following due process for transfer-
cum-demsat.

Eligible mvestors may re-lodge thesr sarfier requests with the Registrar and Share
Transfer Agent (RTA) of the Company along with requissite documents and rectifying
deficiency, if any, during the aforementioned Special Window period and may send the
dgocuments to the RTA 2l : MUFG Intime India Private Limited, Unit; UPL Limited
G101, Embaszsy 247, LB.5, Marg, Vikheoli (West), Murrbai = 400023, Maharashira,
India, Tel, Mo, +21 3108114849, E-mail: mi helpdeski@in, mpms mufg.com

In case of any queries or any canfication/assistant in this regard, the concerned
mvestors are requested to contact RTA of the Company i.e. MUFG Intime India Private
Limited. The Company's websita waww.upltd.com, has been updated with the detais
regarding the cpening of thes Special window and further updstes i any, shall be
uploaded tharson,

For UPL Limited

Sdi-

Sandeep Deshmukh

Place: Mumbal Company Secratary & Compliance Officar
Date: August 08, 2025 (ACS 10946)

LERTHAI FINANCE LIMITED

CIN: L65100KA1979PLC061580
Regd Office: Office No. 312/313, Third Floor, Barton Centre, Mahatma Gandhi Road,
Bangalore- 560001. Phone: 080- 4277 7800
E-mail id- company@lerthaifinance.com, Website http://www.lerthaifinance.com/
NOTICE OF THE 46™ ANNUAL GENERAL MEETING AND REMOTE
E-VOTING INSTRUCTIONS

NOTICE is hereby given that:

1. The 46th Annual General Meeting ("“AGM”) of the members of Lerthai Finance Limited
will be held on Tuesday, 9" September, 2025 at 11:30 a.m. IST through Video Conferencing
/ Other Audio Visual Means (“VC”). In Compliance with the general circulars issued by
the Ministry of Corporate Affairs (MCA) and Securities and Exchange Board of India
(“SEBI”) companies are allowed to hold AGM through VC without the physical presence
of the Members at a common venue.

2. The Register of members and Share transfer books of the Company will remain closed
from September 3, 2025 to September 9, 2025 (both days inclusive) for the purpose of
46" AGM.

3. Incompliance with the circulars, the Electronic copy of Notice of AGM and Annual report
for Financial Year 2024-25 has been sent by e-mail on August 6, 2025 to those members
who have registered their e-mail ID’s with the Company/Depository Participant(s).
These documents are also available on the website of the Company at
www.lerthaifinance.com, website of BSE at www.bseindia.com and website of MUFG
Intime India Pvt. Ltd.: https://instavote.linkintime.co.in. A letter providing the weblink
for accessing the notice and annual report for FY 2024-25 was dispatched on 6" August
2025 to those shareholders who have not registered their email address with the
Company/Depository Participant(s).

4. Shareholders holding shares either in physical mode or dematerialized form, as on the
cut-off date i.e. September 2, 2025, may cast their vote electronically on the businesses
as set forth in the AGM Notice through electronic voting system of MUFG Intime India
Pvt. Ltd. (“remote e-voting”).

5. The remote e-voting period commences on September 6, 2025 at 9:00 am and ends on
September 8, 2025 at 5:00 pm. During this period the members of the Company holding
shares in the physical or electronic formas on cut off date i.e. September 2, 2025 may
cast their votes electronically.

6. Any person who acquires shares of the Gompany and become member of the Company
after dispatch of the notice and holding shares as on cut off date i.e. September 2, 2025.
You can accord your assent/dissent by accessing the website https://
instavote.linkintime.co.in and logging-in by using your existing user ID and password.

7. Incase of any queries or issues relating to e-voting or attending the AGM please refer
the FAQs and Instavote e-voting manual available at https://instavote.linkintime.co.in
or write an e-mail to to instameet@linkintime.co.in or call on 022-49186175.

Date: 08-08-2025 For Lerthai Finance Limited

Place: Bangalore Sd/-

Sneha Khandelwal
Company Secretary and Compliance Officer

\

AEGIS

Jura 30, 2025 g as under

The same can be atcessed by scanning the QR code provided below,

Place | Mumbai

Date - August T, 2025

THE QUARTER ENDED JUNE 30, 2025

AEGIS LOGISTICS LIMITED

Regd.Office: 502, Skylan, G.I.D.C., Char Rasta, Vapi - 396 185, Dist, Valsad, Gujarat,

Corp. Office: 1202, Tower B, Paninsula Business Park, G. K. Marg, Lower Parel (W), Mumbai - 400013,
Tel.: +81 22 6666 3666 » Fax: +81 22 6666 3777

E-mail: aeqis@asgisindia.com « Website: www.aegisindia.com « CIN; LE30A0GE56PLCO01032

EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR

(¥ in Lakh escept peu share data)

PARTICULARS QUARTER ENDED YEAR
&r. [ : ENDED
Mo, f'lﬂ 0E. 2025 31.03,2025 . Jﬂ.ﬂﬁ.ﬂﬂﬁﬂf 31 ﬂ.'*r I“EIES
ol | Unaudited | Audited | Unaudited | Audited
| Revenue from aperations 171941 170504 | 160,134 | 676370
2 | Met Profit for the perod’ year 2.? ra0 EIE- 102 | ED TEB 0g,ga82
| {before Tax, Exceplional andior Extraordinary iteme) . | .
3 | Met Prafit for the pericd! year befors tax 22780 38,102 | 20,764 0a. 882
| (after Exceptional andior Extracrdinary items) | . .
4 | Met Profit for the periocd! year after tax 17,536 31,781 15,806 78,741
_| {aRer Excaptional andior Extraordinary ems) S | S| E———— | "
& | Total Comprehensme Income for the penod! year 17,523 3,778 | 15.761 T8 655
[Comprsing Profit for the perod! yvear (aftar tax) and
__| Dther Comprahensiva Income {after {ax)] ol R ——— .
6 __E-:|J|r_-.f S"'nare Ca,':-ltal - 3,510 | 3,510 | 3,510 | 3 5 IZI
7 | Other E|:|u;15.I A5 qun in |:|'|E" ﬁ.uu:lne-d Eﬂlanre ‘:rrPE1 4 5'4 5.-3"?
8 Larmng& Per Share (of 31/- sach)
. {far continuing and discontinued operabons) _ . . .
| Ba’gﬁu‘- in =} . 3.74 | .02 | 309 | 15,90
| Beuted (%) : il 602 | R | Lk

The key data relating to unaudited standalone financial resufts of Asgis Logistics Limited for the gquarter ended

(% I Lakh)
PARTICULARS QUARTER ENDED YEAR
8r. ENDED
No. 30.06.2025  31.03.2025 | 30.06.2024 | 31.03.2025
 Unaudited Audited Unaudited Audited
1| Revenue rom operations BIGE1 | 01425  73213| 207678
E- [ et F"rn‘lr (Loss) for the F‘:-e'rltj:-c‘il year '&Fl!rlre: Tax ‘:] ifﬁ" .r'l':l Eld-d- I .-'E' If_hq- -Ii.?-_?fﬁ.
la‘ter Exrepﬂmal Ef‘rlj ar Extrau:-ﬂ:llr'.ar'.l ||E-rnli,|
3 “N.-F'I Prnutf (Losa) Enr :hp p-Pnn-:‘J- WEET aHH fax 6918 1 73 BEd ] 16, 541 | g2 800
[after Excepticnal arr::ln'-::ur Extran::-ru:llr'-ar].' |Iem5:|
::I. “T-::ntal Enmprehear.;-.re Inmmﬂ fn:-r 1h.=_- ﬁennrj. ',-Har |:| El“a'_-l .é'.! 5$H . 16 '-rE‘h | ‘1.3' H.E":

Hule The above 15 an extract of the detalled format of 1Ir‘.'=.||'||::IF|-: r1=--=m|1=; I'IIE"-!'i with tma Stock F:rhaﬁgpq e Hprulﬂﬂm
33 of the SEB| (Listing Ohligations and Disclosure Requiraments) Regulations, 2015, The full format of financizl resulis are
available on the Stock Exchange and company wabsitas. (weww beaindia com. wany.nssindia. com or waw.asgisindia.com}.

For and on behalf of the Board
Aegis Logistics Limited

Raj K Chandaria
Chairman & Managing Director

B.C. POWER CONTROLS LIMITED

CIN: L31300DL200BPLC179414
Regd. Office: TA29, WEA Channa Market, Karol Bagh, New Delhi-110005

Websste: waww, bopowearcontrals.c

Extract of Standalone Un-audited Financial Results for the

Quarter and Period Ended June 30, 2025

om, E-mail; info@bonlongroup.com, Tel: 011-47532792-95 Fax: 011-475

32788

(¥ in Lakhs except per share data)

PTL Enterprtses lelted

Regd. Office: 3rd Floor, Areskal Mansion, Nea ‘.'4 orama Junction, Panampilly Nagar, Kochi- B . Kerala, India

Website: www.p

EXTRACT OF UHhUDITED FIHﬁHEIAL RESULTS
FOR THE QUARTER ENDED JUNE 30, 2025

T LAKHS |
5L PARTICULARS QUARTER ENDED YEAR ENDED
MNo. 30.06.2025 | 30.06.2024 | 31.03.2025
(UNAUDITED) (AUDITED)
1 | Total income from operations 180831 160831 643411
2 | et profit for the period (before fax & excaplional items) 130165 1,274.40 0, 763.58
3 | Net profit for the period before tax (after excaplional items) 1,301.65 1,274.40 6, 783.58
4 | Met profit for the penod afier tax {afier excepbonal dems) 22208 52305 3.620.51
5 | Total comprehenshie income far the perod [comprising profit for the parod
iafter fax) and ofher comprehensive income {after fax)] 202325 7,585,568 3.067.81
& | Paid-up equity share capital (equity shares of T 1 each) 132377 1323737 132377
7 | Resenves excluding revaluation reserves bl 22249
& | Earnings per share (of 1 each) (nof annualised)
Basic (T} 0.0 .40 2.74
Diluted ¥ 0.70 | 240 274

The above is an extract of the detailed format of quarter ended June 30, 2025 financial results filed with the
stock exchanges under Regulation 33 of the SEBI (Listing Obligations & Disclosure Reguirements)
Regulations, 2015. The full format of the quarter ended June 30, 2025 financial results are available on the
stock exchange websites (National Stock Exchange of India Limited (www.nseindia.com) & BSE Limited
(www.bseindia.com)and on the Company's website (www.ptlenterprise.com/announcement.htmi#). The
same can also be accessed by scanning the QR code provided below.

For and on behalf of the Board of Directors of

PTL ENTERPRISES LTD.

Sd/-

Place : New Delhi ONKAR KANWAR
Date : August 7, 2025 CHAIRMAN

Indusind Bank

Indusind Bank Limited

CIN: LE5S191PN1994PLCOTE333
Registered Office: 2401, Gen. Thimmayya Road (Cantonment), Pune - 411 001,
Tal.: {020) 69071 2000
Secretarial & Investor Services Cell: Building no 7, Ground Floor, Solitaire, Corporate Park,
167, Guru Hargovindji Marg, Andheri (East), Mumbai - 400 093. Tel.: (022) 6641 2487 [ 2358
E-mail: investor@indusind.com, Website: www.indusind.com

FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insalvency and Bankrupioy Boasd of India
finsolvency Resolution Process for Corporate Persons) Regidations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

MAHAGUN (INDIA) PRIVATE LIMITED

Quarter Quarter Quarter Year
al. Particalass ended anited ended Endad
MNo. 30.06.2025 | 31.05.2025 | 30.06.2024 | 31.03.2025

(Un- .ﬂmdmit 1Audllnd1 IfL!n-.ﬁ.u:II'Iudj (ﬁ.ud-’wd]

1 | Total Income from Operations 1,600,848 196501 203740 ( 961068
2 | Net Profiti{Loss) for the period

(before Tax, Exceplional andfor Extraordinary fems) 14,65 45,03 I [ .
3 | Net Profit!Loss) for the peniod befors tax

(after Excaplional andior Extraordinary tems) 14.65 (45.05] 6016 105.66
4 | Mal ProfitlfLoss) for the period after tax -

(after Exceplional andior Exfraordinary items) 1091 (33.71) 45.02 78,04
5 | Total l:-:':ll'ﬂpr.“:EI'IEj'n'E Income for the period [Comprising Profiti{Loss) '

for the period (afer tax) and Other Comprehensiva Income (after tax)) 10,81 13371} 4502 7904

Enuity Share Capital ' 130600 |  1,306.00] 1.396.00 | 1,396.00
T | Resarves iexciuding Revalualion Reserve) a3 shown in the

Audited Balance Sheal of the ;:-f-!-'n.ul:a.lﬁ 5,-:=:arr 4144 86
B Earnmgs Per Share {of T 02/ aach) '

(for continuing and discontinued operafions)

(3] Bassc [in % | 0.02 {0.05) .06 0.1

(k) Dibutad [in T ) 0.02 {0.05] 006 011

Motes : The above is an extract ofthe detailed format of format of quartervear ended standalone financial results filed with the
stock exchanges under regulation 33 of the SEBI (Listing Obligations and Disclosure Reguiremenis) Regulations 2015. The full
format of these financial results are available an the stock exchange websites, (URL- www bsemndia.com) and also on website of

RELEVANT PARTICULARS

| Mahagun {india) Privarte Limnited
26 08, 1.'}*3!3-
RO Dalhi

| Marre of Componate: detior

'.D-:II:-:' o |r-:|:|r|:u:ﬁﬂ'.|n of corporate -:lulx-;:

= '.I"ll.IH"ICI"l"h' wnder whech corparate datror
| B meorporied ¢ mpestened

A\ | Corporata idantiy ho. / Linited Labilty
:L:i-'n"fl sAlion Mo o Sonporake deldor

7. | Address of the rgistened office and

| principal oifice (F anyl of corponate

Fud| ke

| DAoL I00ERToOTETRD

| Registered Office; C-227, Vivek vihar, Phase 1,
East Dedhl, Defi- 110095,

| chrbor Principal Office: Mahagun Metm Mal, VC-3, Soctoe
3, Yashail, Ghadabad, Lidar Pradesh, 201010
é_ |I':_i Gy -;,::_in'lr-::m:r:i'l:j':I -I_.t_lll_: im ':.'_'iﬁ,{l.i_i,}fﬂ.'.':fﬁ
respect of comporese detttor {Cedkar copy Received on OEGES0ES)
7 | Estimwied date of chswe of insohency | OLOZ 2006

{ s Ltion process

& |Maire and regatration number of the
|insohvenday professional acting as ntorim
| rasolLtion professonsl

Q. :-'-'.n:_h_hl,.-_:-: s sl of the inssim
[resolirion professonal as regstenasd
{wilth {he Boand

| Marme: Mang) KUme Babus Agareal
Registration Moc
BB APPSR A0 T A 161 3

[ Adddresss OFGoe Mo, 2, First Floon, Hotel Citi Pricks,
Behind Ambedkar Stabee, Frnpn, Puna,
Mearasnlra<1] 100 =

| Evmaill- manoingaresl 20Egme com
Adbdreses Flrwin Tumzmund Beatrnacuring Private
Limiteed Situsted AL G005, Gth Floon, Surieds
Crst, Mubund Megar Foad, Andban (Ei. Mumbal,

101, | Adcress and emal o be usad for
oormespondenios with the jnlerm
 resolurian peofessonal

A0S
| | Emall cipomahagurdgrmakoom
II.ILmnn&h*rwmnm:nﬂuamm _121 ]H_M.i.'ﬁ
12, | Classes of cexditors, if ary under clvss Chrss of Credions - Alotes under Rieal Estie
||} of sub=acthon (G of section 21, Project

_iﬂ.‘]_!"!j_‘:ln!'ﬂ by B ey ressoluion

| professional .
13| Marres of Irsohency Pridessionals 1) Mames vekas Pumar Garng
| idemified o act as Aihonsed Reg Mo

IHELAPAO0 2 AP MO0 38, 200 820490 20
21 B Mohit Goal
Reg Mo
[BEL PO PP OGE0E 20207 2/ 136365
3} Wame: Mohit Chawia
Fieg ho:
| IBBLIRA-D011PFO0E24,/2017-2018/ 10845
2. Wel nk: Fitps b poadindeny horme A doanioads
I Lk
Pt dive googe oomy'driveydoldersy 1 Ss6z
P WSaPA 1 Ctied b LEnaon DMBY FLEDSaringg

Reamsertative of crecdions in & dass
[ Mhre reaars for mch class)

14, |{a} Relevant Fomms and
[ 1} Dot oof amAbroving ripresenlales
ane avatable at

the Company- www.bopowerconirols com

SCAN for Complete

For and on behalf of the Board of Diractors
For B.C. POWER CONTROLS LIMITED

Sdl-

Financial Results CHANDER SHEKHAR JAIN
Place : Mew Delhi MANAGING DIRECTOR
Date - 07082025 DIN -0BE39491

Extract of Consolidated Un-audited Financial Results
for the Quarter and Period Ended June 30, 2025

(T in Lakhs except per share data)

Cuarter Cuarter Quarter Yiar
1 Particulars ended ended ended Ended
Mo. 30.06.2025 | 31.03.2025 | 30.06.2024 | 31.03.2025
(Un-Audited)| [Audited) |{Un-Audited)| (Audited)
1 | Tolal Income from Operations 1,600,488 196501 203749 561068
2 | Net ProfitLoss) for the period
(before Tax, Excepdional andfor Extraordinary ilems} 1468 (45.20) BO.16| 10553
3 | Nel Prafit!{Loss) for the period befors tax
(after Excaplional andior Extraordinary fems) 14.68 4520} G0.16 105.53
4 [ Nel Profit!|Loss] for the period after tax
(after Excaplional andfor Extraordinary nems) 10,95 {33.47) 45.02 TB.5D
5 | Total Comprehensive Income for the period [Comprising Profit{Loss)
fr the period (after tax) and Other Comprahensive Income (after ta)] 10,95 33,87 4502 TB.E8
& | Equity Share Capital ' 1,386.00 1,3%6.00) 1,396.00 | 1,396.00
7 | Resarves (excluding Revaluation Reserve) as shown in the
Audited Balance Sheet of the previous year) 414470
4 | Eamings Per Shara (of T 02/- each) "
(for continuing and dizcontinued operationz)
(a) Basic (in ¥ ) 0.02 {0.05) 006 0:11
(b) Dituded (in ¥ ) 0.0 {0,05) 0.06 01

Matios Is hereby glven that the National Company Law Tribwnal Maw Dalhi Bench has ordered
the commencement of & carporate irsolvency resolution process of the Malagun (India)
Privata Limited in 18 - 112{M0L 2085 on 05,08 20245 (0rder Cogy Recaived an 06.08. 2028
The craditors of :'.-1F||'IF.|,E.J'I lindia} Private Limited, ana |'-":."-EI‘.".':|I callesd Lpon b sukanit thel
claims with preof on or before 19008.2025 to the interim resolution professional at the
addreas rvsntenad ﬁ,E,F.lir'IE.-': .‘.‘!"'1":.'N|.'l. 14

The feangial craditors shall sutsmit their 2laims with praol by elacironic rssns cndy. Al ather
oreditcrs may subrt tha cialms 'l'.'llhl.'ll'l:lﬂfll'l persan, by post.or by elect ronic means,

A fimandcial cradar -'}Ell:ll'lﬁll'lg‘l.l:l a class, as listed E_E,EF'IS‘I. P gniry Mo, 12, shall indscate its
choice of autharised fepresentathve frem among the theee msehenoy professionals listed
HEBINSD eniry Wo.id 1o act &5 authorised epresentative of the ciass Akotees under Real
Estata Projact inForm CA

Submission of lalss or mial-e.u-dlhgprnnra of claim shall attract |.I-E-I'LE|liE'.'I.

Sd,-

Manoj Kumar Babulal Agarwal Interim Resolution Pralessional

Reg No, IBEAPACETP-POCRE0, 01T 2018/ 11613

Auithorisation for asalgnment{AFA): A8/ 13613,02/ 311225/ 1079048
Validity for Authorisation of Assignment: 31122035

Address Registered with 1BBI: Office Mo, 4, First Floor, Hotal Citl Pride,
Behind Ambesdkar Statde, Pimps, Pene, Maharashisa-211018
Comaspondence Address; Finvin Turnangund and Rastructuring Private Limited
wilated at &5, 5600 Floor, Sunteck Crest, Mukund Nagas Raad, Andbern (E)L
Mumbai, ¥H - 400055,

Reg Email 1d: manojaganeal 2 Omgmail.oam

Process Specific Emall |d for correspondence: cinp. mahagun@gmail, com
Diate: O7.08.2025, Place: Punes

Notes : The above is an extract of the datailed format of format of quarier/year ended conselidated financial results filed with
the stock exchanges under requilation 33 of the SEBI (Listing Cbligations and Disclosure Raquirements) Regulafions 2015, The
full format of thesa financial results are availabla on the stock exchange websites. (UKL- www bseindia.com) and also on website
of the Company- www bepowercontrols.com

For and on behalf of the Board of Directors

SCAN for Complete For B.C. POWER CONTROLS LIMITED

AN fo Sd-

rinancial Resiks CHANDER SHEKHAR JAIN
Place : Mew Delhi MAMAGING DIRECTOR
Date - 07.08.2025 DIN 08629491

“"IMPORTANT"™

WWhilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newvwspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

NOTICE OF THE 31°" ANNUAL GENERAL MEETING
TO THE MEMBERS

NOTICE is hereby given that the 317 (Thirty-First) Annual General Meeting ('AGM') of the
Members of Indusind Bank Limited (the 'Bank') will be held on Friday, August 29, 2025 at
2:00 p.m., at Hotel Sheraton Grand, Raja Bahadur Mill Road, Pune - 411 001,
Maharashtra.

The Bank has, on August 07, 2025, sent the Notice of the AGM and Integrated Annual Report
along with e-voting instructions through electronic mode, to those Members whose e-mail 1Ds
were registered with the BankMUFG Intime India Private Limited' (Fermerly ‘Link Intime India
Private Limited') (' RTA ) of the Bank/Depository Participantis) as on Friday, July 25, 2025.

The Motice of the AGM, indicating inter alia, the process and manner of e-\Voting and the
Integrated Annual Report for the Financial Year 2024-2025 are also available on the Bank's
website at www.indusind.com and on the website of the Stock Exchanges, i.e., BSE Limited at
www._bseindia.com and National Stock Exchange of India Limited at www, nseindia.com and
on the Mational Securities Depositories Limited's (NSDL ) website at www.evoting.nsdl.com.

In compliance with Section 108 of the Companies Act, 2013 read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 (as amended) and Regulation 44
of the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015 ("SEBI| Listing Regulations’) (as amended), and the
Circulars issued by the Ministry of Corporate Affairs, the Bank will be providing its Members
with the facility to exercise their right to vote by electronic means (e-Voting) through Remote
e-\foting Platform of National Securities Depository Limited (NSDL), for the business to be
transacted at the AGM. In addition to this, the facility for voling through Eleclronic Voting
Systemn shall also be made available at the AGM, to enable the Members to cast their votes
electronically, who have not casted their vote prior to the AGM by remote e-voting.

A letter providing web-link and QR Code for accessing the Integrated Annual Report for
financial year 2024-25 and the Notice of the ensuing AGM, is being sent by post to those
Members who have not registered their e-mail address with their respective Depository
Participant{DP)/'MUFG Intime India Private Limited' (Formerly 'Link Intime India Private
Limited') { RTA'yof the Bank.

The remote e-voting shall be available during the following period:

EVEN 134874

Friday, August 22, 2025

Cut-off date for determining eligibility to vote

Tuesday, August 26,

Commencement of remote e-voting period 2025 at 9:00 a.m.

Thursday, August 28,

End of remote e-voting period 2025 at 5:00 p.m.

= The Members will not be able to cast their vole electronically beyond the date and time
mentioned above and the Remote e-Voting shall be disabled forvoting by NSDL thereafter,

= Members who have not cast their voles through Remote e-Voting may cast their votes
through Electronic Voling System available at the AGM, to enable the Members to cast their
votes electronically.

= Members who have already cast their vote through Remote e-Voting may participate in the
AGM but shall not be entitled to cast their vote again

= Voting Rights of the Members shall be in proportion to their share in the Paid-up Equity
share Capital of the Bank as on the cut-off datei.e., Friday, August 22, 2025 for the purpose
of casting the vote through Remote e-voting.

= Only those persons whose names are recorded in the Register of Members or in the
Register of Beneficial Owners maintained by the Depositories as on the cut-off date, i.e.,
Friday, August 22, 2025 shall be entitled to avail the facility of e-Voting.

= Any person who acquires shares and becomes a Member of the Bank after dispatch of the
Motice and holds shares of the Bank as on the cut-off date. i.e., Friday, August 22, 2025,
may obtain the Login 1D and Password for e-Voling by sending an e-mail request ta NSDL
at evoting@nsdl.com mentioning his / her Folio No. / DP |D and Client ID. Members who
are already registered with NSDL for Remote e-Voling can use their existing User ID and
Password for casting their votes.

Members, who are holding shares in physical form or who have not registered their email
address are requested to refer to the notice of the Annual General Meeting for the process to
be followed for casting their vote through remote e-voting.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Members
and e-voting user manual for Members available at the download section of
www.evoting.nsdl.com or call on : 022 - 4886 7000 or send a request to Ms. Pallavi Mahatre —
Senior Manager at evoting@nsdl com.

The Results of the e-\oting shall be declared and submitted to the Stock Exchanges, within
two working days of the conclusion of the Annual General Meeting of the Bank pursuant to
Regulation 44 of the Secunties and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 (SEBI Listing Regulations’ ).

)

For Indusind Bank Limited
Sd/-

Anand Kumar Das
Company Secretary
(FE950)

Place: Mumbai
Date: August 07, 2025
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€ UPL UPL Limited

Regd. Office: 3-11, GLO.C., Vapi, Velsad-326195, Gujaral,
Tal: +31 260-2432716 | Emad: uplinvesiors@iluphid.com | Website: www.upHid.com

NOTICE WITH RESPECT TO SPECIAL WINDOW FOR RE-LODGE OF
TRANSFER REQUESTS OF PHYSICAL SHARES

Fursuant to Securities and Exchange Board of India ("SEBI") Circular No.
SEBI'HOMIRSDIMIRSD-PoDiPCIRZ025/4T dated July 2, 2025, investors of the
Company are hereby inforrmed that a Special Window for re-lodgerment of transfar
requesis of physical shares has been opened for a pesod of six (6) months, e, from
July 7, 2025 6ill January 6, 2026

Pursuant to the said Gircular, investors whao had submitted transfer requests for physical
shares prior fo Aprl 1, 2018 ( the date from which fransfer of securities in physical form
was discontinued) and whose raquest wera rejected or returned due to deficiencies in
documents procassior otherwise, are now provided an opportundty to re-lodge transfer
requests,

Invesiors are-hereby also informed that pursuant o the said Cirgular, the Securibes
re-todged for transfer including those request that are pending with the Company/RTA,
&35 on.date shail only be issued in demat forrn after following due process for ransier-
cum-demat

Eligible inwvestors may re-lodge their earfier requasts with the Begisirar and Share
Transfer Agent (RTA) of the Company along with requisite documents and rectifying
deficiency, if any, during the aforemantioned Special Window pariod and may send the
documents fo the RTA  at - MUFG Intime India Private Limited, Unit: UPL Limited
C-101, Embassy 247, L.B.S. Marg, Vikhroli (West), Mumbal - 400083, Maharashtra,
India, Tel, Mo.: +81 8108114845, E-mail: mihelpdeskim. mpms.mufy.com

In case of any queries or any danfication/assistant i this regard, the concerned
imvastors are requestad to contact RTA of tha Company L. MUFG Intima India Privata
Limited. The Company's websie www.upl-lid.com, has been updated with the detals
regarding the opening of this Special window and furher updates If any, shall be
uploaded thereon.

For UPL Limited

Sdi-

Sandeep Deshmukh

Place: Mumbai Company Secretary & Compliance Officer
Date: August 08, 2025 (ACS 10946)

LERTHAI FINANCE LIMITED

CIN: L65100KA1979PLC061580
Regd Office: Office No. 312/313, Third Floor, Barton Centre, Mahatma Gandhi Road,
Bangalore- 560001. Phone: 080- 4277 7800
E-mail id- company@lerthaifinance.com, Website http://www.lerthaifinance.com/
NOTICE OF THE 46™ ANNUAL GENERAL MEETING AND REMOTE
E-VOTING INSTRUCTIONS

NOTICE is hereby given that:

1. The 46th Annual General Meeting ("“AGM”) of the members of Lerthai Finance Limited
will be held on Tuesday, 9" September, 2025 at 11:30 a.m. IST through Video Conferencing
/ Other Audio Visual Means (“VC”). In Compliance with the general circulars issued by
the Ministry of Corporate Affairs (MCA) and Securities and Exchange Board of India
(“SEBI”) companies are allowed to hold AGM through VC without the physical presence
of the Members at a common venue.

2. The Register of members and Share transfer books of the Company will remain closed
from September 3, 2025 to September 9, 2025 (both days inclusive) for the purpose of
46" AGM.

3. Incompliance with the circulars, the Electronic copy of Notice of AGM and Annual report
for Financial Year 2024-25 has been sent by e-mail on August 6, 2025 to those members
who have registered their e-mail ID’s with the Company/Depository Participant(s).
These documents are also available on the website of the Company at
www.lerthaifinance.com, website of BSE at www.bseindia.com and website of MUFG
Intime India Pvt. Ltd.: https://instavote.linkintime.co.in. A letter providing the weblink
for accessing the notice and annual report for FY 2024-25 was dispatched on 6" August
2025 to those shareholders who have not registered their email address with the
Company/Depository Participant(s).

4, Shareholders holding shares either in physical mode or dematerialized form, as on the
cut-off date i.e. September 2, 2025, may cast their vote electronically on the businesses
as set forth in the AGM Notice through electronic voting system of MUFG Intime India
Pvt. Ltd. (“remote e-voting”).

5. The remote e-voting period commences on September 6, 2025 at 9:00 am and ends on
September 8, 2025 at 5:00 pm. During this period the members of the Company holding
shares in the physical or electronic formas on cut off date i.e. September 2, 2025 may
cast their votes electronically.

6. Any person who acquires shares of the Gompany and become member of the Company
after dispatch of the notice and holding shares as on cut off date i.e. September 2, 2025.
You can accord your assent/dissent by accessing the website https://
instavote.linkintime.co.in and logging-in by using your existing user ID and password.

7. Incase of any queries or issues relating to e-voting or attending the AGM please refer
the FAQs and Instavote e-voting manual available at https://instavote.linkintime.co.in
or write an e-mail to to instameet@linkintime.co.in or call on 022-49186175.

Date: 08-08-2025 For Lerthai Finance Limited

Place: Bangalore Sd/-

Sneha Khandelwal
Company Secretary and Compliance Officer

AEGIS LOGISTICS LIMITED

‘ Regd.Office: 502, Skylon, G.L.D.C., Char Rasta, Vapi - 306 195, Dist. Valsad, Gujarat.
Corp. Office: 1202, Tower B, Peninsula Business Park, G. K. Marg, Lower Parel (W), Mumbai - 400013,
AEGIS Tel.; +97 22 GG 3606 « Fax: +31 22 6666 3777
E-mail: aegisi@asgsindia.com - Website;, www.aegisindia.com « CIN: LE3DR0GJ1956PLCONT032

EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR
THE QUARTER ENDED JUNE 30, 2025

iT in Lakh except per share data)

PARTICULARS QUARTER ENDED . YEAR

Sr. OO ... . .3

No. | | 30.06.2025 | 31.03.2025 | 30.06.2024 | 31.03.2025

_ | Unaudited | Audited | Unaudited | Audited

| Resvenue lrom aperations 1,71,841 | 1,70,504 | 160,134 | 676379

2 | Mat Profit for the pericd’ year 22 740 38102 | 20,788 ba g2

__ | Sbatars- 1, Eraditionat NC.or SXAMOCnATY (I — I R N

3. | Maal Profil for the pericd! year before fax 22,7480 38,102 l 20,768 og,ga2

L R L L ALl VR —————— —— P

4 | Mot Prafit for the pericd’ year afler 8 17,5308 31,781 15,806 a7
AR XTIl AACL0F BTy T, ki | |

S | Total Comprahensive Incomea for the panod! yvear 17,523 31,778 - 15,761 78,665

[Gomprising Prodit Tor the perod! year (alter b)) and

. Other Comprehensive Income (after tax)) . . .

B FEquity snah iag il 3810 8510 il

7. | Other Equity as shown in the Audited Balance Sheet 4 58572

2 | Earnings Per Share (of Z1/- sach)

_|Alor conlining and disconimucd oparations) ko B!

| Basic{in¥) . Ll I8 8.02 | 349 | 1880

| Diluted (in ¥) . 374 | 8.02 | 373 | 18,90

The kay data relating 1o unauwdited standalone financial resulls of Aegls Logistics Limited for ihe quarter ended
Jurse 30, 2025 |5 a5 under

(¥ in Lakh)
PARTICULARS QUARTER ENDED YEAR
5r. EMDED
No. | 30.06.2025  31.03.2025  30.06.2024  31.03.2025 |
|  Unaudited | Audited | Unaudited | Audited _
1 Revenua from operations B3 651 o1 425 73,213 207 BTE
2 l Met Profit’ (Loss) for the perod’ year before fax B.a55 26,844 22,034 I 67,776
(aftar Exceplicnal andior Extracrdinany ilems) | _ _ ]
3 l Met Profit' (Loss) for the pariod’ year afier fax 6,918 22 55 16,541 52 50
| (after Excaptional andfor Extracrdinary iems) ! | | |
4 | Total Cormprehansive Incoms for the period! year G890 22 535 16,524 H2 825

Mote: The abowe is an exract of the detailed format of financial results filad with the Stock Exchanges wunder Regulation
A3 of the SEBI (Listing Obligations and Disclosura Requirermeants) Regulations, 2005, The full format of fmancial results are
available an the Stock Exchange and company wiebaes. [waww beeindia com, wanw.nseindis, qom of wew asgisindia.com)
The zame can be accessed by scanning the QR code provided below

For and on behalf of the Board
Aegis Logistics Limited

Flace. ; Mumba:

Raj K Chandaria

Date : August T, 2025 Chalrman & Managing Director

B.C. POWER CONTROLS LIMITED

CING L313000L2008PLET T9414
Regd. Office: TAS39, WEA Channa Market, Karal Bagh, New Delhi-110005
Website: www.bepowercontrolz.com, E-mail: infoi@bonlongroup.com, Tel: 011-47532792-95  Fax: 011-4T532T38

Extract of Standalone Un-audited Financial Results for the
Quarter and Period Ended June 30, 2025

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

PTL Enterprises Limited

pilly Magar, Kochi- 6

narama Junchor 6, Karala, India

EXTRACT OF UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER ENDED JUNE 30, 2025

» LAKHS
i:; PARTICULARS QUARTER ENDED YEAR ENDED
. 30.06.2025 | 30.06.2024 | 31.03.2025
(UNAUDITED) (AUDITED)
1 | Total income from operations 1,608.31 1,608,331 6,434 11
2 | Met prodit for the period [before ax & exceplional iems) 1,301.85 1,274.40 5. 7E3.58
3 | Nit profit for the period before fax (after exceptional itams) 1,301 .65 1,274.40 5, 783,58
4 [ Net profit for the period after tax (after excepbonal Hems) g22.08 523.05 3.629.51
5 | Total comprehensive income for the paeriod [comprising peofit for the pericd
{after fax} and other comprehensive income (after lax)| 302305 768558 3,067.81
& | Paid-up equity share capital iequily shares of 71 each) 132377 1.323.77 1,323.77
7 | Reserves excluding revaluation resarves 54,222 49
B | Earnings per share {of T1 each) (not annualissd)
Hasic T} 0,70 a4l 274
Diluted {¥) 0.70 .40 2.74

The above is an extract of the detailed format of quarter ended June 30, 2025 financial results filed with the
stock exchanges under Regulation 33 of the SEBI (Listing Obligations & Disclosure Requirements)
Regulations, 2015, The full format of the quarter ended June 30, 2025 financial results are available on the
stock exchange websites (National Stock Exchange of India Limited (www.nseindia.com) & BSE Limited
(www.bseindia.com) and on the Company's website (www_ptlenterprise.com/announcement.htmi#). The
same can also be accessed by scanning the QR code provided below.

For and on behalf of the Board of Directors of

PTL ENTERPRISES LTD.

Sdl-

Place : New Delhi ONKAR KANWAR
Date : August 7, 2025 CHAIRMAN

Indusind Bank

Indusind Bank Limited

CIN: LEST21PN1994PLCOTE333
Registered Office: 2401, Gen. Thimmayya Road (Cantonment), Pune - 411 001;
Tel.: {020) 6901 9000
Secretarial & Investor Services Cell: Building no 7, Ground Floor, Solitaire, Corporate Park,
167, Guru Hargovindji Marg, Andheri (East), Mumbai - 400 093. Tel.: (022) 6641 2487 / 2359
E-mail: investor@indusind.com, Website: www.indusind.com

T in Lakhs except per share data)

Quearter Quiarter Quazrter Yiear
&l Particul ended ended ended Ended
MNo. IS 30.06.2025 | 31.03.2025 | 30,06.2024 | 31,03.2025

(Un-Audited)| {Audited) |(Un-Audited)| (Audited)

FORM A

PUELIC ANNOUNCEMENT

{Undar Rogulation & of the Insofvency and Bankruptcy Board of ndia
fnsolvency Resolution Process for Corporade Persons) Reglations. 2046

FOR THE ATTENTION OF THE CREDITORS OF
MAHAGUN (INDIA) PRIVATE LIMITED

1 | Total Income from Operations 1,690.88 1,965 203748 [ 961068
2 | Nt -Prl:l.f.lln'[L;.laé] for the D-E'ﬂzrd o
(before Tax, Exceplional andfor Extraordinary iems) 1465 45.05) G016 | 10568
3 | Net ProfitlLoss) for the period bafora tay
(after Exceptional andlor Extraordinary ilems) 1465 {45.05) G016 | 10568
4 Nel"P-ri:if'i-’n'[Lué-s] for the p-err:;:i after tax
is_uﬂer _En-:gap'linn_zll andior _Extranrdinar'g.-_ul_erns-?_ 10.%1 (3371} 4502 79,04

& | Total Comprehensive Income for the period [{lum‘prislni} Profit{Loss)

for the period (afer tax) and Other Comprehensive Income (after (ax)] 1091 13371} 45102 ro.0d
6 | Equity Share Capilal 139600 | 138600 1,396.00 | 1.396.00

7 | Reserves texciuding Revaluation Fi.eser're_\ a5 shown in the

Audited Balance Sheet of the previous year) 4144 B
E Eamings Fer =hare (of < 02 EEEI‘IEI

(for continuing &nd dscontinued operations)

(&) Basc (in¥) 0,02 {0.05) 006 0.1

(b} Dilwded {in ¥ ) 002 10.05) .06 011

e ___ RELEVANT PARTICULARS
1 [Marme of coporate detrtor Mahagun {Indla) Private Limited
7 | Dale of InGomearstnn of corporale cebior | 26031955
3. |Authorty undar which corporaie detior | ROC Dkl
b Incorporated |/ reglssened
4, |Corporate Igertiy No. / Uimited Labilty | 748960 1995PT007 2752
| idanification Mo of conporste dabbor

s o T TR e o | I e C7 Vv Virar B L

| prircipal office (i anyl of corpomate East Dahi ekl 110055
|k Primolpal Office: hWaragun Metm hed, V03, Sector
| | 3, Vashali, Ghanabad, Litar Pradesh, 201010
£ | Irsokency comimencement date in 05082025
| gt of Gofporie: destar | itk Gopy Peceived on 06.08.2025)
7 | Estimated date of chosure of insobency. 0000 500G

| el LRION eSS
& |Mama and regstration number of the | Nama: Manaj Kumar Babulsl Agareal
| insphensy pofesalonal acting 25 ntedim | Replstration Mo
resclution professorl | IBBY/IPAOL,P.POCSE0, 2017 2018/11613
o | Address and emnalk of the interim Address Cfice Mo, 4, First Foon, Hotel Cili Pride,
| el Lion professonal, a8 reghsieresd Behind Armbedkar Shalué, Pirpn, Puns,
| wiith the Board Mehamsshia11015
E-mall mancagarveal 20eemal oom
| Address: Firvin Tumarmund Restrucurmg Private
Limiad Shuated At &5, i Floor, Sunteck
Corezst, Miakund Megar Rioad, Sndban (EL Mumbai,
MH-OO05E,
| E-maill cirpuralagurdigmailcom
it b ofcams (19082005
12 1 Classes, of craditoes, T amy, underciaues | Clags-of Credions - Alioiess inder Real Bstate
{ b} of subsection [BA) of section 21, Projoct
| BRCERENSd Dy T Inbenm resolLmon
petifessnndl
13.| Narmes of Insalvency Professiorals
{idenified 40 A a8 Aunhorsesd
| Representartive of creditors in a dess
| Three names for each class)

mﬂddr-:raamn emai 40 be usad for
| comaspondeEnce with Tha interim
resolution professonal

| 1) Mame: vekas Kumar Garg
R Mo
TBEH P00 2 P-NOOT 382008 2091 20
2) Mame Mohit Goval
Ry ;s
BB AP0 A PPDE A0S S0 2000 13636
3h Mamiz Mohit Chimsta
Reg Mo
- | I TR, TPPO0524/ 20172018/ 10849
14, | |1} Reknvant Fonmrs and a Wb ik hittpe,/fbblgovindenyhomey/ doen oads
||y DetEil of suthored representatnes | Do LNk
ane ik ak s el Sn0gte comy driveyliokiors 1 9:6

Fubdnd WegPa1 O Bnasw O™ fusp=sharing

Motice is haroby given that the Mational Compam Lae Trenad Moew Delhi Bench has ardered
the commeancement of & carporate insolvency resalution process of the Mahagun (indial
Privavte Limitbest in 1B - 112802025 on 05,08, 2025 Qrder Copy Beceived on Q808 2025)
The craditors of Mahagun (India) Private Limited, are heraby called upon to submit their
claims with procd on or before 19082025 10 The interim resolution. profesasional-al the
addrass mentonad agalnst entry Mo, 10

The fmancial creditors shall submit thelr clalms with proof by alactron|c means only. &l ather
cnEhors ray Submit the claims with procd in person, by post ar by eheal ronis micdns,

4 femangial credior belonging 1o a class, as sbed against the entry Mo, 12, shall mdscate s
choice of authorised sepresantative frem amaong the theee nschency professionals listed
against antry ke.13 o0 act as authorisad reprasentative of the class Allstees under Real
Estate Project in Form Ch.

Submission of false or misleading proofs of claim shall atiract penaities.

54/
Manaj Kumar Babulal Agarwal Interim Resclution Professional

Reg Mo. FBE|APACDLAP-FOEE0/ 20172018/ 11513

Aythorization for assignment8FA); 441,/ 1161302/311 225107054
validity for Authorisation of Assignment: 31.12.2025

Address Registered with 1BBI: Office Mo, £, First Floorn, Hotel Citi Pride,

Behind Ambedkar Statue, Plrpd, Punse, Maharashira-£11018
Correspondence Address: Finvan Turngnound ard Restrosiuning Private Limited
eituated at &05, &th Figor, Surteck Crest, Mukund Nagas Road, Andberi (E),
Murmbai, BH - 000559,

Reg Emall Id: manojagarwal 20&gmail.com

Process Specific Email ld for correspondence: cirp.mahagur@grail.oom
Date; OF.08,.2025, Place: Pune

Notes : The above s an extract of the detailed format of format of quarter’year ended standalone financial resulls filed with the
stock exchanges under regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Requlations 2015, The Tull
farmal of these financial resulls are avaltable on the stock exchange websites, (URL- www.bseindia com) and alse on websils of
the Company- www. bopowerconirois.com

For and on behalf of the Board of Directors
For B.C. POWER CONTROLS LIMITED

SCAN for Complete Sdl-

Fiﬂ!ﬂ':l-ﬂl Results CHAMDER SHEKHAR JAIN

Place : New Delhi MANAGING DIRECTOR
Date :0T.08.2025 DIN -0BE39491

Extract of Consolidated Un-audited Financial Results
for the Quarter and Period Ended June 30, 2025

{¥ in Lakhs except per share data)

Cuarter Quarter Quarter Year
1R Particulars anded ended ended Ended
Mao. 30.06.2025 | 31.03.2025 | 30.06.2024 |31.03.2035

{Un-Audited)| [(Audited) |(Un-Audited)| {(Audited)
Total Income from Oparations 1,680,488 186501 203749 9.619.68
2 | Net Profit{Loss) for the period
(before Tax, Exceplional andior Extraordinary items) 1468 {45.20) BOIG | 105.53
3 | Net Profit{Loss) for the peniod before tax
(after Exceplional andior Extraordinary tems) 14655 14520 Bl.1a 105.53
4 | Nel Pr'uﬁ'h'[Lnss] fir the peeniod after tax
|after Exceplional andior Exfraordinary lems) 10.85 (33.87) 4502 TB.ED
5 T-;:-Ial.lﬂmnpredﬁnme Incame for the perod -[Cl::rnpnb‘mg Profit{Loss) .
for the period {afier tax) and Odher Comprehensive Incomse (after tax]] 1085 (33.87) 4502 TB.E9
6 | Equity Share Capital 139600 | 138600 1.396.00 | 1.396.00
7 R&éer‘uu's'-:ézf:luiﬂing Ravaluation Resnr'.i*él'j as shown in the
Audited Balance Sheet of the previous year) 414470
& | Eamings Per Share [of ¢ 02/~ each)
(for continuing &nd discontinued operations)
(a) Bagic (in T ) 0.02 {0,05) 0.06 0.1
() Diluted (I ) 0.02 {0.05) 0.06 0.1

Notes : The above is an extract of the detailed format of format of quarter/year ended consolidated financaal results filed with
the stock exchanges under regulation 33 of the SEBI (Listing Obligatons and Disclosure Requirements) Regulations 2015, The
full format of these financial results are available on the stock exchange websites. (URL- www bseindiz.com) and also onwebsite
of the Company- www bopowercontrols.com

For and on behalf of the Board of Directors
For B.C. POWER CONTROLS LIMITED

SCAN for Complete g di.

Flnaintal Resuks CHANDER SHEKHAR JAIN

Place : New Defhi MANAGING DIRECTOR
Date :07.08.2025 DIN 08639491

“"IMPORTANT"™

[ \VWhilst care is taken prior to acceptance of advertising

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newvwspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

NOTICE OF THE 31°" ANNUAL GENERAL MEETING
TO0 THE MEMBERS

NOTICE is hereby given that the 31" (Thirty-First) Annual General Meeting ('AGM') of the
Members of Indusind Bank Limited (the 'Bank’) will be held on Friday, August 29, 2025 at
2:00 p.m., at Hotel Sheraton Grand, Raja Bahadur Mill Road, Pune - 411 001,
Maharashtra.

The Bank has, on August 07, 2025, sent the Notice of the AGM and Integrated Annual Report
along with e-voting instructions through electronic mode, to those Members whose e-mail IDs
were registered with the Bank/MUFG Intime India Private Limited’ (Formerly ‘Link Intime India
Private Limited') ('RTA') of the Bank/Depository Participant(s) as on Friday, July 25, 2025,

The Notice of the AGM, indicating inter alia, the process and manner of e-Voling and the
Integrated Annual Report for the Financial Year 2024-2025 are also available on the Bank's
website at www.indusind.com and on the website of the Stock Exchanges, i.e., BSE Limited at
www.bseindia.com and Mational Stock Exchange of India Limited at www.nseindia.com and
on the Mational Securities Depositories Limited's (NSDL ) website at www.evoting.nsdl.com.

In compliance with Section 108 of the Companies Act, 2013 read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 {as amended) and Regulation 44
of the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015 ("SEBI Listing Regulations’) (as amended), and the
Circulars issued by the Ministry of Corporate Affairs, the Bank will be providing its Members
with the facility to exercise their right to vote by electronic means (e-Voting) through Remote
e-Voting Platform of National Securities Depository Limited (NSDL), for the business to be
transacted at the AGM. |n addition to this, the facility for voting through Electronic Voting
System shall also be made available at the AGM, to enable the Members to cast their votes
alectronically, who have not casted their vote prior to the AGM by remote e-voling.

A letter providing web-link and QR Code for accessing the Integrated Annual Report for
financial year 2024-25 and the Notice of the ensuing AGM, is being sent by post to those
Members who have not registered their e-mail address with their respective Depository
Participant{DP)/MUFG Intime India Private Limited' (Formerly 'Link Intime India Private
Limited') {'RTA yof the Bank.

The remote e-voting shall be available during the following period:

EVEN 134874

Cut-off date for determining eligibility to vote Friday, August 22, 2025

Tuesday, August 26,

Commencement of remote e-voting period 2025 at 9:00 a.m.

Thursday, August 28,

End of remote e-voting period 2025 at 5:00 p.m.

* The Members will not be able to cast their vote electronically beyond the date and time
mentionad above and the Remote e-Voling shall be disabled for voting by NSDL thereafter.

* Members who have not cast their votes through Remote e-Voting may cast their votes
through Electronic Voting System available at the AGM, to enable the Members to cast their
votes electronically.

* Members who have already cast their vote through Remote e-\oting may participate in the
AGM but shall not be entitled to cast their vole again.

+ Voting Rights of the Members shall be in proportion to their share in the Paid-up Equity
Share Capital of the Bank as on the cut-off date i.e., Friday, August 22, 2025 for the purpose
of casting the vote through Remote e-voling.

« Only those persons whose names are recorded in the Register of Members or in the
Register of Beneficial Owners maintained by the Depositories as on the cut-off date, i.e.,
Friday, August 22, 2025 shall be entitled to avail the facility of e-Voting.

« Any person who acquires shares and becomes a Member of the Bank after dispatch of the
Motice and holds shares of the Bank as on the cut-off date, i.e., Friday, August 22, 2025,
may obtain the Login |ID and Password for e-Voting by sending an e-mail request to NSDL
at evoting@nsd|.com mentioning his / her Folio No. / DP 1D and Client ID, Members who
are already registered with NSDL for Remote e-Voting can use their existing User ID and
Password for casting their votes.

Membears, who are holding shares in physical form or who have not registered their email
address are requested to refer to the notice of the Annual General Meeting for the process to
be followed for casting their vote through remote e-voling.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Members
and e-voting user manual for Members available at the download section of
www.evoting.nsdl.com or call on : 022 - 4886 7000 or send a request to Ms. Pallavi Mahatre —
Senior Manager at evoting@nsdl.com.

The Results of the e-Voting shall be declared and submitted to the Stock Exchanges, within
two working days of the conclusion of the Annual General Meeting of the Bank pursuant to
Regulation 44 of the Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 ('SEBI Listing Reguiations’).

N

For Indusind Bank Limited
Sd/-

Anand Kumar Das
Company Secretary
(FE950)

Place: Mumbai
Date: August 07, 2025
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€ UPL UPL Limited

Regd. Office: 3-11, GLO.C., Vapi, Velsad-326195, Gujaral,
Tal: +31 260-2432716 | Emad: uplinvesiors@iluphid.com | Website: www.upHid.com

NOTICE WITH RESPECT TO SPECIAL WINDOW FOR RE-LODGE OF
TRANSFER REQUESTS OF PHYSICAL SHARES

Fursuant to Securities and Exchange Board of India ("SEBI") Circular No.
SEBI'HOMIRSDIMIRSD-PoDiPCIRZ025/4T dated July 2, 2025, investors of the
Company are hereby inforrmed that a Special Window for re-lodgerment of transfar
requesis of physical shares has been opened for a pesod of six (6) months, e, from
July 7, 2025 6ill January 6, 2026

Pursuant to the said Gircular, investors whao had submitted transfer requests for physical
shares prior fo Aprl 1, 2018 ( the date from which fransfer of securities in physical form
was discontinued) and whose raquest wera rejected or returned due to deficiencies in
documents procassior otherwise, are now provided an opportundty to re-lodge transfer
requests,

Invesiors are-hereby also informed that pursuant o the said Cirgular, the Securibes
re-todged for transfer including those request that are pending with the Company/RTA,
&35 on.date shail only be issued in demat forrn after following due process for ransier-
cum-demat

Eligible inwvestors may re-lodge their earfier requasts with the Begisirar and Share
Transfer Agent (RTA) of the Company along with requisite documents and rectifying
deficiency, if any, during the aforemantioned Special Window pariod and may send the
documents fo the RTA  at - MUFG Intime India Private Limited, Unit: UPL Limited
C-101, Embassy 247, L.B.S. Marg, Vikhroli (West), Mumbal - 400083, Maharashtra,
India, Tel, Mo.: +81 8108114845, E-mail: mihelpdeskim. mpms.mufy.com

In case of any queries or any danfication/assistant i this regard, the concerned
imvastors are requestad to contact RTA of tha Company L. MUFG Intima India Privata
Limited. The Company's websie www.upl-lid.com, has been updated with the detals
regarding the opening of this Special window and furher updates If any, shall be
uploaded thereon.

For UPL Limited

Sdi-

Sandeep Deshmukh

Place: Mumbai Company Secretary & Compliance Officer
Date: August 08, 2025 (ACS 10946)

LERTHAI FINANCE LIMITED

CIN: L65100KA1979PLC061580
Regd Office: Office No. 312/313, Third Floor, Barton Centre, Mahatma Gandhi Road,
Bangalore- 560001. Phone: 080- 4277 7800
E-mail id- company@lerthaifinance.com, Website http://www.lerthaifinance.com/
NOTICE OF THE 46™ ANNUAL GENERAL MEETING AND REMOTE
E-VOTING INSTRUCTIONS

NOTICE is hereby given that:

1. The 46th Annual General Meeting ("“AGM”) of the members of Lerthai Finance Limited
will be held on Tuesday, 9" September, 2025 at 11:30 a.m. IST through Video Conferencing
/ Other Audio Visual Means (“VC”). In Compliance with the general circulars issued by
the Ministry of Corporate Affairs (MCA) and Securities and Exchange Board of India
(“SEBI”) companies are allowed to hold AGM through VC without the physical presence
of the Members at a common venue.

2. The Register of members and Share transfer books of the Company will remain closed
from September 3, 2025 to September 9, 2025 (both days inclusive) for the purpose of
46" AGM.

3. Incompliance with the circulars, the Electronic copy of Notice of AGM and Annual report
for Financial Year 2024-25 has been sent by e-mail on August 6, 2025 to those members
who have registered their e-mail ID’s with the Company/Depository Participant(s).
These documents are also available on the website of the Company at
www.lerthaifinance.com, website of BSE at www.bseindia.com and website of MUFG
Intime India Pvt. Ltd.: https://instavote.linkintime.co.in. A letter providing the weblink
for accessing the notice and annual report for FY 2024-25 was dispatched on 6" August
2025 to those shareholders who have not registered their email address with the
Company/Depository Participant(s).

4, Shareholders holding shares either in physical mode or dematerialized form, as on the
cut-off date i.e. September 2, 2025, may cast their vote electronically on the businesses
as set forth in the AGM Notice through electronic voting system of MUFG Intime India
Pvt. Ltd. (“remote e-voting”).

5. The remote e-voting period commences on September 6, 2025 at 9:00 am and ends on
September 8, 2025 at 5:00 pm. During this period the members of the Company holding
shares in the physical or electronic formas on cut off date i.e. September 2, 2025 may
cast their votes electronically.

6. Any person who acquires shares of the Gompany and become member of the Company
after dispatch of the notice and holding shares as on cut off date i.e. September 2, 2025.
You can accord your assent/dissent by accessing the website https://
instavote.linkintime.co.in and logging-in by using your existing user ID and password.

7. Incase of any queries or issues relating to e-voting or attending the AGM please refer
the FAQs and Instavote e-voting manual available at https://instavote.linkintime.co.in
or write an e-mail to to instameet@linkintime.co.in or call on 022-49186175.

Date: 08-08-2025 For Lerthai Finance Limited

Place: Bangalore Sd/-

Sneha Khandelwal
Company Secretary and Compliance Officer

AEGIS LOGISTICS LIMITED

‘ Regd.Office: 502, Skylon, G.L.D.C., Char Rasta, Vapi - 306 195, Dist. Valsad, Gujarat.
Corp. Office: 1202, Tower B, Peninsula Business Park, G. K. Marg, Lower Parel (W), Mumbai - 400013,
AEGIS Tel.; +97 22 GG 3606 « Fax: +31 22 6666 3777
E-mail: aegisi@asgsindia.com - Website;, www.aegisindia.com « CIN: LE3DR0GJ1956PLCONT032

EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR
THE QUARTER ENDED JUNE 30, 2025

iT in Lakh except per share data)

PARTICULARS QUARTER ENDED . YEAR

Sr. OO ... . .3

No. | | 30.06.2025 | 31.03.2025 | 30.06.2024 | 31.03.2025

_ | Unaudited | Audited | Unaudited | Audited

| Resvenue lrom aperations 1,71,841 | 1,70,504 | 160,134 | 676379

2 | Mat Profit for the pericd’ year 22 740 38102 | 20,788 ba g2

__ | Sbatars- 1, Eraditionat NC.or SXAMOCnATY (I — I R N

3. | Maal Profil for the pericd! year before fax 22,7480 38,102 l 20,768 og,ga2

L R L L ALl VR —————— —— P

4 | Mot Prafit for the pericd’ year afler 8 17,5308 31,781 15,806 a7
AR XTIl AACL0F BTy T, ki | |

S | Total Comprahensive Incomea for the panod! yvear 17,523 31,778 - 15,761 78,665

[Gomprising Prodit Tor the perod! year (alter b)) and

. Other Comprehensive Income (after tax)) . . .

B FEquity snah iag il 3810 8510 il

7. | Other Equity as shown in the Audited Balance Sheet 4 58572

2 | Earnings Per Share (of Z1/- sach)

_|Alor conlining and disconimucd oparations) ko B!

| Basic{in¥) . Ll I8 8.02 | 349 | 1880

| Diluted (in ¥) . 374 | 8.02 | 373 | 18,90

The kay data relating 1o unauwdited standalone financial resulls of Aegls Logistics Limited for ihe quarter ended
Jurse 30, 2025 |5 a5 under

(¥ in Lakh)
PARTICULARS QUARTER ENDED YEAR
5r. EMDED
No. | 30.06.2025  31.03.2025  30.06.2024  31.03.2025 |
|  Unaudited | Audited | Unaudited | Audited _
1 Revenua from operations B3 651 o1 425 73,213 207 BTE
2 l Met Profit’ (Loss) for the perod’ year before fax B.a55 26,844 22,034 I 67,776
(aftar Exceplicnal andior Extracrdinany ilems) | _ _ ]
3 l Met Profit' (Loss) for the pariod’ year afier fax 6,918 22 55 16,541 52 50
| (after Excaptional andfor Extracrdinary iems) ! | | |
4 | Total Cormprehansive Incoms for the period! year G890 22 535 16,524 H2 825

Mote: The abowe is an exract of the detailed format of financial results filad with the Stock Exchanges wunder Regulation
A3 of the SEBI (Listing Obligations and Disclosura Requirermeants) Regulations, 2005, The full format of fmancial results are
available an the Stock Exchange and company wiebaes. [waww beeindia com, wanw.nseindis, qom of wew asgisindia.com)
The zame can be accessed by scanning the QR code provided below

For and on behalf of the Board
Aegis Logistics Limited

Flace. ; Mumba:

Raj K Chandaria

Date : August T, 2025 Chalrman & Managing Director

B.C. POWER CONTROLS LIMITED

CING L313000L2008PLET T9414
Regd. Office: TAS39, WEA Channa Market, Karal Bagh, New Delhi-110005
Website: www.bepowercontrolz.com, E-mail: infoi@bonlongroup.com, Tel: 011-47532792-95  Fax: 011-4T532T38

Extract of Standalone Un-audited Financial Results for the
Quarter and Period Ended June 30, 2025

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

PTL Enterprises Limited

pilly Magar, Kochi- 6

narama Junchor 6, Karala, India

EXTRACT OF UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER ENDED JUNE 30, 2025

» LAKHS
i:; PARTICULARS QUARTER ENDED YEAR ENDED
. 30.06.2025 | 30.06.2024 | 31.03.2025
(UNAUDITED) (AUDITED)
1 | Total income from operations 1,608.31 1,608,331 6,434 11
2 | Met prodit for the period [before ax & exceplional iems) 1,301.85 1,274.40 5. 7E3.58
3 | Nit profit for the period before fax (after exceptional itams) 1,301 .65 1,274.40 5, 783,58
4 [ Net profit for the period after tax (after excepbonal Hems) g22.08 523.05 3.629.51
5 | Total comprehensive income for the paeriod [comprising peofit for the pericd
{after fax} and other comprehensive income (after lax)| 302305 768558 3,067.81
& | Paid-up equity share capital iequily shares of 71 each) 132377 1.323.77 1,323.77
7 | Reserves excluding revaluation resarves 54,222 49
B | Earnings per share {of T1 each) (not annualissd)
Hasic T} 0,70 a4l 274
Diluted {¥) 0.70 .40 2.74

The above is an extract of the detailed format of quarter ended June 30, 2025 financial results filed with the
stock exchanges under Regulation 33 of the SEBI (Listing Obligations & Disclosure Requirements)
Regulations, 2015, The full format of the quarter ended June 30, 2025 financial results are available on the
stock exchange websites (National Stock Exchange of India Limited (www.nseindia.com) & BSE Limited
(www.bseindia.com) and on the Company's website (www_ptlenterprise.com/announcement.htmi#). The
same can also be accessed by scanning the QR code provided below.

For and on behalf of the Board of Directors of

PTL ENTERPRISES LTD.

Sdl-

Place : New Delhi ONKAR KANWAR
Date : August 7, 2025 CHAIRMAN

Indusind Bank

Indusind Bank Limited

CIN: LEST21PN1994PLCOTE333
Registered Office: 2401, Gen. Thimmayya Road (Cantonment), Pune - 411 001;
Tel.: {020) 6901 9000
Secretarial & Investor Services Cell: Building no 7, Ground Floor, Solitaire, Corporate Park,
167, Guru Hargovindji Marg, Andheri (East), Mumbai - 400 093. Tel.: (022) 6641 2487 / 2359
E-mail: investor@indusind.com, Website: www.indusind.com

T in Lakhs except per share data)

Quearter Quiarter Quazrter Yiear
&l Particul ended ended ended Ended
MNo. IS 30.06.2025 | 31.03.2025 | 30,06.2024 | 31,03.2025

(Un-Audited)| {Audited) |(Un-Audited)| (Audited)

FORM A

PUELIC ANNOUNCEMENT

{Undar Rogulation & of the Insofvency and Bankruptcy Board of ndia
fnsolvency Resolution Process for Corporade Persons) Reglations. 2046

FOR THE ATTENTION OF THE CREDITORS OF
MAHAGUN (INDIA) PRIVATE LIMITED

1 | Total Income from Operations 1,690.88 1,965 203748 [ 961068
2 | Nt -Prl:l.f.lln'[L;.laé] for the D-E'ﬂzrd o
(before Tax, Exceplional andfor Extraordinary iems) 1465 45.05) G016 | 10568
3 | Net ProfitlLoss) for the period bafora tay
(after Exceptional andlor Extraordinary ilems) 1465 {45.05) G016 | 10568
4 Nel"P-ri:if'i-’n'[Lué-s] for the p-err:;:i after tax
is_uﬂer _En-:gap'linn_zll andior _Extranrdinar'g.-_ul_erns-?_ 10.%1 (3371} 4502 79,04

& | Total Comprehensive Income for the period [{lum‘prislni} Profit{Loss)

for the period (afer tax) and Other Comprehensive Income (after (ax)] 1091 13371} 45102 ro.0d
6 | Equity Share Capilal 139600 | 138600 1,396.00 | 1.396.00

7 | Reserves texciuding Revaluation Fi.eser're_\ a5 shown in the

Audited Balance Sheet of the previous year) 4144 B
E Eamings Fer =hare (of < 02 EEEI‘IEI

(for continuing &nd dscontinued operations)

(&) Basc (in¥) 0,02 {0.05) 006 0.1

(b} Dilwded {in ¥ ) 002 10.05) .06 011

e ___ RELEVANT PARTICULARS
1 [Marme of coporate detrtor Mahagun {Indla) Private Limited
7 | Dale of InGomearstnn of corporale cebior | 26031955
3. |Authorty undar which corporaie detior | ROC Dkl
b Incorporated |/ reglssened
4, |Corporate Igertiy No. / Uimited Labilty | 748960 1995PT007 2752
| idanification Mo of conporste dabbor

s o T TR e o | I e C7 Vv Virar B L

| prircipal office (i anyl of corpomate East Dahi ekl 110055
|k Primolpal Office: hWaragun Metm hed, V03, Sector
| | 3, Vashali, Ghanabad, Litar Pradesh, 201010
£ | Irsokency comimencement date in 05082025
| gt of Gofporie: destar | itk Gopy Peceived on 06.08.2025)
7 | Estimated date of chosure of insobency. 0000 500G

| el LRION eSS
& |Mama and regstration number of the | Nama: Manaj Kumar Babulsl Agareal
| insphensy pofesalonal acting 25 ntedim | Replstration Mo
resclution professorl | IBBY/IPAOL,P.POCSE0, 2017 2018/11613
o | Address and emnalk of the interim Address Cfice Mo, 4, First Foon, Hotel Cili Pride,
| el Lion professonal, a8 reghsieresd Behind Armbedkar Shalué, Pirpn, Puns,
| wiith the Board Mehamsshia11015
E-mall mancagarveal 20eemal oom
| Address: Firvin Tumarmund Restrucurmg Private
Limiad Shuated At &5, i Floor, Sunteck
Corezst, Miakund Megar Rioad, Sndban (EL Mumbai,
MH-OO05E,
| E-maill cirpuralagurdigmailcom
it b ofcams (19082005
12 1 Classes, of craditoes, T amy, underciaues | Clags-of Credions - Alioiess inder Real Bstate
{ b} of subsection [BA) of section 21, Projoct
| BRCERENSd Dy T Inbenm resolLmon
petifessnndl
13.| Narmes of Insalvency Professiorals
{idenified 40 A a8 Aunhorsesd
| Representartive of creditors in a dess
| Three names for each class)

mﬂddr-:raamn emai 40 be usad for
| comaspondeEnce with Tha interim
resolution professonal

| 1) Mame: vekas Kumar Garg
R Mo
TBEH P00 2 P-NOOT 382008 2091 20
2) Mame Mohit Goval
Ry ;s
BB AP0 A PPDE A0S S0 2000 13636
3h Mamiz Mohit Chimsta
Reg Mo
- | I TR, TPPO0524/ 20172018/ 10849
14, | |1} Reknvant Fonmrs and a Wb ik hittpe,/fbblgovindenyhomey/ doen oads
||y DetEil of suthored representatnes | Do LNk
ane ik ak s el Sn0gte comy driveyliokiors 1 9:6

Fubdnd WegPa1 O Bnasw O™ fusp=sharing

Motice is haroby given that the Mational Compam Lae Trenad Moew Delhi Bench has ardered
the commeancement of & carporate insolvency resalution process of the Mahagun (indial
Privavte Limitbest in 1B - 112802025 on 05,08, 2025 Qrder Copy Beceived on Q808 2025)
The craditors of Mahagun (India) Private Limited, are heraby called upon to submit their
claims with procd on or before 19082025 10 The interim resolution. profesasional-al the
addrass mentonad agalnst entry Mo, 10

The fmancial creditors shall submit thelr clalms with proof by alactron|c means only. &l ather
cnEhors ray Submit the claims with procd in person, by post ar by eheal ronis micdns,

4 femangial credior belonging 1o a class, as sbed against the entry Mo, 12, shall mdscate s
choice of authorised sepresantative frem amaong the theee nschency professionals listed
against antry ke.13 o0 act as authorisad reprasentative of the class Allstees under Real
Estate Project in Form Ch.

Submission of false or misleading proofs of claim shall atiract penaities.

54/
Manaj Kumar Babulal Agarwal Interim Resclution Professional

Reg Mo. FBE|APACDLAP-FOEE0/ 20172018/ 11513

Aythorization for assignment8FA); 441,/ 1161302/311 225107054
validity for Authorisation of Assignment: 31.12.2025

Address Registered with 1BBI: Office Mo, £, First Floorn, Hotel Citi Pride,

Behind Ambedkar Statue, Plrpd, Punse, Maharashira-£11018
Correspondence Address: Finvan Turngnound ard Restrosiuning Private Limited
eituated at &05, &th Figor, Surteck Crest, Mukund Nagas Road, Andberi (E),
Murmbai, BH - 000559,

Reg Emall Id: manojagarwal 20&gmail.com

Process Specific Email ld for correspondence: cirp.mahagur@grail.oom
Date; OF.08,.2025, Place: Pune

Notes : The above s an extract of the detailed format of format of quarter’year ended standalone financial resulls filed with the
stock exchanges under regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Requlations 2015, The Tull
farmal of these financial resulls are avaltable on the stock exchange websites, (URL- www.bseindia com) and alse on websils of
the Company- www. bopowerconirois.com

For and on behalf of the Board of Directors
For B.C. POWER CONTROLS LIMITED

SCAN for Complete Sdl-

Fiﬂ!ﬂ':l-ﬂl Results CHAMDER SHEKHAR JAIN

Place : New Delhi MANAGING DIRECTOR
Date :0T.08.2025 DIN -0BE39491

Extract of Consolidated Un-audited Financial Results
for the Quarter and Period Ended June 30, 2025

{¥ in Lakhs except per share data)

Cuarter Quarter Quarter Year
1R Particulars anded ended ended Ended
Mao. 30.06.2025 | 31.03.2025 | 30.06.2024 |31.03.2035

{Un-Audited)| [(Audited) |(Un-Audited)| {(Audited)
Total Income from Oparations 1,680,488 186501 203749 9.619.68
2 | Net Profit{Loss) for the period
(before Tax, Exceplional andior Extraordinary items) 1468 {45.20) BOIG | 105.53
3 | Net Profit{Loss) for the peniod before tax
(after Exceplional andior Extraordinary tems) 14655 14520 Bl.1a 105.53
4 | Nel Pr'uﬁ'h'[Lnss] fir the peeniod after tax
|after Exceplional andior Exfraordinary lems) 10.85 (33.87) 4502 TB.ED
5 T-;:-Ial.lﬂmnpredﬁnme Incame for the perod -[Cl::rnpnb‘mg Profit{Loss) .
for the period {afier tax) and Odher Comprehensive Incomse (after tax]] 1085 (33.87) 4502 TB.E9
6 | Equity Share Capital 139600 | 138600 1.396.00 | 1.396.00
7 R&éer‘uu's'-:ézf:luiﬂing Ravaluation Resnr'.i*él'j as shown in the
Audited Balance Sheet of the previous year) 414470
& | Eamings Per Share [of ¢ 02/~ each)
(for continuing &nd discontinued operations)
(a) Bagic (in T ) 0.02 {0,05) 0.06 0.1
() Diluted (I ) 0.02 {0.05) 0.06 0.1

Notes : The above is an extract of the detailed format of format of quarter/year ended consolidated financaal results filed with
the stock exchanges under regulation 33 of the SEBI (Listing Obligatons and Disclosure Requirements) Regulations 2015, The
full format of these financial results are available on the stock exchange websites. (URL- www bseindiz.com) and also onwebsite
of the Company- www bopowercontrols.com

For and on behalf of the Board of Directors
For B.C. POWER CONTROLS LIMITED

SCAN for Complete g di.

Flnaintal Resuks CHANDER SHEKHAR JAIN

Place : New Defhi MANAGING DIRECTOR
Date :07.08.2025 DIN 08639491

“"IMPORTANT"™

[ \VWhilst care is taken prior to acceptance of advertising

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newvwspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

NOTICE OF THE 31°" ANNUAL GENERAL MEETING
TO0 THE MEMBERS

NOTICE is hereby given that the 31" (Thirty-First) Annual General Meeting ('AGM') of the
Members of Indusind Bank Limited (the 'Bank’) will be held on Friday, August 29, 2025 at
2:00 p.m., at Hotel Sheraton Grand, Raja Bahadur Mill Road, Pune - 411 001,
Maharashtra.

The Bank has, on August 07, 2025, sent the Notice of the AGM and Integrated Annual Report
along with e-voting instructions through electronic mode, to those Members whose e-mail IDs
were registered with the Bank/MUFG Intime India Private Limited’ (Formerly ‘Link Intime India
Private Limited') ('RTA') of the Bank/Depository Participant(s) as on Friday, July 25, 2025,

The Notice of the AGM, indicating inter alia, the process and manner of e-Voling and the
Integrated Annual Report for the Financial Year 2024-2025 are also available on the Bank's
website at www.indusind.com and on the website of the Stock Exchanges, i.e., BSE Limited at
www.bseindia.com and Mational Stock Exchange of India Limited at www.nseindia.com and
on the Mational Securities Depositories Limited's (NSDL ) website at www.evoting.nsdl.com.

In compliance with Section 108 of the Companies Act, 2013 read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 {as amended) and Regulation 44
of the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015 ("SEBI Listing Regulations’) (as amended), and the
Circulars issued by the Ministry of Corporate Affairs, the Bank will be providing its Members
with the facility to exercise their right to vote by electronic means (e-Voting) through Remote
e-Voting Platform of National Securities Depository Limited (NSDL), for the business to be
transacted at the AGM. |n addition to this, the facility for voting through Electronic Voting
System shall also be made available at the AGM, to enable the Members to cast their votes
alectronically, who have not casted their vote prior to the AGM by remote e-voling.

A letter providing web-link and QR Code for accessing the Integrated Annual Report for
financial year 2024-25 and the Notice of the ensuing AGM, is being sent by post to those
Members who have not registered their e-mail address with their respective Depository
Participant{DP)/MUFG Intime India Private Limited' (Formerly 'Link Intime India Private
Limited') {'RTA yof the Bank.

The remote e-voting shall be available during the following period:

EVEN 134874

Cut-off date for determining eligibility to vote Friday, August 22, 2025

Tuesday, August 26,

Commencement of remote e-voting period 2025 at 9:00 a.m.

Thursday, August 28,

End of remote e-voting period 2025 at 5:00 p.m.

* The Members will not be able to cast their vote electronically beyond the date and time
mentionad above and the Remote e-Voling shall be disabled for voting by NSDL thereafter.

* Members who have not cast their votes through Remote e-Voting may cast their votes
through Electronic Voting System available at the AGM, to enable the Members to cast their
votes electronically.

* Members who have already cast their vote through Remote e-\oting may participate in the
AGM but shall not be entitled to cast their vole again.

+ Voting Rights of the Members shall be in proportion to their share in the Paid-up Equity
Share Capital of the Bank as on the cut-off date i.e., Friday, August 22, 2025 for the purpose
of casting the vote through Remote e-voling.

« Only those persons whose names are recorded in the Register of Members or in the
Register of Beneficial Owners maintained by the Depositories as on the cut-off date, i.e.,
Friday, August 22, 2025 shall be entitled to avail the facility of e-Voting.

« Any person who acquires shares and becomes a Member of the Bank after dispatch of the
Motice and holds shares of the Bank as on the cut-off date, i.e., Friday, August 22, 2025,
may obtain the Login |ID and Password for e-Voting by sending an e-mail request to NSDL
at evoting@nsd|.com mentioning his / her Folio No. / DP 1D and Client ID, Members who
are already registered with NSDL for Remote e-Voting can use their existing User ID and
Password for casting their votes.

Membears, who are holding shares in physical form or who have not registered their email
address are requested to refer to the notice of the Annual General Meeting for the process to
be followed for casting their vote through remote e-voling.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Members
and e-voting user manual for Members available at the download section of
www.evoting.nsdl.com or call on : 022 - 4886 7000 or send a request to Ms. Pallavi Mahatre —
Senior Manager at evoting@nsdl.com.

The Results of the e-Voting shall be declared and submitted to the Stock Exchanges, within
two working days of the conclusion of the Annual General Meeting of the Bank pursuant to
Regulation 44 of the Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 ('SEBI Listing Reguiations’).

N

For Indusind Bank Limited
Sd/-

Anand Kumar Das
Company Secretary
(FE950)

Place: Mumbai
Date: August 07, 2025
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@ upPL UPL Limited

Regd. Office: 311, G.1.0.C,, Vapi, Velsad-306195, Gujarat
Tal,: 431 260-2435716 | Emall: uplnvesionsiupl-8d com | Wabsile! wiwy upldid.com

AEGIS LOGISTICS LIMITED

Reqd.Office: 502, Skylon, G.L.D.C., Char Rasta, Viapl - 386 185, Dest. Valsad, Gujarat

PTL Enterprlses .lelted

Regd. Office: 3rd Floor, Areekal Mansi pilly Nagar, Kochi- BB2036, Kerala, India

y N

Corp. Office: 1202, Tower B, Peninsula Business Park, G. K. Marg, Lower Parel (W), Mumbai - £00013,
AEGIS Tel.; +91 22 B6AG 3666 « Fax: +91 22 6G66 3777
E-mail: aegsi@aegisindia.com « Website: www.aegizindia com « CIN: LE3090GI1956PLCO01032

Website: wam Henterorise.com

NOTICE WITH RESPECT TO SPECIAL WINDOW FOR RE-LODGE OF

EXTRACT OF UHAUDITED FIHAHEFAL RESULTS

TRANSFER REQUESTS OF PHYSICAL SHARES EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR
THE QUARTER ENDED JUNE 30, 2025
Pursuant to Securities and Exchange Board of India ["SEBI") Circular No ; FDR THE QUARTEH E”DED JUNE 3“, EHEE ¥ LAKHS
SEBIHOMIESDIMIRSD-PoDPICIRIZ02597 dated July 2, 2025, mvestors of the in La:-ch Ex-:a-:-l T T dEt-Hll 8L, PARTICULARS QUARTER ENDED YEAR ENDED
Company ara hareby Informed that a Speclal Window for re-lodgement of transfar = = Na. 30.06.2025 | 30.06.2024| 31.03.2025
ﬁJ?Iiﬂnzrs.Tﬁi:HI Eharsszlai;t; paan openad for a pariod of six (B) months, L., from i PARTICULARZ QUARTER ENDED E‘;IE:;D (UNAUDITED) {AUDITED)
uly 7, il January &, : | = L — . - - X
; . | He. 30.06.2025 | 31 03, 2'}25 3“ H 21]-24 31 lJ-E 2“25 _ 1 | Total income from cperations 160631 160831 643411
P;“”H“'.'“ e ;""ﬁ' '13";";3’- ':}1“’3’”’5r““““fs”b""“f'”E;’"ﬁ'e”ﬂq”E““hf"rF'“ff“' “Unaudited | Audited | Unaudited | Audited | 2 | Nat profit for the period (befors tax & exceptional items) 130165 |  1.274.40 5,783.58
shares prior ko Apnl 1, 2019 | Ihe date from which fransfer of securities in physical form [~ . { { . i , o . i " 4
was discontinued) and whose request were rejected o returned due to deficiencies in e | Revenwe from operations Lr S| ".-_.?”'513‘? I § | Net profitfor he period hafies tax (aner exceptionl llems) 1I0165 | 1.274.40 5,783.58
documents processior olherwise, are now provided an opportunily to re-lodge transfer * }“JE rpmf: for the F'E"'Mrl 5"‘-‘3"‘ , ot 22,790 38,102 20,768 88,862 | 4 | Net profit for the period after tax (after exceptional Hems) 022,08 523.05 362951
requasls, 3 ! L‘ﬁ ‘“::_Imd:j::‘f;f:; :::,15;1?:mw e 22 780 36102 | 20,768 | 28852 | 5 | Totai comprehensive income for I_he _p-&m::-d' [comprising profit for the pericd J
Investors are hereby abso inforrmed that pursuant 1o the said Circular, the Securites | {aftar Excaptional andior Extranrdinary itams) ' ' . {after tax) and other comprehensive income (after fax)] 302325 7,685,548 3,067 .81
re-iodaad for fransler Induding those request that are pendng with the CompanyBTA, 3 -q; 1 Proft for the period year aler lax 17538 %1 781 | 15 605 | 78 741 | 6 | Paid-up equity share capital (equily shares of ¥ 1 each) 1.328.77 Y.323.57 132377
BS o IjElF ﬁhFlIl ﬂ'l'll':, tIE Iﬁﬁxh:d n ﬂEITﬂ‘I 1r,|rr'1 n";er Fi;.:lrlll. I'.|I,.IE Brogass I'-:r Iransier- {EFEF EK{ENI}RN al'lljll.'.lr E:Iraurd-i.nar',' ||E|TI5-.I ? HEEE“"EH E:mdmg rE*.‘EII.IEIJE!'I rESEryes 54.222 4‘E|
cum-demat | E- Tutal Camwahanswa Inc:-rrra for the ;:-Brll:ln:l. yaar 17,523 31,776 15,761 TH.G6E65 : 4 | Eamings pershare (of $1 gach) (nof annuaiised)
Efgible invesiors may re-lodge their earber requests with the Registrar and Share ; | [Comprising Profit for the period/ year {after tax) and Basic (2) 0,70 0.40 274
Transfer Agent (RTA) of the Company along wilh requisite documents and ractifying || Qiher Comprehensive Income (after lax)] _ _ | . . Diluted () 070 0,40 774
deficlency, if any, during the aforemantioned Special Window pariod and may send the | & | Equity Share Capital | 3,610 | 3.510 3.510 | 3,510 | — : '
documents 1o the RTA a1 | MUFG Intime India Private Limited, Unit: UPL Limited | 7 | Gther Equity &8 shown in the Audited Balance Sheet 4,50.572 | The aboveis an extract of the detailed format of quarter ended June 30, 2025 financial results filed with the
EJ.ELﬂfsfEfgfl?uaL1?434mn;fﬂ}”"g;‘fﬂﬁﬁ"ﬁé ?r-i%gﬂimmmamhm 8 Efm'"gf' Pr Share (of 21i- sach) stock exchanges under Regulation 33 of the SEBI (Listing Obligations & Disclosure Requirements)
el o Y, E<mnail: Tt ; . tirwil 1 i i {ew : ; =
L TN SR - s = : | Regulations, 2015. The full format of the quarter ended June 30, 2025 financial results are available on the
In case of any quenes or any clanfication/assistant in this regard, the concemed | Basic (in ¥} | 374 8.02 | 375 | 18.80 | ek axch heites (National Stock Exch fIndia Limited indi & RSE Limited
invesiors are requested to contact RTA of he Company i &. MUFG Inime India Private | Diluted (in &) 1 378 8.0z | 375 | 18.90 ; i : ange websites (Nationa : i E@E sl _{mmu.nsem ia.com) A
Limitad. The Compary's website www.ugl-td.com, haz been updated with the detals . . = . (www.bseindia.com) and on the Company's website (www.plienterprise.com/announcement. himl#). The
! T e s The key data relaling o wnaudited slandalone financial fesulls of Aegis Logistics Limitad for the guarfer endad \ ;
m;arﬂmg":m opening of this Special window and further updates I any, shall be N e same can also be accessed t,}.' scanning the QR code prm,luj,gd below
uplcaded thereon ;
For UPL Limited - - i in LathJ For and on behalf of t:;LEEﬂ;J::EquPI]HJ{SEEtEnEEf
Sdi- ' PARTICULARS QUARTER ENDED ‘I"EAF: 3
Sandeep Deshmukh | s, _ . ENDED | Sdi-
Piace: Mumbai Company Secretary & Compliance Officer | Nao. | 30.06.2025 | 31.03.2025 | 30.06.2024  31.03.2025 | Place : New Delhi ONKAR KANWAR
Date: August 08, 2025 (ACS 10346) : | Unaudited | Audited | Unaudited  Audited | Date :August 7, 2025 CHAIRMAN
1A .‘.“E.""E!".”" IomopamEtons. | sass1| @143 73213 297678 |
| 2 | MetProfit! ':Lﬂﬁbl fear B |.1Lrn'.a-r!.r :,-1,_:;" -mrurl: 1a:~c E' 355 FarRis 22034 Y. 77 .
: :_1afisr E:-c:,epuu::ralal'n:lcurEmra-:n:hnar:,_'_l!amE..u | | | | | ’ d ’ d B k
LERTHAI FINANCE LIMITED [ a2 :Hu: Profill (Loss) lor the period! year after tax 6916| 22564 16,541 52.900 | n us n an
CIN: L65100KA1979PLC061580 | | {afier Exceptional andior Extracrdinary isems) . . s s
Regd Office: Office No. 312/313, Third Floor, Barton Centre, Mahatma Gandhi Road, L4 TI:ltaI Comprshansive Income for the period! year | B, E-‘.'-."EI 22,535 18, EEEi 52,825 | Induslnd Ba“k LI mltEd

Bangalore- 560001. Phone: 080- 4277 7800
E-mail id- company@lerthaifinance.com, Website http://www.lerthaifinance.com/
NOTICE OF THE 46™ ANNUAL GENERAL MEETING AND REMOTE
E-VOTING INSTRUCTIONS

NOTICE is hereby given that:

1. The 46th Annual General Meeting (“AGM”) of the members of Lerthai Finance Limited
will be held on Tuesday, 9" September, 2025 at 11:30 a.m. IST through Video Conferencing
/ Other Audio Visual Means (“VC”). In Compliance with the general circulars issued by
the Ministry of Corporate Affairs (MCA) and Securities and Exchange Board of India
(“SEBI”) companies are allowed to hold AGM through VC without the physical presence
of the Members at a common venue.

2. The Register of members and Share transfer books of the Company will remain closed
from September 3, 2025 to September 9, 2025 (both days inclusive) for the purpose of
46" AGM.

3. Incompliance with the circulars, the Electronic copy of Notice of AGM and Annual report
for Financial Year 2024-25 has been sent by e-mail on August 6, 2025 to those members
who have registered their e-mail ID’s with the Company/Depository Participant(s).
These documents are also available on the website of the Company at
www.lerthaifinance.com, website of BSE at www.bseindia.com and website of MUFG
Intime India Pvt. Ltd.: https://instavote.linkintime.co.in. A letter providing the weblink
for accessing the notice and annual report for FY 2024-25 was dispatched on 6" August
2025 to those shareholders who have not registered their email address with the
Company/Depository Participant(s).

Note: The above I5-arm exiract of the detalled fgnmat of fantial results Mied wilh the Sioek Exchanges under Requlaton CIN: LEST191PN1994PLCOTEI33

33 af the SEBI (Listing ObEgaticng and Disclosure Raguirameants) Regulations, 2005, The full format of financial resulls ane Registered Office: 2401, Gen. Thimmayya Foad (Cantonment). Pune - 411 001;
awailable on the Stock Exchange and company websites, (weww.bsaindia com, wweswnsainde. corm or waasgisingdia. com | Tel.: (020) 6901 9000

The: Same can be accessed by scanning the QR code provided below Secretarial & Investor Services Cell: Building no 7, Ground Floor, Solitaire, Corporate Park,

167, Guru Hargovindji Marg, Andheri (East), Mumbai - 400 083, Tel.: (022) 6641 2487 [ 2359
E-mail: investori@indusind. com, Website: www.indusind.com

Place @ Mumbai Raj K Chandaria

_ 4 3 NOTICE OF THE 31°" ANNUAL GENERAL MEETING
| Date : August T, 2023 Chairman & Managing Director TD THE MEMBERS

MOTICE is hereby given that the 31" (Thirty-First) Annual General Meeting ('AGM') of the
Members of Indusind Bank Limited (the ‘Bank’) will be held on Friday, August 29, 2025 at
2:00 p.m., at Hotel Sheraton Grand, Raja Bahadur Mill Read, Pune - 411 001,
Maharashtra.

The Bank has, on August 07, 2025, sent the Notice of the AGM and Integrated Annual Report
along with e-volting instructions through electronic mode, to those Members whose e-mail IDs
were registered with the Bank/'MUFG Intime India Private Limited' (Formerly ‘Link Intime India
Private Limited') ' RTA") of the Bank/Depository Participant(s) as on Friday, July 25, 2025.

Far and an behalf of the Board
Aegis Logistics Limited

B.C. POWER CONTROLS LIMITED

CIN: L31300DL2008PLC1TO414
Channa Market, Karol Bagh, New Delhi-110005

Regd. Office: TA/39, W

Website! wiww, bepowercontrols.com, E-mail; info@bonlongroup.com, Tel: 011-47532792-85 Fax; 01147532788

Extract of Standalone Un-audited Financial Results for the

Quarter and Period Ended June 30, 2025 {¥ in Lakhs except per share data)

4. Shareholders holding shares either in physical mode or dematerialized form, as on the Quarter Quarter | Quarter Your The Notice of the AGM, indicating inter alia, the process and manner of e-Vioting and the
cut-off date .e. September 2, 2025, may cast their vote electronically on the businesses l:l; Particulars 3;;:;:25 31“;:;;25 M-t?én‘il;i a 315;:;:25 Integrated Annual Report for the Financial Year 2024-2025 are also available on the Bank's
Iif/t seLtt(f:jortI]r El}r;ntgttz /;\Gl\élt.lf]otlce through electronic voting system of MUFG Intime India : e s | At wabsite at www.indusind .com and on the website of the Stock Exchanges, i e, BSE Limited at

. The.rem.oie e-voting-p\)leril)gc)c;mmences . 1| Total Incorme from Operations 160088 1965011 203749 961968 www_hsemma_mm El.r'tl:! Natmnal_Sh?ch Ethange of India Llr'r‘.!llEd at ww.ns_emdla-c:nm and
September 8, 2025 at 5:00 pm. During this period the members of the Company holding | | 2 | Met Profit{Loss) for the period on the National Securiies Depositories Limited's (NSDL) website at www.evoling.nsdl.com.
ig:ﬁi;?rtxtzgy;iéﬁlrggieclzﬁ;ronicformason cut off date i.e. September 2, 2025 may {before Tax, Exceptional andior Extraordinary items} 1485 |  (45.08) BO.16| 10568 In compliance with Section 108 of the Companies Act, 2013 read with Rule 20 of the

_ e : T : .

6. Any person who acquires shares of the Company and become member of the Company 3 | Net Profiti{Loss) for the period before tax Companies {Mz_nnagement and Administration} Hulﬂ_rs. E'D_1 4_ (as am :_ar‘u:f:_ad] and Hegu_latmn 44
after dispatch of the notice and holding shares as on cut off date i.e. September 2, 2025, {after Exceptionaf andior Extrsordinary items| 1465  (45.05) B0.16| 10568 of the Securities and Exchange Board of India (Listing Obligations and Disclosure
You can accord your assent/dissent by accessing the website https://| | 4 | et ProfitiLoss) for the peniod after tax Requirements) Regulations, 2015 ('SEBI Listing Regulations') (as amended), and the

, Iinstavotef.Iinkintime..co.in.and |099|intg-intby USintg youreéisti;g Ufher ”AJGaI\r;Id ?aSSWO][d- fafter Exteptional andior Extracrdinary ltems) 10,54 (33.74) 4502 7o Circulars issued by the Ministry of Corporate Affairs, the Bank will be providing its Members

. In Case or any queries or ISSues relating to e-voting or attendin e ease refer . T ili ¥ iF Fi i 1
the FAQs ang I%stavote g-voting manu%l availablegat https://insgtavote.Iinki%time.co.in b | Total Enrmrehensw Incame for the period [Enrqpnswq Proft{Loss) mﬂ,—l :__he f?:,?lhéim Exferl:lm?-e th?wsngmii? mée By E-'lemf?_mﬂ-tmdea E;{DE[UQ: mg_l];'llh Eugh HE;“ IE;E
or write an e-mail to to instameet@linkintime.co.in or call on 022-49186175. for the period (after tax) and Other Cormprehensive Income (after tax)] 10,91 (33.71) 45.02 79.04 e-voling Flatlorm of National securiues Leposiiory Limite { . }, for the usiness to be

Date: 08-08-2025 For Lerthai Finance Limited | | & | Equity Share Capita 130600 | 139600| 139600| 139600 transacted at the AGM. In addition to this, the facility for voting through Electronic Voting

Place: Bangalore Sd/- ar —— : . System shall also be made available at the AGM, to enable the Members to cast their votes

esarves (excluding Revaluation Reserve) as shown in the - = 5 ;
Sneha Khandelwal i - _ 2 electronically, who have not casted their vote prior to the AGM by remote e-voling.
Company Secretary and Compliance Officer Audited Balance Shest of the previous yesr) 4144.86 , : :

B | Eamings Per Shara [of ¥ 021 each) A letter providing web-link and QR Code for accessing the Integrated Annual Report for
{for continuiing and discontinsed apatations) financial year 2024-25 and lhe Notice qf the ensuing AGM,.IE I:-Eiujg sent I:q_f posl to u-_uns,e
o 3 Members who have not registered their e-mail address with their respeclive Depository

i3] Basic (in ¥ 002 1005 006 o A , ; ; B I e i ; 3
_ _ , Participant(DP)'MUFG Intime India Private Limited' (Formerly 'Link Intime India Private

PUBLIC ANNOUNCEMENT Motes : The above is an extract of the detailed format of farmat of quarter/year ended standalone financial results filed with the ;

{Ungier Regwlation & af the Insolvercy andg Bankruptey Board of Inafa

Padainalbts stmrpnbialdatsdely i e indoipndislimny St ol 57 The remote e-voting shall be available during the following period:

stock exchanges under regulation 33 of the SEBI {Listing Obligations and Disclosure Requirements) Reguiations 2015. The full

FOR THE ATTENTION OF THE CREDITORS OF format of these financial resulls are available on the stock exchange websites, (URL- www bssmdia. com) and also on website of
MAHAGUN (INDIA) PRIVATE LIMITED the Company- wew.bcpowercontrols.cam EVEN 134874
RELEVANT PARTICULARS o 3 i :

L [ oF comorsis s | Mahagamn (indis) Private Limited Eorarsd-on behalf of the Bound of Directors Cut-off date for determining eligibility to vote Friday, August 22, 2025

2 | etz of incorporation of corporata dabtor | 260019806

— : For B.C. POWER CONTROLS LIMITED

1 :Jmmm whi mregslmﬂmh o [oon GEANTrGomeieln | NS Sd- Commencement of remote e-voting period Tussday, August 26,

3. | Corparale Dently Mo 7 Linied LDty | [TaRS0DL1085FTO0T 2752 Financial Results | g CHANDER SHEKHAR JAIN ap 2025 at 9:00 a.m.
PEECHNEENN MO OF (OO ook | ..., i e e Place : New Delhi MANAGING DIRECTOR

G A 0 Ria neiutems (R oG 1 TR SRR Coidl, VIR Pk Date :07.06.2025 DIN -08639491 . ; Thursday, August 28,
privwcjEal affice: {if amyh of corpoeats | Easl D, Dedla 110095, E"d ﬂf rﬂmﬂtE E'\'ﬂt'ng pEHl‘Jd 2“25 at E'ﬂ'u m
e mm :};}‘—f{;;:“;“’l"“?‘l:"?ﬁgﬁ“" Extract of Consolidated Un-audited Financial Results i G

e T T ' for the Quarter and Period Ended June 30, 2025 in Lakhs hare dat ; : : A

= "'““‘l'"';” T;:':"’:" i .f'c?i,mm'ﬁm Q : £ ) « The Members will not be able to cast their vote electronically beyand the date and time
Tespedt of corporake [ 1Qeiar copy Raceived on 06.08.2025! Quarter Quarter | Quarter Year : ; : :

7. |Eslimated date of closure of nsohency | DLO2.5026 5. _ ended anded ended Ended mentioned above and the Remote e-Voting shall be disabled for voting by NSDL thereafter.
|resoiLtion process : INo. Particulars 30.06.2025 | 31.03.2025 | 30,06.2024 | 31.03.2028 s , _

5 |Name end regetration number of the | Namee Manaj Kumer Babulal Agaral fUn-Audited]| (Audited) |{Un-Audited)| (Audited) * Members who have not cast their votes through Remote e-Voting may cast their votes
ey E’““E‘EI ”’: Scing &s Interim | m;‘,‘_’r‘m oy S 1 | Total Income from Operafions 160088 | 106501 203749 ] 961966 through Electronic Voting System available at the AGM, to enable the Members to cast their

o |Address and emal of the insenim | Address: Office Na. 4, First Floor, Hotel Crl Pride, 2 | Net P{-:-fl:.'|L:|55.;| for the period votas Elﬂﬂ’trﬂﬂiﬂ-ﬁ”}’.
fesoiLtion professional 25 regitered | Behind Ambackar Statue, Pripn, Pure, - 4 _ _ o
wih the Bord Meharashis 411018 : r?jf‘:'[__:"" :3;_ Em‘!rp"";‘”‘a' ElnzjhE:;&ﬁ;ﬂﬂf}' HRmA) Wie| a0 ] o » Members who have already cast their vote through Remote e-Voting may participate in the

Email riaoiagarwel 208l corm nodily| Loss) for e per afora [ax : ; ;

110, | Aciress A e il o be e for | Address: Firvn Tumarmiund Resinacuring Praale taflar Exceplional andior Extracedinary (lems) 14,548 (45.20] B016| 10553 Acuhshalrotpeeniiedipcost el vole agmn.
comespoenckeno with the ingedm Lirrdes SHuster] A8 G505, Gt Floon Sansk . . - s i ; : - 1 -
oS ik bt ey s Adches L Mo 4 | Nel Pr-c:mu[l,u;!sa,n for L"u.a period afer a:. = \oling Hights of the Members shall be in prcrp-:rrtmn_tc: their share in the Paid-up Equity

MH-400058 {atter Exceptional andior Extraordinary ifems) 10,95 (33.87) 4502 TaED Share Capital of the Bank as on the cut-off date i.e., Friday, August 22, 2025 for the purpose

T Dt i o oo of e :..ﬁzﬁ:‘?ﬂaﬂ“@ﬂ“ﬂ“ﬂm 5 | Total Comgrehensive Income for the period [Comprising ProfitiLoss) of casting the vote through Remote e-voting.

R oo T P e ey = s - g1 gy e for the period {after tax) and Other Comprehensive Income (after tax)] 1095 (3387)| 4502 Tasm A —— T — _—
b of subsection (64) of sectn 21, | Proect 6 | Equity Share Capitai - 139600 | 139600 1396.00] 1396.00 H” Y K : g e f"_s ;‘“DDEE' e alr:le;:n hE D'” el i B ; L Em;r Jk e
ascertsined by the interm resoltion T | Rezarves {excluding RavaluaBon Resara) as shown inhe gg:ﬂt&ru eneficial Owners mau_'nla n }r.l = EP?E[!CITIEE EEf on the cut-off date, i.e.,

1:.'?.-amm eI Audited Balanca Sheet of the pravicus year) 418470 Friday, August 22, 2025 shall be entitled to avail the facility of e-Voting.

:“ﬁ RIS A i | ﬁ;‘; - A—— 8 | Eamings Per Share {of T 02- each) » Any person who acquires shares and becomes a Member of the Bank after dispatch of the
L s i L iMac 1l LR : 01 _ - !

{Thves newrs for e clais) U - i Goyl {for m“_"”_'f'“g and dscontinued operations) Motice and holds shares of the Bank as on the cut-off date, i.e., Friday, August 22, 2025,

' rrﬁ_?;ﬁ: R _ ta Basic (in T 0.02 (0.0 0.06 0.11 may obtain the Login ID and Password for e-\Voting by sending an e-mail request to NSDL

et it o e e (b Diluted (in ¥ ) 00z| (005 006 o1 at evoting@nsdl.com mentioning his / her Folio No. / DP ID and Client ID. Members who

Fing Mo- Motes : The sbove is an extract of the detailed format of format of quarter'year ended consolidated financial results filed with are already registered with NSDL for Remote e-Voting can use their existing User 1D and

. [ IBBIAPADOL P POOE24, 2007-2018,/1 0048
14, i3 Reknant Forre and B Wty linke brttpess bl gowing'eny noema downloads
1t Details of authorzed rapresantatives | b Link:
ame gelabie at hittpes e goopie.camdivetfoldersy 159652
[ Fubn 1WSaPALO bl Bz a0 Py A sp=shaning
heatice s haraby gioen that the National Company Law Tribunel New Dalhi Berch has ordered

the cammencermneant of & carporate ingofvency resolulion prooess of the Mahagen (indiak
Private Limited m (B - 122002025 on 05,08, 2025 Ordar Copy Recoived o 0808320 25)

the stock exchanges under reguiation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations 2015. Tha
full format of these financial resulis are available on the stock exchange websitas, (URL- www bsaindia com) and also on website
of tha Company- www. Bcpowearconinols.com

Password for casting their votes,

Members, who are holding shares in physical form or who have not registered their email
address are requested to refer to the notice of the Annual General Meeting for the process lo
be followed for casting their vole through remote e-voting.

For and on behalf of the Board of Directors

For B.C. POWER CONTROLS LIMITED

SCAN for Complete Sdi. In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Members

Tht creditars of Mahagun |I|'.-:II=-.1'| Priwata '..II_:.'Iitlhﬁ. ffe rl:zlub:.- called upen o submit thesr Financial Results p f - F

claims with p_n}-:nfdnﬁ or hFh:un }q[l -:‘tadzr;::eu to the intenm resolution professianal at the CHANDER SHEKHAR JAIN and e-voting user manual for Members available at the download section of
sddress mentioned againstentry Mo, 10, : ; L -

The financial creditrs shail subrit their chairia with proaf by alactronic rmeans onty Allother | | Place: New Delhi MANAGING DIRECTOR www, evoting,nsdl.com or call on ; 022 - 4886 7000 or send a request to Ms. Pallavi Mahatre -
Creditors 3y subimie tha ciaims with proaf in person, by post or by sisctronk: mesns. Date :07.08.2025 DIN -08639491 Senior Manager at evoting@nsdl.com.

4 fenancial craditor balonging 10 a class, as listed against the enfry Mo, 12, shall indicate ds B B

choboe of authorksed representstive from amang the three insolvency profassionals listed ¢ : They
against entry Nould o ol as sethorised representative of the class Allobess under Resl "I M PO R I AN I i The Resuits of the E*"ﬁl'lﬂ-ting shall be declared and submilted to the Stock Eﬂﬂhﬂngﬁﬁ, within

Estate Progactm Form G4,

e neabn of falo or ctlslemdiia veols sl clikor sl stiract penaitioe. two working days of the conclusion of the Annual General Meeting of the Bank pursuant to

WWhilst care is taken prior to acceptance of advertising

54,

Manoj Kumar Babubkal Agarwal Interim Resolution Prolessional

Hep No. |[BRLAPADDLY | PRO0980/ 200 F-2018,/11613

Buthorization fer assignment(AFA); 451, 11613/ 02/ 311225107906
Validity for Avthorsation of Assignment: 31,12, 2025

Address Reglstered with IBBE Office Moo 4, Firss Floor, Hotal S Price,
Behind Ambedkar Statia, Pimprl, Pune, Maharashtra-41 101
Correspondences Address: Firdin Tumarcund and Restrustunng Privane Limited
Lituated a1l GO5,. Gth Flaor, Sunbecl Crest, Mukend Nagar Boad, dndheri (EJ,
Purmibai, MH - $00055

Reg Emall ld: manciagarsal 208 2mail, com

Procass Spacific Emall id for commespondence: cirp.mahagurd@gmall coim
Dale: OT.0E. 2025, Place: Puie

copy, it is not possible to verifty its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering iNnto any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

Fegulation 44 of the Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 ('SEBI Listing Regulations').

o)

For Indusind Bank Limited
Sd/-

Anand Kumar Das

Company Secretary
(F6950)

Place: Mumbai
Date: August 07, 2025
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